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LOK SABHA
Thursday, April 2, 1959/Chaitra 12,
1881 (Saka)

The Lok Sabha met at Eleven of the
Clock.

{Mx. SpeAxErR in the Chair]

‘ORAL ANSWERS TO QUESTIONS

Naval Ratings Schools at Cochin

+

J Shri 8. C, Samania:

*1614.%) "Shri Subodh Hansda:

Will the Minister of Defence be
pleased to state

(a) whether the two schools pro-
posed to be opened at Cochin for the
training of ratings of the Naval Awvia-
tion Wing, have been establiched,

(b) 1f not, at what stage the propo-
sal stands, and

{¢) whether the final cuiriculum
and prospectus‘of the schools will be
la:d on the Table”

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) and (b)
Yes, Sir, temporarily

(c) As the schools give training
only to personnel already in service,
who have been selected for Naval
Awviation duties, no prospectus has
been issued. For reasons of secunty
1t would not be desirable to publish
the curriculum.

Shri 8. C. Samanta: May I know
whether the higher technical ratings
sant fo UK. last year will be utilised
wn this training work?

16 (Ail) LSD~1.

9200

The Minister of Defence (Shn
Krishma Menon): These establish-
ments are not intended for higher
technical training. This arises from
the development of the Navy in
regard to the air and it is mainly
intended for personnel who are actual
operators The Deputy Minister said,
“temporary accommadation”. The
reason 1s there is little accommodation
in this place We are in communica-
tion with Kerala Government o
release some, military establishment
for this purpose We hope we will
be successful

Shri § C. Samanta: May I know
whether one of these schools may be
shifted to any other ,uitable place”

Mr Speaker: They are in corres-
pondence with the Kerala Govesn-
ment

Shri Krishna Menon: Yes, The
military  establishments 1in Kerala
belong to the Army and are now
under the occupation of Kerala Gov-
ernment We are pressing them te
release them They have their own
difficulties, we understand, ‘but we
must have thcm and we are pressing
them for this purpose,

Shri Subodh Hansda: May I know
the total number of trainees that will
be trained m these two schools?

Shri Krishna Menon: It has never
been the practice to disclose the num-
bers in the House

Shri Harish Chandra Mathur: May
I know whether these schools are
open to visits by foreign dignatories
and MPs?

Shri Krishna Menon: There are
normal rules laid down. It depends
on the persons who come and how
much we show to them. They may
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come and they may see cerfain things,
and, they may not see certain things
In this particlar case, if Members of
the House or foreign dignatories who
gre friendly to us come, a certain
part of them wall certamnly be opento

them

Indian Institute of Bio-Chemisiry and
Exporimental Medicine, Calcutta

+ -

Shri Sabodh Hansda:

*1615, { Shrt 8. C Samanta:
( Shri B C. Majhi:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state’

(a) whether the plan and estimate
for putting up of a laboratory at
Calcutta for the Indian Institute of
Bio-chemistry  and E:Senmenul
Medicine has been approved by Gov-
ernment,

(b) 1f so, the estimated cost of set-
ting up the Laboratory, and

(c) the nature of research work that
1s proposed to be undertaken m this
Laboratory?

The Minister of Scientific Research
and Cultaral Affairs (Shri Humayun
Kabir): (a) The plan and estimates
of the Ir}stxtute have been approved
bv the Goverming Body of the Coun-
cil of Scientific and Industrial Re-
search

(b) A total expenditure of Rs 53 12
lakhs (Rs 27 604 lakhs Capital and
Rs 25516 lakhs Recurring) s
envisaged during the Second Five
Year Plan period in the approved
plan of the Institute

(¢) It 15 mainly bio-chemical and
biological research as applied to
medicine

Shri Subodh Hansda: May I know
whether this laboratory will be set
up in 8 new building and whether
thé comstruction of the new building
had started”

APRIL 2, 1089
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Shri Hamayun Ksbir: A plot of
land has been secured and this lmid
has to be raised, because 1t is rather
low land As soon this has been done,
the gestion of construction of the
building will be taken up.

Shri 8. ¢ Samanta: May I know
whethér any such work 1s being done-
in any department of any university
at present? @

Shri Humayun Xabir: Not to our
knowiledge

Commonweaith Economic Consulta-
tive Counoil

*1617 Shri Ram Krishan Gupla:
Will the Mimmster of Fimance be
pleased to state

(a) whether the Commonwealth
Economic Consultative Council has
been set up, and

(b) 1f so, the main functions of the
Council?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
No Sir, but the question 1s under
consideration

(b) I would invite a reference = to
para 84 of the Report of the
Commonwealth Trade and Econom:c
Conference, held in Montreal m
September, 1958, which was placed on
the Table of the House of 19-11-1958
It 18 not possible to state in further
detail at this stage what the specific
functions of the Council will be

Shri Ram Krishan Gupta: May 1
know whether all the Commonwealth
countries have expressed their desire
to join this Council” .

Shrimat! Tarkeshwari Sinhx: This
was discussed As Ismid in  the
Commonwealth Trade a'ud Economic
Conference 1n Montreal where gll the
Commonwealth countries were invit~
ed and they participated

Shri Ram Krishan Gupta: May ¥
know whether any meeting of the
Commonwealth countries has
held so far to discusz this matter?
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‘-w Tarkeshwsrl Sfuba: No,
St >

Shrl Ramanathan Cheitiar: May I
know whether a sub-commitiee was
sppointed at the Finance Ministers’
Conference held in Montreal in
September, 1038, to go into the ques-
tion of financial and economic matters
from tinie to time?

‘Shrimati Tarkeshwari Sinha: The
hon. Member is perhaps referring to
the official meeting that took place
in London, the second preparatory
meeting of officials in June. Apart
from that, the whole 1dea was mooted
in the conference itself and every-
thing is under preparation. No final
decision has been taken in this matter.

Shri Sadban Gupts: May I know
what benefits we expect to derive by
reason of the setting up of this Con-
sultative Council?

Shrimati Tarkeshwari Sinha: The
main purpose of this Counecil 13 to co-
ordinate the Commonwealth economic
activities into one corporate body

Ald India Conference
+

Shri Rameshwar Tantia
Shri Rajendra Singh:
Shri Ram Krishan Gupta:
- Shri D, C. Sharma:
*1618, ! Shri Raghunath Singh:
4‘ Shri Ajit Singh Sarhadi:
Shri Bibhuti Mishra:
| Shrimati Jla Palchoudburi:
{ Skri Damani:

Will the Minister of Finance be
pleased to state:

(a) w'hether a Conference of India’s
creditor Nations was convened recent-
ly ;n Washington by the World Bank;
an

(b) it so, what has been the out-
come of this Conference as far as our
Second Five Year Plan is concerned?

The Minister of Finance (Shri
Moraril Demal): (a) Yes. A Confer-
ence was held on March 18 and 17,
1859 under the auspices of the World

Oral Answers 9204

Bank to review the Indian Foreign
Exchange situation. It was attended
by the representatives of the govern-
mentg of Canada, GCermany, Japan,
the United Kingdom and the United
States and observers sent by the
Inteynational Monetary Fund.

(b) From the proceedings of the
meeting it could be inferred that
during 1959-60 Indie could reasonably
expect to maintain the momentum of
its development programme and meet
essential mantenance needs of the
economy, without undue strain upon
1ts external reserves. .

Shri Rameshwar Tantla: May I
know whether some discussions took
Dblace regarding our third Five Year
Plan and if so, whether they have
assured some financial help regarding
the third Plan 1n this meeting?

Shri Morarji Desai: No talks took
Pl‘at‘u about the third Plun

Shri Ram Krishan Gupta: May I
know the maximum hmit to which
the mam creditors of India have
expressed their desire to give finan-
cial help for our second Five Year
Plan~

Shri Morarji Desal: No specific
sums have been mentioned This Is
now a matter for negotiation with
each country

Shrimati Ila Paichoudhuri: May I
know whether some of the pro-
cedural and technical difficulties that
stood in the way of utihsing the
earher mds have been removed, so

that unutiised aid can be utibsed
now?

Shri Morarji Desai: Some difficul-
ties have been removed, the process
18 going on

N AN W7 F¥T wT I
wr & fofor w1 ool o & I
& w9 X ¥ O AT WA & T
TR A sraeear § W W e
= ol oy {Y w R § s
foor gt v & & wren wwRy
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8hil Morarfl Degal: This does not

Shri C D. Pande: In view of the
fact that Government of India have
secured more loans and aids from
foreign countries than they are
capable of spending, may I know
what steps Government propose to
take to utilise such unused foreign
exchange acommodation and whether
Government propose to remove the
priority restrictions, so that othets
who are ready with their scheme may
utilise that?

Shri Morarji Desai: The question
158 based on a faulty premse It is
not true that we have received more
aid than we can spend We have not
received even as much as we can
spend

Shri C D. Pande: It has been

utilized. Almost half of the ad is
not utilized

Shri Morarji Desal: That 15 because
of some procedural difficulty. That
is being got over and the aid will be
utilized

Shri D, C. Sharma: May I
whether any firm decisions
taken with regard to the aid to
given to India at these meetings
i# 0, whether they have beem
communicsted to us?

Shri Morarji Dessi: It is a general
decision which is taken. Now it

question of negotiation with
couniry.

4 H

M

APRIL: 2, 1900

9206
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The Deputy Minister of Defense
(Sardar Mafithia): (a) A statement
giving the information required, is

la:id on the Table of the House. [See
Appendix VI, snnexure No. 13]

(b) It will be some time before the
results of remedial measures recently
taken are known.

ot wer wiw @y Aevfe Ot
Wy 7 v W g SR fie Rl
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Magthin: So far as the
muu&h taken into the
Academy is concerned, it will not be
in ‘the public interest to disclose it.

o wr i ;. wE Qe § oy
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Sardar Majithia: So far as pros-

Shri Ajit Singh Sarhadl: Apart
the question of emoluments and
special pensionary Dbenefits may 1
know whether the question of facili-
%es and amenities like education and
regsidence will also be taken into
oonsideration in order to attract
young men?

Sardar Majithia: Apart from the
fact that it is already covered by the
statement which is laid on the Table
of the House, I would like to say that
we are doing everything that fis
possible, As the hon. Member knows,
we have got a project under which
more residential accommodation will
be available. Others will also be
coming up. So far as educational
facilities are concerned, a scheme is
already under consideration by which
they will get some facilities,

Shel Jaganatha Bae: What were
the remedial measures taken?

Sardar Majlthia: For the last 2-3
years they ‘are constantly under
review and we always consider them.
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Academy the NCC personnel will be
given preference and, if so, what will
be the age limit for recruitment?

The Minister of Defemce ' (Shri

EKrishna Memon): We do not fake
anybody from the NCC in the
Academy. The National Defence
Academny i meant for young persons;
a percentage of NCC go direct into
the mulitary colleges.

Spri Josokim Alva: As there is »

recomendation to include the stories
of gallantry of the cadets in their
text-books?

Wt W WA s WY
ot § Wl @R 7 ¥ 93¢ wfwew
# a5 g § oife ol % Yo
afre g, TgTgw, a1 Y ey deay
g foen a1 g% €7 § 1 F SAAT TEar
g fr wy O woar) o agw W oW
o O ¥ e e w7 vl @R
MY W O W@ 97 fa e
wh’

Sardar Majithia: The first part
does not arise out of this, becauce
Sainik schools is a different proposi-
tion, but I would like to say that we
have admitted from those schools.
While admitting students into the

National Defence Academy it is not
only boys from the Sainik schook

- but also boys from other schools exre

copsidered and the best students are
M’
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Land Prics in New Delhi

*1630, Shri Barish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

(a) to what extent the price of
Jand has gone up in New Delhi and
round about areas during the last five
Yyears; and

(b) whyt schemes Government have
to make land available in New Delhi
to middle class people?

The Minister of Home Affairs (Shri
G. B, Pant): (a) There has been a
general rise in the prices of land in
New Delhi during the last 3 years
and in some areas the rise may be
more than double of what it was.

(b) The Delhi administration is
considering a proposal for the deve-
lopment of about 500 plots to be allot-
ted to persans eligible for grant of
loans under low income housing
scheme.

Shri Harish Chandra Mathur: May
I know if only by auction, and that
too in small bits, land is sold in New
Delhi which creates scarcity as well
as high prices and, if it is so, what
steps the Government propose to
take?

Shri G. B. Pant: It is not always
put up to auctions, so far as I am
aware, and plots of land have been
given to several people not by auc-
tion but on the basis of the expendi-
ture incurred on the purchase and
development of the land.

Shri Harish Chandra Mathar: May
I know what procedure is followed in
the allotment of plots?

Bhri G. B. Pant: As I said, there
is 4 scheme for alloting 250 plots, and
that is under consideration. The
details have not yet been settled.

oft xwer e : W & weEh
ofr ot & avr wwa § On foselr & oy
W ATHTC #t W & a1 dre o qo
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Shri C. D. Pande: In view of the
fact that there is widespread specula-
tion by private owners of land im
Delhi, will Government propose some
sort of betterment levy? Because,
the rise in prices is on account of
some social circumstances. Therefore,
betterment levy will be a suitable
proposition.

Shri G. B. Pant: We have at
present appointed a committee im
order to stabilise the price of land
and to prevent further rise in the
price or inflation in land valuation.

Shri Harish Chandra Mathur: May
I know, if the hon. Minister could
give some indication, the amount of
land which was made available for
private construction- during 1958?
What wag the lowest rate at which
it was made available and what was
the highest rate?

Shri G. B. Pant: I am sorry, I
am not in a position to give the
required information.

Conference of Electoral Officers

*1621, Shri Aurcbindo Ghosal: Will
the Minister of Law be pleased to
state:

(a) whether the Second All India
Conference of Chief Electoral Officers,
held in January, 1959 have made any

' recommendations to Government; and

(b) if 30, what are those recommen-
dations?

The Doputy Minister of Law (Skri
Hajarnavie):  (a) No, Bir.

(b) Doseg not arise.
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Shri Awrebindo Ghosal: May I
Xnow if the Government 18 aware of
the opinion of the Conference about
the new system of voting by mark-
ing?

Shri Hajarnavis: That was discus-
sed and the Chief Election Officers of
the States approved of the system

Shri Aurobindo Ghosal: Mgy 1
know it they have made any sugges-
tlon regarding the stopping of record-
ing false votes®

Shri Hajarmavis: Some suggestions
may have been received when the
Conference’s suggestions are received
the Election Commussioner will
consider them

Mr. Speaker: Regstration 18 to be
andertaken

Export of Ferrg-Manganese

*1622. Shri Panigrahi: Will the
Minster of Steel, Mines and Fuel be
pleased to refer to the reply given to
Starred Question No, 98 on the 19th
November, 1958 and state:

(a) the quantity of ferro-manganese
exported during 1958-87, 1857-58 and
1958-59,

(b) how much of the target produc-
tion of 160,000 tons of ferro-
manganese has been produced dunng
the Second Five Year Plan penod so
far, and

(c) whether there are any possibili-
ties of achieving this target by the
end of the Second Five Year Plan
period*

The Parliamentary Secrefary to the
Miunister of Steol, Mines and Fuel

(8hri Gajendra Prasad Sinha): (a)

1956-57 Nil
1957-58 5,001 toas
1958-59 8.753 tons
(April-November)

(b) and (e). Five plants of the
total coipacity of 85,000 tons are actu-
ally in production. Three more
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plants with a capacity of 87,500 tons
are under construction and are expect-
ed to go into prodyction during 1989-
60 The target of production should,
therefore, be reached m 1960-61.

Shri Panigrahl: May I know as to
how many ferro-manganess plants
have gone mto production and whe-
ther besides these the Government is
going to give any other licence to
other manganese plants for going into
production?

Shri Gajendra Prasad Sinka: Out
of these eight, five have already gone
into production

8hri Panigrahl: I wanted to know
whether Government wants to give
any other lcence for production of
ferro-manganese besides these exght?

Mr Speaker: Besides theze eight?
Shri Panigrahi: Yes
Mr Speaker: In addition to them.

Shrl Gajendra Prasad Sinha: In
addition to ewght, hicences for two
more ferro-manganese plants have
been sanctioned but due to the
requirements of foreign exchange tius
has not been finally decided

Shri Panigrahi: Of this 1,60,000
tons of ferro-manganese, how much 1s
meant for internal consumption and
how much 1s for export?

we
are thinking we shall be able to
export, that 1s, 1,00,000 tons, will be
aclueved and 60,000 tons will be for
internal consumption,

Shri Tangamani: On & previous
occasion we were told that we are
exporting to Belgium, Burma, Greece
and the US May I know whether
during the year 1958-59 there has
been an increase and, if so, to which
of the countres?

Shri Gajendra Prasad Sinha: Pre-
wviously we were mostly exporting to
the US.A. but now the field has
mcreased and we have exporied some
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Shri. Tyagi: In view of the crisis
in our foreign exchange resources,
may I know what efforts have Gov-
ernment made in the policy of
encouraging ferro-manganese export
instead of manganese export and
what is the proportion between the
two exports at present?

Shri Gajendra Prasad Sinha: The
figure already given about the pro-
duction of ferro-manganese shows
that the Government is making every
effort to increase the export.
$hrl Tyagl: 1 wanted to know how
much money gets wasted on account
of .our export of manganese instead
of ferro-manganese; Muay I know if
that would not make good for a few
plants to be imported?

Shri Gajeadra FPrassd Sinha: At
present it is better to export both
manganese and ferro-manganese. As

Arts College of the
Jamis Milia Islemia will not be able
to confer Degrees but they will not be
debarred from Diplomas.
The question of extending the period
of recognition of these Diplomas for
Government service is under consi-
deration,

The question of what can be done
to allow the Jam:ia Millia to confer
Degrees in future is also at present
under Government's consideration.

Millia due to the refusal of recogni-
tion by the University Grants Com-
mission?

Dr. K, L. Shrimali: There has been
some despair, I have already
answered that question in Parliament
before and I have explained the
whole position. The students have
also been told about this matter,

Shri Jhulan Sinha: The statement
says that the question of extending
the period of recognition of these
diplomas for Government service s
under consideration and further that
the question of what can be done o
allow the Jamia Millia to oqpfer



_as 1 had explained, that there is no

ther the University Grants Commis-
sion had laid down any conditions on
the fulfiiment of which recognition to
Jamia Millia as a university might be
granted? If so, what are those condi-
tions and what is it that stands in
their way to fulfil those conditions?

Dr. K. L. Shrimall: There were no
conditions. They appointed a visiting
committee. The visiting Committee
inspected this institution and they
submitted their report. On the basis
of that report they rejected the appli-
cation of Jamia Millia.

Shri B. C. Kamble: May I know
whether the UGC have laid down any
principles or criteria in th
tion universities? If so,
are

e matter of
recognition of

which those principles or criteria
snd out of those principles which
principle i not fulilled in this case?
Dr. K L. Shrimall: The general
erlierion is that the Lostitutions which
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must be doing graduste and post-
graduate work. That is one of the
main criteria.
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An hen, Member: In Englizsh also.

Shri Humayun Eakir: (a) We have
_no information as no excavations have
Jbeen undertaken by the Central
Archaeological Department near
"Khambaliya village of Gondal Taluka
_jn Saurashtra.

(b) and (¢). Do not arise.
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Skri Nathwani: May I know the
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Dr. X L, Shrimall: Every care will

be taken. Tha position has not yet
been finalised, but every care will be
taken to seek assistance from all those
persons who have experience of
youth welfare.

Shri Achar: May I know whether
the several States have been consulted
in this matter, and if so, what their
reaction is?

Dr. K, L. Shrimali: The State
Governments have not been consult-
ed, but this question has been dis-
cussed several times in Parliament
jtself; and Parliament itself has
suggested that such a committee
should be appointed; and the Esti-
shates Committee also has made a
recommendation to that effect; and it
‘has been going on for some time. In
wview of that, Government have now
saken a decision in this matter, name-
ly to appoint a committee.

Shrimati Ila Palchoudhuri: May I
know whether youth hostel organi-
sation will also be considered by this
committee?

Dr. K. L. Shrimali: 1 have said
that it will cover all organisations
which are sponsored by Government
for youth welfare,

Primary Education in States

*1626. Shri Ajit Singh Sarhadi: Will
the Minister of Education be pleased
to state the progress made in imple-
mentation of the recommendation in
the Kher Committee report in regard
to bring about uniformity in the
administration of primary education

ments whose replies have been
received are generally in favour of
the recommendations, excepting the
-States of Assam, Jammu and Kashmir
and Punjab.
Shri Afit Bingh Sarhadi: May I
know whether Governmen

any steps t0 ser that there should be

an early implementation of those
recommendations?

CHAITRA 12, 1881 (SAKA)
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Dr. K. L. Shrimati: I have already
said that many of the State Govern-
ments have written to us that they
are in general agreement with these
recommendations. Some State Gov-
ernments have already taken action
in this matter. The Central Advisory
Board, when it considered this report,
was of the view that the conditions
differed from State to State, and,
therefore, it would not be possible to
enforce all the recommendations by ail
the State Governments. The matter
was to be left at the discretion of the
State Governments.
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Coal Washeries

*1627. Shri Keshava: Wil the
Minister of Sclemtific Research and
Cultural Affafrs be pleased to state:
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(2) whether coal washsries in

a.:h:,‘&nw Tuel Research Insti-

(b) it s0, what is the foreign
pghnqoum&mbﬂ v

Affairs
Kabir): (x) and (b). Yes, Sir. The
Central Washeries in the Public
Sector of aproximate vwvalue of
Rs. 1400 crores, which have already
been set up or are being planned,
have been designed at the Central
Tuel Research Institute. It is not
possible to assess the exact amount of
foreign exchange involved, but even
if the fees for ; consultants
who would otherwise have been
eonsgulted are calculated at,d per cent.
exclusive of investigations, the saving
would be of the order of Rs, 40°00
lakhs. .

Shri Kesbava: May I know whether
Government have envisaged any
scheme for facilitating the private
owners in these coal mines to make
use of these washeries, by way of
advances, financial help and other
miatters?

Shri Humayun Kabir: We help in
designing the washeries. They are
set up either by the Ministry of Steel,
Mines and Fuel or by the Railways.
We are not concerned with the
washeries, once they have been estab-
lished,

Shri P. C. Bose:. May I know whe-
ther these washeries designed by the
Fuel Research Institute have any
special advantage over the washeries
whh:hhavebeensetupuheadyby
the foreign firms?

Sbri Humayan Kabdir: Our
washeries have been held to be very
up-to-date. In fact, for some of our
designs, there are requests for licences
from abroad.

Shri T. B. Vitta} Rao: Apart from

i, which are the other washeriss
et up in the public sector? )

Research Imititute for ¢stabl
their own coal washeries?

Shri Humayun Kahir: If aay
requests ufé rectived;'we always five
help.

Pandit D. N. Tiwary: The hom.
Minister has just iaid that the cohl
washeries established by him are
superior td the others established ‘By
the Steel, Mines and Fuel Minisiry.

Shri Bumaywun Kabir: I never sid
anything of that kind. I said that we
only design them for these Ministries.

Shri Sadhan Gupta: May I know
whether the coal washery which has
been designed can be manufactured
i this country without any foreign
components, and if so, how much je
saved by way of foreign components?

Shri Humayun Kabir: That ques-
tion hardly arises out of the main
question. This is’ about the designing.
We are not concerned with the con-
struction and establishment, which
are the concern of other Ministries.

Shrimati Remn Chakravarity: In
view of what the hon, Minister has
stated namely that designing and
planning has been done by the Fuel
Research Institute, may I know whe-
ther in the case of Dugda and Pather-
dih and all the others that have been
given to the foreign experts,—at least
Dugda has been given to the foreign
experts—the planning and designing
part of it is going to be taken out of
the contract?

Shri Humayun Kabl¥: The
ing of ‘e cok) washeries has
done edclustvely by the Cential
Resoarch Institute,

*
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Sithnii" Bivd’ CRJGAvaItty: Thea
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amounts to them?
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*3439. Shil L. Aclaw Singh: Will the
Minister of Education be pileased to
atute:

(a) whether centres have been
<ptablished for holding examination
for merit scholarships for Public
Schools in every State; and
. (b) whether any such c¢entre has
also been opened in any Union Terri-
tary?

The Minister of Education (Dr. K. L.
Shrimall): (a) Yes, Sir.

(b) No, Sir.

8hri L. Achaw Singh: May I know
whether there 1s any reservation of
seats for the Scheduled Tribes for
merit scholarships or whether any
special consideration i1s made at the
time of selection”

Dr K. L. Shrimali: There are
reservations for Scheduled Castes,
Scheduled Tribes and backward
claeses. )

Y Wy wwed® §  weer
A 7 e oo afes @ & o
o four wew &9 ¢ 9T & wha-
Wy vy st oy & e & feen
T wifs M wew g °
Dr. K. L, Shrimali: The value of
the scholarships—I can give all the

details—varies according to the basis
of the income.

qrar o & & e i
i
It the total income of both parents
or gumardians is Rs. 1,000 per month
and above, no exemption is given
from school fees.

wr ey for o W Qees
W o O gwwer

CHAITRA 13, 1881 (SAXA)

Oral Ansvers 9324

it Fawet & 1 W Az O oo
wit dee & v sfe ae e ¢ A
WM“WWQW
§ 1 o wr R Y ey Yoo
wit wic ove i & Gw T § o i
ol o e W Crwe o
hqmﬂn#mﬁhﬂm
T

ft www wwwee o wy A s
gy ¥ gg W g § fe oag oY
% § oz sy av fed an § o
w7 37 § 3y 79 T § fr o frdwet
a1 qQewl *t wwfae fear amar @
dRmAG g e gTmaNady
w7 wEyat Sy feay S €Y ?

Mo Wo Mo shamit ©  ¥H®T
sETTaft g,

Shri Venkatasubbaiah: The hon.
Minister told us just now that some
reservations will be made for Sche-
duled Castes, Scheduled Tribes and
backward communities. The very pur-
pose of this is to award scholarships
on merit, and there are already
scholarships for backward communi-
ties and the S8cheduled Castes and
Scheduled Tribes under the Ministry
of Home Affairs.

.Dr. K. L. Shrimali: We wanted to
give further facilities to the Scheduled
Castes, Scheduled Trites and back-
ward classes.

L ]

Shri Harish Chandra Mathur: What
1s the amount spent on the selection,
and what is the amount spent on the
scholarships themselves? Is it not a
fact that much more is spent on the
selection?

PDr. K. L. Shrimali: No, Sir. I de
not think so. The total amount
awarded by way of scholarships is of
the value of Rs. lhkheachyur I
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Hindustap Alveratt 142,

*1831. Shri S. M. Banerjee: Will the
Manister of Defence be pleueg to
state.

(a) whether the Hindustan Aircraft
Ltd, Bangalore, has manufactured
aero-engines,

(b) i so, the cost of the engines;
and

(c) whether there is likely to be”
continuous production of such aero-
engines? .

The Parliamentary Secretary to the
Minister ot Defence (Shri Fatesinh-
a0 Gaekwall): (a) Yes, Sir A proto-
type four cylinder aero-engine has
been developed and manufactured at
the Hindustan Aircraft Ltd, it 1s at
present undergoing development trials

(b) The cost af the engine can be
stated with accuracy only after proto-
type has passed trials and production
i1s planned

. -

(c) The question of gomng nto full
product.on will be decided after the
development trials are over and the
type certificate has been’ obtamed

Shri S. M. Banerjee: May I know
whether we were importing these aero-
engines, and 1if so, whether after our
production there will be less imports?

Mr. Speaker: In reply to part (c)
of the question, h. has said, the ques-
tion will be considered after testing

Shri S. M. Banerjee: I want to know
whether we were mporting and
whether we are now manufacturing,
Just for my information

Mr. Speaker: Part (¢) of the ques-
tion 1s “whether there 1s likely to be
continuous production of such aero-
engines®” The hon. Parhamentary
Secretary has just sad that it 1s n
the tral stage, and 1if it proves success-
ful the matter will be considered.
How can we expect him to answer
whether he will stop imports” Hon
Members will themselves consider
what question ought to be put and
what not

APRIL 2, 1959
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8hri S, M. Bansrjoe: 1 only vwanted
to know whether we have been
importing

Mr. Speaker: How can it be done,
when the engine is Dbel tested.
Unless it 13 satistactory, how can he
say that he is not going to import
any more?

Shri S. M. Banerjee: I want to know
vwhen this will be finalised. °

The Minister of Defence (Shri
Krishna Menon): To help him I can
tell im we are not going to import
such engines As to when it will be
finalised, the answer will be unscientific
because 1t depends upon the trials.

Mr. Speaker: Whether the trials
succeed or not, there will be no more
mmports? That 15 what he wants to
know

Shri Krishna Menon: The trials will
succeed Nothing fails if you try long
enough

Architectural Remains at Osla,
A Rajasthan

*1632. Shri H. N. Mukerjee Wi;ll
the Minister of Scientific Research and
Cultaral Affairs be pleased to state.

(a) whether his attention has been
drawn’to press reports regarding the
dilapidated condition of temples and
other architectural remains at Osia
Rajasthan State, and

(b) what arrangements for the pre-
servation of the valuable relics are
being made by the Department of
Archaeology?

The Minister of Scientific Researek
and Cultural Affairs (Shé Humayum
Kabir): (a) No, Sir

(b) 1t 13 proposed to select some of
them for protection and thereafter all
necessary measures will be taken

Shri H. N. Mukerjee: May I know
why, when In a paper lke the
Statesman there is a special report
which refers to the dilapidated con:
dition of the architectursl remains in
Osia, Government seems to he unaware
of the position altogether?
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Shei Bamayun Kshir: No such report
haz been brought to my notice or to
Sthe notice of the Department of
Archasology.

Shri H. N. Mukerjee: May I know
if there has been a proper archaeo-
logical survey of the whole of
Rajasthan, and steps are being taken
to see that these relics are properly
taken cave of?

Shri Humayun Kabir: I have, m the
reply to the question, said that it is
proposed to select some of them and
this selection could not have been
done unless the survey had been
completed

Mr. Speaker. How did the hon
Mcmber get this information” If they
get 1nformation from the newspapers,
let hon Members come to the House
with cuttings of newspapers I
am sure every Mmistry would be
having cuttings of newspapers, and
try to verify from time to time whether
the reports m the newspapers by which
the hon Members go by are true or
not It may not formally be brought
to the notice of the hon Mimster
departmentally, but certainly his
Ministry must be aware of what
happen< and what reports are circulat-
ed in the newspapers.

Shri Humayun Kabir: After the
notice was received I asked them to
look into the papers, but there are so
mans papers in India, and unless the
date ;< given, some indication 1s
given, 1t 1s not possible to find out

Shei H. N. Mukerjee In this
instance there was a special article in
the Statesman with photographs of the
allered dilaprdated condition, and I
think I referred in the question n an
asterisk  to the date m which the
Statesman published this particular
article. It is most amazing that the
Mimistry takes no note of specal
articles in the Statesman with photo-
graphs to match.

Shri Humayun Kabir: As I sad,
this area has been surveyed and even
ﬂltbalmblllhad in the Statesman it

i net pomsible to expect that every
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article will be scrutimsed, unless
attention is drawn to it

Dr. M. 8. Aney: Have the Archaeo-
logical Department no staff, no mem-
ber of the staff, to look mto the
mformation that appears in the
papers as regards these matters”

Shyfi Humayan Kabir: There 1s a
section called the Press Information
Bureau, and they send cuttings, but
to my knowledge no such cutting has
been brought to my notice I look
nto the cuttings, but 1 have certamly
not seen this cutting

Shri Thirumals Rao: Is it a fact that
the Archaeological Department 1s
compiing a history of the temple
architecture 1n the country, and 1s the
hon Minister posted from time to time
with the progress made about the
temples mentioned in this question?

Shri Humayun Kabir: I do not
understand the question because I
have alreadv said a survey has been
made, we have selected some of the
temples, we are completely aware of
the situation

Indian Scholars to Tibet

Shri P. C. Borooah*
Shrimati Na Palchoudaur::
{ Shn Supakar:
Will the Minister of Scientific

Research and Cultural Affairs be
pleased to state

(a) whether it 1s a fact that Gov-
ernment propose to send some Indian
scholars to Tibet to study ancient
manuscripts,

Shri Bhakt Darshan
*1633.

(b) f so, how many scholars will
go and how long they will be per
mutted to study there, and

(c) the names of the scholars
already selected®

The Minister of Selentific Res-arch
and Cultural Affairs (Shri Humayun
Kabir): (a) The proposal has been
dropped for the time being

{(b) and (c). Do net arise.
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Shri Supakar: May I know 1if some
months ago our Government requested
the Chinese Government for permus-
sion for some scholars to go there to
study these matters, and if so, what
was the result?

Shri Humayun Kabir: I have already
answered that question several times.

Mr. Speaker: Does the hon. Member
advise the hon. Minister to send some-
one there? Will he go to Tibet now?
Hon. Members should be watching
with mterest what answers are given.
Jiist p short time ago the hon. Minls-
ter said that ‘whatever might have

1 that is trde—in the
altered situation it is not being pur-
sued at present.’
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Shri Subodh Haneda:
Strl 8. O; Samnta:
Shei &, C. Magh

Wil the Minister of Scldbbill
Research and Cultural Affalry‘ be
pleased to state:

(a) whether the new drugs evolved
at the Central Drug Research Institute,
Lucknow have been put to clinteml
testing in different hospitals in thy
country; and

(b) if so0,
obtained?

The Minister of Scientific Rescarch
and Cultural Affairs (Shri Humayum
Kabir): (a) and (b). Two compounds
are bemng chinically tried in two
hospitals. Arrangements are under
way to have extended chnical trials
in other hospitals in the country on a
regional basis Results will be known
when the trials are completed

Shri Subodh Hansda: May I know
whether the medicines will be tested
under different climatic conditions
also?

Shri Humayun Kabir: I have just
stated that trials will be in different
regions Different regions have differ-
ent climatic conditions

Shri 8. C. Samanta: How many
such drugs have been prepared in the
Institute*

Shri Humayun Xabir: There are
different drugs at different stages of
preparation. At the moment, the
experiments are with three
compound No. SN 44, SN 87 and lome-
thing which is called psoralen-
isopsralen fraction which 15 derived
from a plant which js called in Hindt
Babchi.

the nature of results

work

was begun snd 30 many drugs have
been mxnufactured there? K so, may’
drugs are
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Sief Hymaysn Kabir: When you are
deling with medicines which affect
the health and life of human beings,
you have to go very cautiously and
perform first a number of tests in the
Jaboratory, then apply it to patients
1o tire lsboratory and then apply it in
hospitals and then only release it to
the publie

Smokeless Domestic Coke

mms.csmm
*1638. amsmnnua

Will the Minister of Seclentifie
Research and Cultural Affaire be
pleased fo state

(a) the results of the research to
produce smokeless domestic coke by
the Fuel Research Institute, Dhanbad,

(b) whether any new bye-products
have been found out which the
Central Research Laboratory, Hyder-
abad could not find, and

(c) whether private enterprises have
been asked to take up the scheme?

The Minister of Sclientific Research
and Cultural Affalrs (Shri Humayun
Kabir): (a) and (¢) A process has
been developed at the Institute for
making smokeless domestic coke from
low grade high ash coals in the coun-
try and entrusted to National Research
Development Corporation for commer-
cial exploitation

(b) Conmderable work on by-pro-
duct recovery has been done in both
the Central Fuel Research Institute
and the Regional Research Laboratory
(formerly known as Central Labora-
tories for Scientific and Industrial
Research), Hyderabad, but a com-
parison is difficult ss by-products of
coal carbonisation cover a wide fleld
and depend on the qQualty and com-
pomtion of the raw materials.

Shri 8. C. Samanta: Is it not a fact
1hat the Research Institute at Dhanbad,
which experimented om it, informed
the Government that a plant can be
manufactured here with indigenous

18 (Ai) LSD—2
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materials without any foreign exchange
for the purpose?

Shri Humayun Kabir: A large pilot
plant 18 being set up A smaller plant
has already been working there. Un-
less the hon. Member indicates which
parucular pilot plant he is referring
to, I cannot say whether any foreign
exchange will be involved or not.

Shri 8. C. Samanta: I am refernng
to the small plant which has been
suggested by them

Shri Humayun Kabir: The small
plant with the process which is called
Moving Bed Devolatisation techmque?
For that perhaps no foreign exchange
1s involved

Assets of Assam Ol Company

+
Shri Ram Krishan Gupta
Shri Naval Prabhakar:
8hri Bhakt Darshan:

Will the Minister of Steel, Mines and
Fuel be pleased to refer to the reply
given to Starred Question No. 63 on
the 18th November, 1958 and state.

(a) whether the examination of the
report of the Assessment Committee
1n respect of the assets of the Assam
O11 Company has since been com-
pleted, and

(b) if so, the results thereof?
The Pariiamentary Secretary to tha
Minister of Steel, Mines and Ol (Bhri

Gajendra Prasad Sinha): (a) and (b)
A statement 15 g;iven below'—

“1638.

STATEMENT

The Report of the Assessment m
respect of the period ending the 3list
December, 1957 was exammned by Gov-
ernment in consultation with the
Burmah O11 Company and Assam Oif
Company and under a Supplemental
Agreement dated the 16th February,
1959 between the Government of
India and the Burmah Oil Company/
Assam Oil Company it has been
agreed to accept the assessment of the
Committee to the extent of Rs. 1033-85
lakhs subject to adjustment on certain
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items to be recommended by a Com-
mittee reconstituted for completing
assessment work in respect of the
period from.the 1st January, 1958 to
the 17th February, 1839.

Oil India (Private) Limited which
was incorporated on 18th February,
1939 has since paid Rs 1033-85 lakhs
to Assam Oil Company from out of
the proceeds of the initial share
capital of Rs. 12 crores.

The Committee has alsc been
reconstituted with effect from the 23rd
March, 1959 to determine the further
assets transferable by Assam Oil
Company in respect of the period from
ist January, 1858 to the date of
incorporation of the Company and the
Committee 13 required to complete its
assessment within four months from
the date of its appointment.

Shri Ram Krishan Gupta: An agree-
ment was concluded between the Gov-
ernment of India and the Burmah Oil
Company. ‘May I know the main
terms of that agreement?

Shri Gajendra Prasad Sinha: Agree-
ment was concluded between the Gov-
ernment of India and the Assam Oil
Company and a company called Oil
India (P) Limited, was incorporated.

Shri Hem Barua: It is said that the
Assam Oil Company has accepted the
assessment of the Assessment Com-
mittee, subject to certain adjustments,
and these adjustments are to be made
by the subsequent Assessment Com-
mittee to be appointed. What are
these ‘certain’ adjustments to be made
and why is it that these adjustments
are left to the subsequent Committee
snd not made by the original Com-
mittee?

Shri Gajendra Prasad Sinha: There
was complete sgreement as far as
major articles were concerned, except
some which were left over. The
assessment was till 31st December,
1957,

Shri Tangamani: Already Rs. 103385
lakhs have been paid to the Asgsam
Ofl Company. Have Government an
estimate of how much more has to be
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mummoucmuwm
the period till our company was
incarporated?

Shri Gajendra Prasad Sinba: I want
notice. It is too early to say what
amount will be paid for the articles
inmpeetotwhlehthenhub‘nm
complete, unanimous agreement.

Missing Aircraft
1637, J Sbrl Madhusudan Rse:

Will the Minister of Defence be
pleased to state:

(a) whether 1t is a fact that a
Vampire jet aircraft which took off
from Palam Airport on the 26th
August, 1958 is still missing;

(b) whether it ig also a fact that
this plane was reported to have croased
the Tibetan border;

. (c) what steps have been taken to
locate this plane;

(d) whether any enquiry has beefi
made from the Chinese Government
mn the matter;

(e) if so, the results thereof; and
(f) whether any Court of Enquiry

has been instituted to enquire into the
matter, and if so, what are their

findings?

Moy wrA A
qF WALAT T NH, QS A6 i,
ot wgr § ¢t A ag & B ol
T AT Ry femmr @
1weys W uF Afew fear a1, dfew

12 frgrat w q ug A firer f5
It relates to 2 minor accident
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Me. Speaker: Let the question be
answered. I do not want that every
small incident involving an aircrafs
should be the subject of a question on
the floor of the House, because it was
brought to my notice that even suct
mircrafts which are intended for train-
mng purposes etc, may be rissing and
then others who are asked to iy may
not fly So it seems to have a bad
effect on those people who have to go
for tramning—that it is full of nsk. I
have, therefore, 1ssued instructions to
all hon Ministers to report i1mmediate-
*ly without waiting for any question to
be asked on the floor of the House
all serious accidents regarding Rail-
ways, aircraft etc I am deciding on
each 1ssue whether 1t is a munor acci-
dent or a major accident This has
been allowed because this has not been
traced even after such a long time [
am not responsible for aimission
of a question 1n the other House I
decide upon what I consider 1s pro-
per In all important :ascs, if the
accadents are serious and hon Mem.
bers feel that questions muust be
answered on the floor of the Wouse,
even though I may reject them, they
may writc to me or tell me I will
look into the matter and if I feel that
they must be put mto a special cate-
gory, I will do so Here and there
there may be some difference of
opinion regarding an accident as to
whether 1t 1s a mwnor one or a major
one

The Minister of Defence (Shri
Krishna Menon): Subject to your
ruling, we are anxious to give all the
information we have in this matter

Mr. Speaker: The hon Minister 1s
always willing to give all information,
subject to my distinguishing between
one from the other

Shri Xrishna Menon: The answer
to the question is

“(a) Yes, Sir
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{b) There were no credible re-
ports The father of the of-
cer conveyed a story to this
effect which he alleged ha
reached him

(c) Considerable and pro
searches have been made
the Indian Asr Force

(d) & (e) Inquines from our
representatives in China did
not confirm the report which
was brought by the father of
the officer

(f) Yes, Sir The Court of En-
quiry has presumed that the
plane crashed with fatal re-
sults in some inaccessible and
vet unidentified area™

Dy Ram Subhag Singh: The hon
Minjster has said that an inquiry was
made In which month was it made?

(-3

B

N

Shri Krishna Menon. This plane
crashed sometime m August last year,
and nearly 50 hours of mnvestigation
flight has been made to locate this
areg within a radius which 1s cons-~
derably larger than usual, about 200
miles from Palam There were seve-
ral rumours which, on the face of
them, sounded extremely incredible
But 1n view of the father’s feelings
and about 1t and the fact of two Air
Force officers being killed, we did not
take a very strict view about it

12 hrs,

The Court of Inquiry reported
round-about December, 1a the usual
time that 13 taken after the investiga-
tions and all the material i1s avail-
able But I would hke to say that
still 1t 15 not over becausz they have
asked the UP Police now to chase
some other rumour that has reached
them about the remains of an ancraft
m some part of that State

Dr, Ram Bubhag Singh: The accident
took place ;n August as has been
stated by the Minuster And the hon

says that the investigation
was made in December May I know
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whether it is possible in that snow-
bound area to find any trace of the
alrcraft in December?

~ Bhri Krishna Menen: If you will
recall, Sir, I did not say that investi-
gatlons took place in December. I
believe I said it wag completed in
December. It takes time because there
is no use winding up the investigation
until all the material can be traced.

Dr. Bam Subbag Singh: I wanted to
know when that investigation was
made-—aerial survey—and when the
Government of China was approached
to search about this missing plane.

Shri Krishns Menan: I answered
that question before. There was no
possibility, from an aviation point of
view, of the plane having gone over
the Himalayas. The only reason was
that some Swamiji reported something
to the father of the person who com-
plained to the Prime Minister. Purely
from the compassionate point of view
our External Affairs Ministry enquired
of our representative in China. But, I
do not want to leave the position un-
explained. The Swamiji's report was
that he had seén a plane over the
Himalayas. Therefore we said that if
somebody can see the plane from the
ground, in the sky a plane can see the
mountain from the plane, and he would
not have crashed. And what is more,
when we wrote to the Swamiji, the
Swamiji said that it was raining
heavily. If it was raining he could
not have seen it.

Mr. Speaker: All that Dr. Ram
Subhag Singh wants to know is, when
was the investigation started.

Shri Krishna Menon: The investiga-
tion is usually started within about 48
hours after the accident. But how
leng it takes depends upon the circum-
stances.

Shri Raghunath Siagh: May I know
whether it is a case of sccident or
sabotage?

Shri Krishna Meaon: There is no
sabotage, so far as we know. The
Court of Inquiry has not revesled
snything like that.
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Mr. Speaker: The Question Hour is
over.

Shri Rameshwar Tantia: I would
like to put a question, Sir. I was one
of those who put the question. I was
nat allowed to put supplementaries.

Mr., Speaker: I will allow him e
put supplementaries.

Shri Rameshwar Taatla: In this
Question, Sir.

Mr. Speaker: The missing aircraft?
The Question Hour is over.

SrorT NoTice QuEsTION
International Commission in Laes

17, Shri Shree Narayan Dam: Will
the Prime Minister be pleased to state:

(a) whether the Co-chairman of the
Geneva Conference on Indo-China or
any one of them have asked the
International Commission stationed
there to resume its work in Laos
8gain;

(b) if so, the circumstances which
have led them to do so;

(c) the attitude taken up by Gov-
ernment of India in this regard;

(d) whether the Commission has
received the request and considered it;
and

(e) the nature of decision taken by
it?

The Deputy Minister of Extersal
Affairs (Shrimati Lakshmi Menom):
(a) No directive has been received by
the Chairman of the Laos Commission
from the Co-Chairman of the Geneva
Conference to resume its work in

Laos.
(b) Does not arise.

(c) So far as the Government of
India are concerned, they arve
endeavouring to get the International
Commission for Supervision & Control
in Laos to desl with the problems
connected with the Geneva Agreement
on the cessation of hostilities in Laos
in accordance with the views expres-
o4 by the Co-Chairmen in their Notes
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dated the 3ist January, 1858 (copies
of which were placed on the Table of
the House on the 11th March, 1950).

(d) and (e). Do not arise.

Shri Shree Narayan Das: May I
know if the National Commission
adjourned sine die and whether there
had developed any situation in Laos
which may warrant the resumption of
the work of the Commission there?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): As was stated in the previous
reply, we thought that the situation
such as the one that has arisen can be
dealt with by the Commission. But,
as there has been difference of opinion
about the summoning of the Commis-
sion—the Laotian Government has not
been agreeable and, I believe, at the
present moment, one member of that
Commission has not been appointed—
we cannot siimmon it. But, we have
pointed out to all concerned that the
best way to deal with it 1s for the
Commussion to be fully constituted and
to deal with this matter

Skri Shree Narayan Das: May 1
know whether during the last few
months allegations have been made
against some other country or agamnst
the members of this Commission
itself that they are interfering in the
civic administration of the country?
May I know whether any speafic
allegations have been made and whe-
ther the Commission stationed there
1s aware of such allegation?

Shri Jawaharial Nehru: 1 do not
kuow to what particuler complant
the hon. Member is referring. All
kinds of allegations are always made
But, I am quite sure that the Com-
mission or the Chairmen of the Com-
mission have not interfered. It may
be that even if an enquiry as to what
s happening is made, it is called an
interference or something Like that.

8bri Shres Narayan Das: May I
know whether, in view of the fact
that the deadlock or the stalemate
with regard to the implementation of
the political provision of this agree-
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ment 1s there, there 13 any proposal
for the consideration of the re-con-
vening of the Geneva Conference to
implement that provision?

Shri Jawaharial Nehru: No, Sir. 1

am not aware of any proposal to
re-convene the Geneva Conference.

Shri Kasliwal: It appears that the
work of this International Commission
on Laos had ceased because a parti-
cular Power which had been associat-
ed with the Commnission was of the
view that it was not necessary {o have
thuis Commission any more in Laos.
May 1 know whether that particular
Power has agreed that there should
be a resumption of the appointment
of this Commuission?

Shri Jawaharial Nehra: It is true
that the bulk of the work entrusted
to the Commussion in so far as Laos
was concerned was more or less over.
But, it was our opwmion that these
various Comnussions in Indo-China
were, to some extent, mter-related
and, therefore, the Laos Commission
should not cease to exist till the other
matters had also been dealt with
Therefore, the Commssion adjourned

swme die. It can be re-convened at
any time

Shrimati Renu Chakravartty: If it
18 & fact that there are a large number
of complaints before the Commission,
what does the Commussion propose to
do about them 1if it 15 not re-convened?

Shri Jawaharial Nehru: I do not
know to which particular complaint
the hon. Member refers. There mught
be allegations. But, as I said, the
Commussion 1s not there; one member
of it does not exist, and the Commis-
sion cannot function. It has been
adjourned as one member 15 not there.
Unless the Commussion becomes a full
Commussion it cannot meet But, so
far as I know, there are no allegations
to be conmdered.
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Laos Commission when 1t i3 re-con-
vened? That was my question

Shri Jawaharial Nehra: Yes, Sir,
various complainis, not agumnst the
Commussion (Shrimati Renu Chakra-
vartty. No, no.) but in regard to the
situation there, have been raised. So
far as the Commission is concerned,
1 take it that we would gladly wel-
come any such complaint, if it refers
to the work of the Commussion, being
considered by the Commission. But
the Commussion cannot rmaeet because
of these vanous difficulties. “There-
fore, the matter hax been returned to
the two Co-Chairmen, the two Co-
Chairmen being the Prime Minister of
the United Kmmgdom and the Prime
Minister of the Soviet Union and
these two Co-Chairmen, so far as I
kpow, have not given their jomt deci-
sion yet—I mean the Foreign Ministers
and not the Prime Minsters

Shri Radha Raman: Was there any
negotiation with either South Viet
Nam or North Viet Nam in order to
resolve the deadlock and resume the
Commission thereby?

8bri Jawabarial Nobru: It was a
Laos matter. They may express
optnions 1 cannot speak on behalf of
either the South nor the North Viet
Nam Government

WRITTEN ANSWERS TO
QUESTIONS

Hindi Teachers’ Training Colleges

*1616. Shri Vidya Charan Shukis:
Will the Mmster of Education be
pleasad 1o state

(a) whether the examunation of the
proposal relating to establishment of
Hind: Teachers' Training Colleges for
non-Hind: speaking States, has since
been completed, and

(b) 1f so, what decision has been
taken?

The Minisier of Edueation (Dr. K. L.
Shrimall): (a) Yes, Sir

(b) It has been decided to open
Kindi Teachers’ Training Colleges for
wen-Hindi speaking States on a zonal
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basus, depending on actual reqiire-
ments. 100 per cent expenditure o
this scheme will be borne by the

Central Government

Geods for Tripars

*]1€28. Shri Subiman QGhese: Will
the Minister of Home Affaivs M
pleased to state:

(a) whether it is a fact that the
Government of India has to take goods
like rice, cement etc, to Tripare
throygh reailways of Pakistan,

(b) it s0, how much freight was
paid to Pakistan Railways 1n 1958;

(c) whether any demurrage was
paid to the said Railway in 1988; and

(d) 1t s0, the amount so pmd*

The Minister of Home Affalrs (Bhri
G. B. Pant): (a) Movement of food-
grains and other essential comMmodi-
ties Like coal, cement, 1ron and steel
etc., from Calcutta to Tripura on Gov-
emment account was carried out over
the East Pakistan Railways tll July
1958, as the Indo-Pakistan route 15 the
quickest and the cheapest. Early in
August 1958 the Pakistan authorities
suddenly sealed the Trnpura-Pakistan
border with the result that essential
supplies were held up in Pakistan for
a long time Since then, movement of
all such commodities on Government
account has been carried out over the
all-India rail-cum-road route wnth a
view to ensuring supplies to Tripura

(b) Rs 4,15888 upto July 1988 only
(c) Yes
(d) Rs 19,872

Educational Tours for Teachers

. Shri Kodiyan:
1838, {sm Warlor:

Will the Minuster of Edmeation be
pleased to refer to the reply given to

Starred Question No 1188 on the Iith
September, 1958 and state’

(a) bow many States bave made
use of the Central schemm of sncourag-
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ing teachers to visit places of educs-
tonul and cultural interest; and

(b) the fotal financial assistance
given to the State Governments in
this connection so. fer?

The Minister of Education (Df.
K. L. Shrimali): (a) Four Statea and
two Union Territories.

(b) Rs. 4,114 during 1858-59.

U.N.E.S.C.0.

*1638. Shri Aurobinde Ghomal: Will
the Minister of Education be pleased
to state:

(a) whether United Nations Educa-
tional Scientific and Cultural Organi-
sation has launched any scheme for
creating goodwill among school
children in the East;

(b) if so, whether India has been
included in it; and

(c) what would be its Programme?

The Minister of Educatiom (Dr. -

K. L. Shrimall): (s) No, Sir.

(b) and (c). Do not arise.

Stpte’s Liabllity in Torts

. Shri Ajit Singh Sarhadi:
“”‘{SIM M. Ayyakannu:

Will the Minister of Law be pleased
to state:

(a) whether opinion of the State
Governments oa the recommendations
of the Law Commission about the
liability of the State in Torts hus
been received; and

(b) it so, whether any legislation
is proposed to be introduced and if
so when?

The Deputy Minister of Law (Shri
Hajarmavis): (a) Yes, Sir,

(b) The Government of Indiz have
eum\ned the report of the Commis-
light of the views expres-

Amnmnmmmuwnuuu

to the lability of the Government in
tort and to provide for certain matters
connected therewith has been pre-
pared and circulated to the State Gov-
ernments for their comments on the
provisions thereof. Repliez have so
far been received only from seven
State Governments. The question of
introducing a Bill ‘in Parliament on
the subject will be considered after
the replies,  from all State Govern-
ments are received and examined.

Committes on Legal Aid to the Poor’

Shri Ram Krishan Gupta:
*1640 Pandit D. N. (Tiwary:
*Y) Shri D. C. Sharma:
Shri Bhakt Darshan:

Will the Minister of Law be pleased
to refer to the reply given (io the
Unstarred Question No. 870 on the
5th December, 1958 and state the pro-
gress since made in setting up of a
Committee for .framing a scheme for
providing free legal aid to the poor
in the country?

The Deputy Minister of Law (Shri
Hajarnavis): Government are them-
selves examining the’ question of
framing a scheme for Legal Aid to
the poor and hence it is decided not
to appoint a Committee for the pur-
pose.

Unempioyment Relief to Punjab

2637. Shri Ram Krishan Gupta: Will
the Minister of Finance be pleased
to state:

(a) the amount of assistance and
loari given to Punjab Government
during 1858-39 for the removal of un-
employment there; and

(b) the details of these schemes on
which the money would be spent?

The Minister of Finanee (Shri
Morarji Desai): (a) Central assistance
to State Governments for develop-
ment schemes generally helps them
to relieve unemployment. No assist-
ance in.the form of grants and loans
has been given to the Punjab Govern-
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ment during 1958-59 specifically for
the removal ¢f unemployment.

(b) Does not arise.
Wealth Tax

Shri Ram Krishan Gupéia:
2038, Shri Vajpayee:

Shri Hemy Raj:

Sardar Igbal Singh:

Wil the Minister of Finance be
pleased to state the amounts of
assessments, collections and arrears of
wealth-tax during 1958-59 State-wise?

The Minister of Finance (Shri
Morarji Desal): The information so
far available according to the charges
of the Commuissioners of various States
1s given in the statement laid on the
Table of the Sabha [See Appendix
VI, annexure No 16] As some of the
Commussioners hold jurisdiction over
more than one State, separate figures
1 respect of some of the States are
not readily available

Oitput of Coal

2639. Shri Ram Krishan Gupta: Wil
the Minister of Steel, Mines and Fuel
be pleased to state the total output of
coal during 1958 (State-wise)?

The Minister of Steel, Mines and
Fuel (Sacrdar Swaran Singh): The
production of coal during 1958 (state-
wise) was as follows:

Million

tons
West + 21.814
Bengal . 14 246
Madhya Pradesh . g 330
Andhra 2.117
Bombay . . 0.661
Assam . . 0. 564
Orun . 0.534
Rajasthan . . . 0.012
ToraL 45.338

Development of Punjabi Drama

2640. Shri RBam Krishan Gupta: Will
the Minister of Scientific Research
and Cultaral Afisirs be pleased to
state:

(a) whether any financial assistance
has been given to the Punjab Govern-
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ment for development and promotion
of Punjabi Drama during 1058; and

(b) if so, the amount thereof?

The Deputy for Scientific
Research and Caul Affairs (Dr.
M. M. Das): (a) No, Sir.

(b) Does not arise.
Privy Purses

2641. Shri Ram Krishan Gupla:
Will the Minister of Home Affairs be
pleased to refer to the reply given to
Unstarred Question No. 708 on the 2nd
December, 1958 and state:

(a) the total actual amount of privy
purses paid to ex-Indian Princes
during 1957-58 and 1958-59; and

(b) the amount to be paid during
1959-80? !

The Minister of Home Affairs (Shri
G. B. Pant): (a) The actual amount
paid during the year 1957-58 is
Rs. 5,40,19,449, the revised budget esti-
mate for the year 1858-59 is
Rs 5,41,93,000 but the actual expendi-
ture during the year 1s not known
yet

(b) The budget estimate for the
year 1959-60 18 Rs §,36,78,000,

Bye-elections

2642. Shri Ram Krishan Gupta:
Will the Minister of Law be plessed
to state total number of bye-clections
of State Assemblies and Lok Sabha
held during 1958-59 (State-wise)?

The Deputy Minister of Law (Shri
Hajarnavis): A statement is laid on
the Table of the Sabha [See Appen~
dix VI, annexure No 17.}

Development of Sanskrit

Shri Ram Krishan Gupta:
2e4s. {Slu'i Jhulan Sinha:

Will the ter of Education be
pleased to sfate:

(a) total amount spent during 1988-
59 for development of Sanskrit; and
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{b) total amount to be spent during
1080-60 for development of Sanskrit?

The Minjister of Edueation (Dr.
K. L. Shrimalf): (a) Rs. 3,27,700.

(b) Rs. 3,76,100.

Social Welfare Centres in Bombay
State

2844, Shri Pangarkar: Will the
Minister of Edmcation be pleased to
state:

(a) the number of social welfare
centres started in the backward and
other areas’ of Bombay State during
1938-59 under the Central Social Wel-
fare Board;

(b) the schemes taken up in these
centres during the same period; and

(c) the amount of money spent on
each scheme?

The Minister of Eduacation (Dr.
K. L Shrimali): (a) The information
13 being collected and will be laid on
the Table of the Lok Ssbha as soon
as possible.

(b) Balwadis, Social Education for
women, Crafts training, matermty
services and some general cultural and
recreational activities.

(c) It will not be possible to furmush
figures of expenditure separately for
each activity, Figures of total
expenditure on all the activities will
however be laid on the Table of the
Sabha as soon as audited statement of
accounts 18 received.

Institutions for Tralning of Mining
Persconel

.

2645. Shri N. M. Deb: Will the
Mimister of Sciemtific Research and
Cultural Affairs be pleased to state
the names of the places where the
remaining institutions for training of
higher technical personnel for coal
mines to meet the demand of Third
Five Year Plan (as referred to in
page 132 of the Report for 1958-50 for
Ministry of Steel, Mines and Fuel) are
proposed to be sef up?

The Deputy Minister of Hcientifie
Research and Cultural Affairs (Dr.
M. M. Das): 1. Indian Institute of
Technology, Bombay is the seventh
centre recommended by the All India
Council for Technical Education for
conducting degree course in Mining
Engineering.

2, On the recommendations of the
All India Council for Technical Edu-
cation, twelve institutions have been
accepted for conducting diploma
courses in Mining Engineering at the
following centres:

(i) Asansol, (u) Barbil, Keonjhar-
garh (Onrssa); (1) Jharia; (v)
Kodarma; (v) Chindwara (Madhya
Pradesh); (v1) Udaipur; (vi1) Oorgaum
(Mysore); (wili) Gudur; (1x) Kotha-
gudiem (Andhra Pradesh); (x) Ondal
(West Bengal); (x1) Korba (Madhya
Pradesh); (xn) Sindri. The mnstitu-
tions at the first ten centres have been
sanctioned The question of establish-
ment of institutions at the last two
centres 18 under consideration in con-
sultation with the State Governments
concerned

Export of Coal

2646. Shrl N. M. Deb: Will the
Minister of Steel, Mines and Fuel be
pleased to state the reasons for the
decline of export of coal to foreign
countries (except Burma and Pakis-
tan) during 1958?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): The
decline 1n exports was due to a fall
in the demand for coal for bunker-
ing purposes at Honkgong, Singapore
and Aden and a part of the supplies
usually taken from this country being
switched over to other sources, princi-
pally in Ceylon

Foreign Mine Owners

2647. Shri  Panigrahi: Wil the
Minister of Steel, Mines and Fuel be
pleased to state-

(a) the number of fareign mine-
owners in India and the mining area
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(b) when the leases of these foreign
mine-owners will expire?

The Minister of Mines and Ol
(S8hrli K. D. Malviya): The informa-
tion is being collected from the State
Governments and will be laid on the
Table of the House as soon as it is
compiled.

Mine Owners

2648. Shri Panigrahi: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(3) the total number of iron,
manganese and chrome ore mine
owners in Indis, State-wise; and

(b) the total area covered by each
mineral, State-wise?

The Minister of Mines and Oil
(Shri K. D. Malviya): (a) and (b)
The collection and compilation of this
information will involve considerable
time and labour which may not be
commensurate with the object of the
question

Prospecting and Mining Licences

2649, Shri Panigrahi: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the number of prospecting
licences and mining leases of Sche-
dule IV minerals of Mineral Conces-
sion Rules granted in all the States
dumsing the years 1957-58 and 1958-89;

(b) the total area covered by such
concessions for each mineral; and

{c) the names and addresses of
parties to whom these concessions
have been granted?

Yhe Minister of Mines and Oil
(Bhri K. D. Malviya): The informa-
tion is being collected from the Etate
Governments and will be laid on the
Table of the House as soon as it is
sompiled
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Review Applications

2630. Shxi Panigrahl: Wil e
Ministar of Steel, Mines =ad Fual be
pleased to state:

(a) the number of review applies-
tions for different mineral concessions
received from mine owners in Orissa
during 1957-58 and 1958-39;

(b) the number of such applications
disposed of in 1957-58 and 1958-59;

(¢) the of applications
pending;

(d) the reasons for delay in d&is-
posing of the review applications and
the steps the Government of India
have taken to expedite the same;

(e) the total mineral bearing area
covered in these review applications
during 1857-58 and 1958-59 in diffe-
rent minersls from the State of Orissa;
and N

(f) what is the total royalty and
dead rent expected out of the total
area covered by these review apph-
cations?

The Minister of Mines and Oil
(Shri K. D. Malviya): () to (¢) and
(e). A statement giving the required
information is laid on the Table of the
Sabha. [See Appendix VI, annexure
No 18]

(d) Review applications are ordi-
narily disposed of as quickly as poassi-
ble, but in some cases delay occurs
due to the non-receipt of the com-
ments of the State Government on
the review applications or where the
Central Government have to consult
their own technical experts in the
matter. The Central Government have
brought to the notice of all concerned
the necessity of handling the review
application cases expeditiously.

(2) Royalty 1s payable on the quan-
tity of minerals despatched from a
mine and as 1t is not possible to
estimate the quantity of minerals that
may be raised from the applied ares,
it is not possible to give any figures
regarding the royalty payable. - So far
as dead rent is concerned, it varies

number
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fros mineral 0 mineral and from
area to area. Information regarding
the dexd rent payable cannot also,
therefore, be compiled.

Central Pool of Scientists

Shri Ram Krishan Gupts:

Shrl Bameshwar Tantia:
2851. { 8Shri D. C. Sharma:

Shri Aurcbindo Ghosal:

Sardar Igbal Singh: )

Will the Minister of Home Affalrs
He pleased to refer to the given
to Unstarred Question No. 2 on the
16th December, 1938 and state at what
stage is the question of constitution of
the Committee to advise the Council
of Scientific and Industrial Research
in connection with the Centrz} Pool
of Scientists and Technologists®

The Ministor of Home Affairs (Shri
G. B. Pant): The Committee has been
constituted, and it held its first meet-
ing on 14th January, 1969

Scholarships for Post-matric Study in
Hindi

2652. Shri Pangarkar: Will the
Minister of Eduweation be pleased to
state:

(2) the number of students from
the Bombay State who were awarded
scholarships by the Government of
India for post-Matric study in Hindi
“mn 1957-58 and 1058-59; and

(b) the basis on which these
scholarships are awarded?
The Minister of Bducation (Dr.

K. L. Shrimall)¢ (a) 1957-58—3
1958-59—5.
(b) On the basis of merit

Pickpecketing in India 1058
Exhibition

2453, Pandiit D. N. Tiwary: Will the
Minister of Home Afalrs be pleased
to state:

(a) whether it is a fact that besides

the Delhi pickpockets, & large number

of pickpockets from neighbouring
States had spread their activities ia
India 1958 Exhibition; and

(b) the number of eases of pick-
pocketing, thefts and childlifting
reported in the Exhibition and those
caught?

The Minister of Home Affairs (Shri
G B Pant): (a) Two pickpockets
from Delhi and six from the
neigbouring States were arrested,

® Pick- Theft Child-
pocketing lifking
No. of cases
reported 23 19 Nil
No. of persons
arrested . 3 Nit
Civic Elections

2854. Shri 8. M. Banerjee: Will the
Minister of Home Affsirs be pleased
to state:

(8) whether 1t 15 a fact that some
Central Government servants had fo
resign from service to contest civie
elections because they were not
accorded permission to do so; and

(b) if s0, number of such cases
during the period from 16th
1947 to 31st December, 1967°

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The information will be
collected and laid on the Table of the
House

Weltare of Employees of Delhi
Administration

2655. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to lay a statement on the Table
showing*

(a) the number of hospitals and the
dispensanes,  schools, rest-houses,
cln\:':! welfare and matermity homes,

ing rooms and pla grounds,
started 1 1838 for they use of
employees under the Delli Adminis-
tration, and

(b) the wmount

of expenditure
incurred thereon? .
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The Minister of Home Affairy (Shrt
G. B. Pant): (2) No hospitals, schools

etc, ware started during the year 1858 -

exclisively for the wuse of the
employees of the Delhi Administrs-
tion.

(b) Does not arise.
Import of Stainless Steel

2658, Shri Ram Krishan Gupta:
Shri Pangarkar:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether the import of stainless
steel goods has been liberalised;

(b) if so, the quantity of stainless
steel goods imported in 1959 so far;
and

(c) the total value thereof?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c). The Honourable Members pre-
sumably have in mind the import of
stainless steel sheets and sections. If
this is 50, the import of these items,
continues to be restricted. From 1st
January to 14th February about 818
tons of ‘these items valued at
Rs. 17,97,053 were imported.

Transport of Coal

Shri Ram Krishan Gupta:
Shri Raghunath Singh::

Will the Minister of Steel, Mines
and Fuel be pleased to state:

{a) whether it is a fact that Rail-
way Administration have insisted that
the work of allocation of wagons for
transporting of coal should be trans-
ferred to the Railway Ministry;

(b) if so, wikether the Ministry of
Steel, Mines and Fuel has ‘agreed to
it; and

(¢) if not, the reuons therefor?

mmusmx,nmm
Fuel (Sardar Swaran Singh): (a) to
(c). A suggestion has been made by

2857,

APRIL 2, 1950
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the Ministry of Railways that it is
desirable that the work of day-to-day
allotment of wagons is tranaferred to
them. 'I'heluue-tlonuunderenm!
nation.

4

Educational Facllities in Ulla-
Territories

2658, Shri Ram Krishan Gupta: Will
the Minister of Education be plessed
to state:

(a) the nature of steps taken or
proposed to be taken 1o provide
educational facilities in backward
areas of Union Territories; and

(b) total amount to be spent during
1959-60 for this purpose?

The Minister of Education (Dr.
K. L. Shrimali): (a) Increased educa-
tional facilities have been and are
proposed to be provided in backwatd
areas of Union Territories by opening
new schools mostly of the basic type,
award of stipends and scholarships,
grant of fee concessions, monetary
help for purchase of text books etc.,
hostel facilities in urban schools for
rural children, adult literacy and
community centres and social service
camps, establishment of libraries;
Expansion and streamlining of exist-
ing educational institutions by pro-
viding adequate equipment, trained
teaching personnel and teaching aids.
Steps are also being taken to provide
increased educational facilities at
various stages of edugation.

(b) The following provision has
been made for educational develop-
ment schemes for 1959-60:—

. . - 93,085,000
, Tmun . . . 28,36,500
. - 31,325,900
(a) Am & Nicobar 3
7+93:900
lmdm M‘m &
(“Lm Intands . 361,300
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Manufscture of Tractors and Trucks

2662. Shrl M. R. Krishaa: Will the
Minister of Defence he pleased to
state;

(a) whether Government propose
to encourage private bodjes to inspect
the production units under the Defence
particularly the production arrange-
ments of Multifuel trucks and tractors;
and

(b) whether the private industries
dealing in similar productions have
been in any way associated with the
Defence production?

Yhe Deputy Minister of Defence
(Shri Raghuramaiah): (a) and (b).
Trucks and tractors are to be pro-
duced 1n existing ordnance factories
engaged in armament production; 1t
would, therefore, not be 1n the interest
of security to encourage private parties
to mspect these factories as a general
rule. Normal practice 1n regard to
wvisitors will continue. If arrange-
ments can be made subject to security
requirements and subject to the
interests of production such requests,
if any, will be considered

Iron Ore Deposits in Bombay State

2663, Shri Pangarkar: Will the
M nuster of Steel, Mines and Fuel be
p'.ased to state:

(a) whether any steps have been
taken by Government to exploit the
ron ore deposits in Bombay State,
and .

(b) if so, the details thereof?

The Minister of Mines and 011 (Shr:
K. D Malviya): (a) No, Sir

(b) Does not arise

Risk Guarantee to West German
Investments in India

2064. Shri Raghunath Simgh: Wl
ihe Minister of Finance be pleased to
state whether it is a fact that West
German Government is finalsing a
scheme under which it can offer risk
guarantee to German investors in
Indin? :

" a8

The Minister of Finasce (Shri
Morarfi Desal): The Government aof
India have not received any oficial
communication from the West German
Government in this respect so far.
But available information is to the-
effect that the West German Govern-
ment is considering such a risk
guarantee scheme.

Missionarios in India

2685. Shri Aurobinde Ghosal: Wil}
the Minister of Home Affairs be
pleased to state:

(a) whether Government have made
any enquiry about the way the money
received by the missionaries in India
from abroad during 1956 to 1058 waa
spent; and

(b) 1f so, how much money has been
spent for charitable and educational

purposes?
The Minister of Home Affailrs (Shri
G. B. Pant): (a) No

(b) Does not arise
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Pakistanis tn India
Sari D. C. Sharnw
."{Smhruhllluh

Will the Minister of Home Affairs
be pleased to stateg

(a) number of Pakistamis surrepts-
tiously staying in this country at pre-
sent either by coming to India without
any valid passport or by over-staying,
and

\

(b) the action taken in this regard?

The Minister of Home Affafrs (Shri
G. B. Pant): (a) The number of such
perSons on the 1st November, 1938,
was as follows —

Those stqyinz without valid pass-
ports—25,056.

Those over-staying after the
expiry of their visas—38,768

{b) Prosecution 1s launched for
unlawful entry or unauthorised res-
dence under the Indian Passport Act
or the Foreigners Act, as the case may
be. Deportation 1s resorted when the
persons concerned do not leave even
after conviction

Life Insurance Corporation

2088. Shrl Ajit Singh Sathadl: Will
the Minister of Fimance be pleased to
state whethey Government are con-
sdering any scheme of insurance of
teachers at concessional rates of premia
by the Life Insurance Corporation?

« The Ministey of Pinance (Shri
Morar}i Demal): No, Sir.

Pelitical Sufferers in Madras State
3889. Shrl Elayaperumal: Will the

Minister of Home Affairs be pleased
to state:

Madras State politicgl sufferers; and

(b) it so, the action taken thereon®

The Minister of Home Affairs (Shri
G. B. Pant): (a) Some resolutions
from a District Political Sufferers’
Sangham and a representation from
about 20 persons have been received.

(b) The matters primarily concern-
ed the State Government; so they
were forwarded to the Madras State
Government

Setting up of Steel Plant in Madras
State

2670. Shri Elayaperumal: Will the
Mnister of Steel, Mines and Fuel be
pleased to state:

(a) whether there is any plan to set
up a steel plant in Madras State; and

(b) if so, whether this plant will be
set up in public sector or private
sector?

The Minister of Steel; Mines and
Fuel (Sardar Swaran Singh): (a) No,
Sir

(b) Does not arise

LAS. (Special) Recraitment

2671. Shri Elayaperumai: Will the
Mmuster of Home Affairs be pleased
to refer to the reply given to Unstar-
red Question No. 2892 on the 28th
April, 1958 and state:

(a) whether Government have since
promoted to the I.AS. the 39 Sche-
duled Caste and Scheduled Tribe
candidates; and

(b) whether 1t 1s a fact that Gov-
ernment have given up the idea of
taking 40 candidates in the Central
Secretariat Service who had quahfted
in the 1.AS (8pecial Recruitment)
Examination, 19567

The Minister of Home Affairs (Shri
G. B. Pant): (a) Ot the 39 State
Services Officers belonging to Sche-
duled Castes and Scheduled Tribes,
who were considered eligible for pro-
motion to the IA.S under the Special
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Recruitment Scheme, @ have been
promoted.

(b) It is proposed to recruit about
30 candidates from the LA.S. (Special
Recruitment) Exumination, 1856, to
Grade III of the Central Secretariat
Service.

Carrying of Night Soil oa Head

2672. Shrl Elayaperumal: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Central Govern-
ment sanctioned any financial wssist-
ance to the Madras State Government
for carrying out the schemes to put an
end to the practice of carrying night
soil on head by the scavengers engag-
ed in Municipal Towns; and

(b) if so, how much?

The Deputy Minister of Home
Aflairs (Shrimati Alva): (a) Yes, Sir

(b) Rs. 80,000

Assistants Grade Departmental
Examination, 1958

2673. Shrl D. C. Sharma: Will the
Minister of Home Affairs be pleased to
state:

(a) the number of candidates who
appeared in the Assistants Grade De-
partmental Examination conducted by
the Union Public Service Commission
in January, 1958;

(b) how many of them were declar-
ed qualified in the written test;

(c) how many of them were finally
declared successful after assessment
ot character rolls;

(d) whether it is a fact that the
percentage of marks for written test
was fixed at 45 while the percentage
in the final result was kept at 30 and
above; and

(e) if so, the reasons for raising this
percentage limit?

The Minister of Home Affabre (Shri
G. B, Pant): (») 5,508.

(b) 490.

Written Awnswers .9:6:
(c) 3438.

(d) and (e). These relate to mmt-
ters within the discretion of the Union
Public Service Commission in the dis-
charge of their functions.

Land Under Cuiltivation In Delkd

2674. Shri Nardeo Snpatak: Will the
Minister of Home Afiaiys be pleased
to state:

(a) the acreage of land that was
brought under cultivation by the pro-
prietors themselves during the period
from the 20th July, 1954 to 27th
October, 18568 in the areas in which
the Delhi Land Reforms Act, 1954
was in force; and 0

(b) the number of proprietors
amongst them whose tillage is 30
standard acres or less, and the total
area of such land possessed by them?

The Minister of Home Affalys (Shri
Q. B. Pant): (8) and (b). The re-
quisite information is not readily avail-
able. For collecting it, the Patwarie
will have to be released from Land
Reforms work for as long as about
three weeks. The implementation of
land reforms is nearing completion,
and so, the diversion of Patwaris from
that work for the purpose of collect-
ing the required information will inter-
rupt the progress of land reforms. In
the circumstances, the expenditure of
time and labour on collecting the re-
quired information will hardly be
commensurate with the results achiev-
ed

Hindi Teachers in Manipur High
Schools

2675, Shri L. Achaw Singh: Will the
Minister of Education be pleased to
state how many Hindi teachers have
been appointed during 1957-58 and
1958-50 in the high schools of Manipur
from funds provided by the Govern-
ment of India for the purpose?

The Minister of Education (Dr. K. L.
Shrimail): 24 Hindi teachers in 196788
and 30 in 1958-89.
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Christian Missonaries in India

2676, Shri Subbiab Ambalam: Will
the Minister of Home Affalrs be
pleased to siate the amount received
by Christian Missionaries in India
from abroad during the latter half of
1858, giving the figures country-wise?

The Minister of Home Affairs (Shri
G, B. Pant): A statement giving the
required information is laid on the

Table of the House. [See Appendix
V1, annexure No. 19).
Museams i

2677. Shrl Ram Krishan Gupla:
Will the Minister of Scientific Re-
search and Cultaral Affairs be pleas-
ed to state:
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Governments and curators of
museums in States' for re-organisation
and development of museums; and

(b) if so, the detsils of the same?

The Deputy Minister for Scientific
Regearch and Cultural Affairs (Dr.
M. M. Das): (a) All State Govern-
ments and Museums Authorities in
the country were requested on
28-2-59 to send fresh prdposals for re-
organisation and development of their
museums on the basis of the revised
priorities laid down by the Central
Advisory Board of Museums-at their
last annual meeting held in February,
1959. So far two requests from pri-
vate museums only have been receiv-
ed.

(a) whether Government have (b) Details of the proposals receiv-
received schemes from the State ed s0 far are given below:

S. Name of the Items for which  assistance is required.

No.  Institution ~ - : Toml
Equip-  Research Library  Publica- Ac?uisin‘on Financial
ment Labora- tion & including  Assistance

tories Caralogues collections  required
- \

1. Geys Museum,

Gaya. 3,200 500 1,000 1,500 3,000 9,200

2. Calico Museum of

‘Textles, Ahmeda-
bad. . 1,00,000 1,00,000  2,00,000
12,12 brs, I know whether the Home Minister

MOTION FOR ADJOURNMENT

RELzasE By CHMiNEsE EMBASSY OF
ArTICLE IN Peoples’ Daily

Mr. Speaker: The House will now
resume discussion on the adjournment
motion. 1 did not give consent or
allow it yesterday. 1 only wanted to
know what exactly was the point of
view and whether it required my
consent. 1 have heard all hon. Mem-
bers on that side. We had adjourned
it because the hon, Prime Minister was
not here. May I request the hon.
Prime Minister to say what he has to
say on this matter?

Shr! Bra] Raj Stagh (Firozabad):
Before the Prime Minister speaks, may

18(Al) LSD-3

will reply to my question which 1 put
yvesterday? (interruptions).

Shri H, N. Mukerjee (Calcutta-Cen-
tral): Sir, will you permit me to put a
few things before the Prime Minister
speaks because I feel there have been
certain things which might have been
said yesterday because we did not
have the material with us and the
whole position was not placed in the
way it should be and the Prime Minis-
ter's intervention is very important
because he will be making a state-
ment—however short or long it may be

n the international situation and
odr relations with China. [, there-
fore, wish to place before the House
certain things which will enable the
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Prime Minister perhaps to give us a
much better elucidation of the posi-
tion as he sees it before you make up
your mind about the adjournment
motion being allowed.

Mr. Speaker: What was said yester-
day was this. I wanted to have a copy
of the statement issued and the hon.
Member, if he has got a copy, may
give it to me and I will receive that
statement issued by the Secretary of
that Party or by the Communist Party
of India. That was the statement
with respect to which there was some
difference. We can proceed only on
the material as it appeared in one
paper or the other. Now, so far as
that matter is concerned, Shri Nagi
Reddy has said that he would submit
a true copy of the statement to me.
Barring that I do not propose allow-
ing any further discussions on this
matter, except to hear the hon. Prime
Minister, before I make up my mind
one way or the other, If he has got
it, he can pass it on to me.

Shri H. N. Mukerjee: Apart from
the authorised copy of the resolution
which our Party has adopted, there
are certain points. ... (Interruptions).

Some Hon. Members: No, no.

Mr. Speaker: The hon. Member may
kindly pass that on to me.

Shri H. N. Mukerjoe: Here it is.
{See Appendix VI, annexure
No. 19-Al.

Shri Nagi Reddy (Anantapur): Sir,
I made that observation yesterday and
I had made it clear that the discussions
here had taken place on certain mat-
ters of importance without that copy
in our hands.... (Interruptions.) My
submission is that having passed some
strictures over the Communist Party
which is functioning here as a demo-
cratic party and Parliamentary opposi-
tion party.... (Interruptions.)

Mr. Speakor: Order, order.

Shri Nagi Reddy . . . .I would like
that it should be given s chance to
explain not only the position as has
been explained by others but explain
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our position in relation to the state-
ment that we have issued. Now that
you have heard what the other Mem-
bers and what the other Parties have
to say regarding our position and 1
think it is but natural that the House
und you should hear our position be-
fore a reply is made and a decision 13

taken,

Mr. Speaker: We allow a spokesman
of the Party to make the statement.
Shri Dange himself is present, I would
always prefer Shri Mukerjee who act-
ed as the Deputy Leader of that Party
and therefore, I gave him an opportu-
nity. I am not proposing to give
opportunity to another hon. Member.
It is for them to recognise him or to
throw him out. . .. (Interruptions.)

Shri Nagi Reddy: I protest very
vehemently against the views you
have expressed. We have not disown-
ed anybody; my request is that we be
given a chance to explain our posi-
tion. ... (Interruptions.)

Mr. Speaker: Order, order. It is
rather strange as to how these parties
work in this House for the reason that
the same request was made by Shri
Mukerjee just now. I have said that
except receiting that paper which was
promised to be submitted to me,
yesterday, I am not going to allow
any further discussion. Unless the
hon. Member thinks that his words
ought to prevail over Shri Mukerjee’s,
there is no meaning in his interfering
in this matter like this. I would not
allow that.

Shri Nagl Reddy: I never said that.

Mr. Speaker: It is not that he said
it. Order, order. We have to function
as a party but we are not doing so.
That is what I find, It is not open to
any junior hon. Member in that
Party, since Shri Dange is not here,
to say that he will explain it. I would
not recognise it. ... (Interruptions.)

Shri H. N. Mukerjos: Sir, you have
paid me the compliment of being the
acting Leader of a Party which is a
fact. 1, therefore, would request you
to bear with me for one moment. We
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do not wish that the Prime Minister
speaks 1n this House on this subject
today in an atmosphere which is vitiat-
ed by a kind of circumstances that
might go against the interests of our
country and the honour of our coun-
try

Mr. Speaker: I have listened Every
statement that is made is full of com-
plications I do not want to carry this
further complication over to this
House Enough has been said yester-
day with respect to this Now, the
hon Prime Minister

Shri Nath Pai (Rajapur) Sir, I am
raising a matter of privilege It 15 a
very serious thing I am not speak-
ing on that matter I must bring 1t
to the notice of the House It 13 a
PTI release

Mr. Speaker: I am not gomng to
allow it It 18 not that every knd
of statement can be brought up here
(Interruptions )

Shri Nath Pai: I have always abided
by your decision Why not give me
one minute?

Mr. Speaker: We are now proceed-
ing with what has been left over since
yesterday If anything new comes in,
we will take 1t up later

Shri Nath Pai: It 1s a matter of
privilege and 1t gets precedence

Mr. Speaker: Merely because an hon
Member thinks there 18 some privilege
involved, must I yield? It has not yet
reached me Any person who raises
a question of privilege must wrnte to
me Ofthand, he cannot say that 1t 1s
a question of privilege or not. Let him
write to me and then I will see
whether it should be brought before
the House (Interruptions.) I will
decide if there is a prima facie case
(Interruptions )

Shri Braj Raj Siagh: I asked a ques-
tion yesterday ¢ that misunder-
standing is not clemred, it is not good
I wanted that the misunderstanding
should be clesred.
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Mr. Speaker: Order, order I am not
going to allow the hon. Member to go
on interrupting the proceedings lke
this The hon Member has said that
he had put a question to the Home
Minister He 18 also here It the hon
Home Minister felt that it was neces-
sary to explain it, he would have ex-
plained, or otherwise, if he thinks that
the hon Prime Minister will explain
1t, let us wait and see If still there
18 no explanation the hon Member
must be satisfied with what has been
said Both sides of the House are here
and I am not going to allow this kind
of interruption; from whichever party
1t comes (Interruptions) ] am really
sorry that there i1s a series of inter-
ruptions like this as a result of which
no work could be done here Order,
order The hon Prime Minister

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): Mr Speaker, Sir, I must ex-
press my deep regret for my absence
yesterday from the House as I had
gone out of Deli Since my return
this morming, I have tned to get my-
self acquainted with what happened in
the House by reading the offical re-
port 1 have not read any newspaper
yet I do not know what the news-
papers say, I think the official report
would naturally be more reliable I
must say, reading them, although I got
the drnift of what happened, I sensed
that much of what happened yester-
day was—] wish to say nothing dis-
respectful-—an exhibition of a certain
lack of restrant, if I may say so, and
certain strong feehings which came in
the way really, of the consideration of
the matter that was placed before you
or before the House

Now, the matter is important and I
can very well understand the strong
feelings, the matter 1s important not
because of the one or two or more
adjournment motions that were moved
here but because ef what Les behind
those motions. It is that which hes
led to strong feelings in the House and
m the country The actual motions
were perhaps not very mmportant but
the other thing 1s important. Because
the other thing is important, it is all
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the more necessary that we should not
be led away by relatively extraneous
or minor matters into doing or saymng
things which affect the other major
things at 1ssue They are big tnings
at 1ssue and in that matter I cannot
say that every Member of this House
1s of identical opimon But I do
think that nearly all the Members of
this House will broadly agree—I ima-
gine so and anyhow whether we agree
or not, we have to realise—the 1mport-
ance of what i1s happening and the
consequences of what 1s nappening We
have to shape our policy keeping full
regard, naturally, the first things, for
the honour and dignity and the inte-
rests of India, secondly, the honour
and dignity of the causes for which
we stand Also, we must remember
that when conflicts arise whirh lead
to a certain degree of passion on
various sides, one has to be particular-
ly careful, especially this honourable
House whose word go out to the ends
of the earth We have to be parti-
cularly careful at a moment of diffi-
culty such as this, that we function
and we say whatever we have to say
with dignity and, as I ventured to say
last time, wisdom That does not
mean moderating any policy We fol-
low the policy which the House wall
ultimately agree to

Now, Sir, the two matters, as far as
1 can gather, that were raised yester-
day in two adjournment motions were
a statement 1ssued by the Communist
Party of India and the circulation of
an article m the People’s Daily of
Peking, circulation presumably by an
agency attached to the Chinese Embas-
say here Those were the two mat-
ters, if I am not mistaken

Mr Speaker: Yes, they are the two
matters

Shri Jawaharial Nehruo: Before I
deal with them, may I, Sir, mention
one thing Perhaps you have, Sir,
another adjournment motion today I
have received notice of it and 1 do not
know whether you have been pleased
to consmder it, byt I might also deal
with that adjournment motion There
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1s an adjournment motion—there are
two in fact—asking me, fivst of all, as
to whether there 1s any truth that the
Chinese authorities have expressed a
wish to search the premises of Indian
Mussions 1n Tibet or asked us to vacate
those premises Now, here 1s an
mstance of every rumour, which are
appearing I1n newspapers m great
abundance, affecting the people and
being brought into the House by way
of an adjournment motion or some
other motion There 1s no truth .n
this at all Nobody has asked us to
vacate our premises Nobody has ask-
ed to search our Missions abroad
But everything comes in a the shape
of adjournment motion or a Ling me
to make a statement It .s very diffi-
cult to keep pace with the amount of
statements which are appecaring n
the Press now, coming n.efl’ from
Kalimpong or Hongkong—those appear
to be the two sources of information
Anyhow, there 15 no truth in thai-

Then, again, there was another
adjournment motion asking me
whether 1t 1s true that the Chinese
Embassy sent for a top leader of the
Communist Party of India to discuss
various matters with them Now,
how am I to know, Sir? Ido not I
have no information on the subject I
can say nothing

Another matter—It is not the subject
of an adjournment motion, I think I
was asked to make a statement on 1t
is the wvisit, as 1t 1s said, of a group
of Tibetans to me a day or two ago
Now, day before yesterday a large
number, about 125 people, came to visit
me Normally speaking, 8ir, every
morning 1n my house a few hundred
people come It is an open door more
or less Large numbers of peasants,
students and others come because, un-
fortunately, I am supposed to be one
of the eights of Delhi!

Any how, about these 125 people
they said they had come to Delhi and
wanted to pay their respects to me I
said, certainly come The great
majority of them were Indian
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nationals, chiefly . from Darjeeling,
Kalimpong and those northern areas.
8Some were from Calcutta, that is to
say, Indian nationals of Tibetan origin
representing some association in
Calcutta, Banaras, Kalimpong end
others. There were also a few, I
forget how many, people ‘rom Tibet
proper who had gathered here some
days ago. - They came. We had no
discussion. They did Jive me a
paper, g ¥ind of a memorandum
which I took, and then I bade good-
bye to them. That is all that happen-
ed.

Coming to the two matters which
were referred to yesferday, one was
the statement of the Communist Party
of India. Now, I have, naturally,
endeavoured to get a copy of that
statement and read it carefully. I
presume that it is a correct copy that

I have. ] have no reason to doubt its:

correctness, but I cannot guarantee
that.

Mr. Speaker: I have been given an
alternative copy. If there is any
difference I will point out

Shri Jawabarlal Nehru: Well, 1 am
not going./to read it, Sir, but I take
it that I have a correct copy. I have
read it carefully and, if I may ex-
press my own opinion about it, the
whole background of the statement is
not one with which I would agree. I
do not agree with it. There are cer-
tain slants with which I do not agree.
But the question before us, I take it,
is not whether we agree with the state-
ment or the slant given in that state-
ment or not, but, rather, if any great
impropriety has been committed by
the issue of that statement. I am not
myself quite clear how, normally
speaking, if a statement is issued by a
political party outside that statement
becomes the subject matter of an
adjournment motion in this House, It
is not clear to me. Of course, each
case depends upon the content but,
broadly speaking,~—whether one agrees
with the statement or disagrees is a
completely different matter-——political
parties sometimes attack each other,
criticise ench other, or say something
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which another party may consider
very objectionable, But, nevertheless,
it'is not clear to me how this matter
can be raised by way of an adjourn-
ment motion.

Now, it has been stated that it was
raised because this statement chal-
lenged the bona fides of what 1 had
said two days before about Kalimpong.
! have read the statement carefully.
What I would say is this, that it does
not precisely and explicitly do that.
But it does certainly throw a hint that
what I might have said, whether
through mis-information or otherwise,
might not be correct, so that I do not
quite know what to do about it.

I shall repeat and, perhaps, a little
more fully than I did previously, what
1 said about Kalimpong. You will
remember, Sir, that in certain state-
ments issued by the Chinese Govern-
ment Kalimpong was referred to as
the Commanding Centre of the Tibetan
rebellion, and I said this was not true
at all, and the External Affairs Minis-
try had also denied this. At the same
time, I had said that I have often

said that Kalimpong has been a centre
of trouble.

Kalimpong, Sir, has been often
described as a nest of spies, spies of
innumerable nationalities, not one,
spies from Asia, spies from Europe,
spies from America, spies of Commu-
nists, spies of anti-Communists, red
spies, white. spies, blue spies, pink
spies and so on. Once a knowledge-
able person who knew something
about this matter and was in Kalim-
pong actually said to me, though no
doubt it was a figure of speech, that
there were probably more spies in
Kalimpong than the rest of the inhabi-
tants put together. That is an exag-
geration. But it has become that in
the last few years, especially in the
last seven or eight years. As Kalim-
pong is more or less perched near the
borders of India, and since the deve-
lopments in Tibet some years ago
gsince & change took place there, it be-.
came of great interest to all kinds of
people outside India, and many peo-
ple have come here in various guises,



9273 Motion

[(Shri Jawaharlal Nehru]

sometimes as technical people, some-
times as bird watchers, mﬁmu as
geologists, sometimes as journalists
and sometimes with some other pur-
pose, just to admire the natural
scenery, and so they all seem to find
an interest; the main object of their
interest, whether it is bird watching
or something else, was round about
Kalimpong,

Naturally we have taken interest in
this. We have to. While I cannot say
that we know exactly everything that
took place there, broadly we do know
and we have repeatedly taken objec-
tion to those persons concerned or to
their Embassies we have pointed this
out and we have in the past even hint-
ed that some people had better remove
themselves from there, and they have
removed themselves. This has been
going on for the last few years so that
here is no doubt that so far as Kalim-
pong is concerned there has been a
deal of espionage and counter-
espionage and a complicated game of
chess by various nationalities and
various numbers of spies and counter-
spies there. No doubt a person with
the ability to write fiction of this kind
will find Kalimpong an interesting
place for some novel of that type.

Shri Nath Pal: What is the Home
Ministry doing about it? It seems to
be absolutely ineffective.

Shri Jawaharial Nehru: The Home
Ministry or the External Affairs
Ministry are not at all worried about
the situation.

Shri lieln Barua (Gauhati): They
allow the spies to carry on espionage?

Shri Jawaharial Nehru: Absolutely
yes, first of all, because when we sus-
pect a person of espionage we keep a
watch over him. It he does something
patently wrong we take action, but
there are certain limitations in the law,
as the House very well knows, and we
cannot function merely because we
suspect somebody; and we have taken
action in the past.in rentd to some

people.
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8hri P. N, Singh (Chandauli): In
how many cases action has been
taken?

Shri Jawaharial Nehru: I cannot
say that—actions of various types, as
I said. Now, about this particular mat-
ter, the statement by the Chinese Gov-
ernment, please remember the state-
ment, “this was the commanding cen-
tre of Tibetan rebellion”. I cannot say
—how can I—that nobody in Kalim-
pong has indulged in espionage against
the Chinese Government or against
any other Government, I cannot say.
Somebody whispers something to
somebody else’s ear. But I did repu-
diate and I repudiate today that to say
that Kalimpong has been the com-
manding centre gives it a place in this
matter which is, I think, completely
untrue.

Now, in the past geveral years—and
I said so on the last occasion—the
Chinese Government has drawn our
attention to what they said were acti-
vities in the Kalimpong area, that is,
activities aimed against them. And
repeatedly we have made enquiries;
apart from our normal enquiries we
have made special enquiries. I say
this because I find that in the Com-
munist party’s statement we are ask-
ed to have an investigation. In so far
as espionage activities are concerned
we have investigated them several
times. One cannot investigate these
activities in any other way except
through intelligence methods. That is
being done. We have fairly full re-
ports about it. I have got—I need not
go into it—a {fairly full note as to
when the protest came from the
Chinese Government. Three or four
years ago it was mentioned to me and
it was mentioned to our Ambassador
some years 8go, and we enquired and
we took action. Sometimes we found
that their protests or the facts that
they stated did not have any perti-
cular basis. They would say, for ins-
tance, that an organisation in Kalim-
pong was doing something or other.
We found there was no such organisa-
tion in Kalimpong at all. There were



75 Motion -

organisations there; there were of
course people in Kalimpong. Every-
body knows that, There are some
emigrants from Tibet. There are old
Tibetans, that is to sy, who have
baen there for a gemeration or more,
but whose feelings may be against the
Chinese Government. That is so; there
is no doubt about it, and we cannot do
anything about it but we did make
it perfectly clear to them in sccordance
with our normal policy that they must
not indulge in uny propagandist acti-
vities and much less, of course, in any
subversive activities.

In the nature of things they could
not do much even if they wanted to
intimate: except perhaps—I cannot
guarantee that——occasionally send a
message or receive a message. It is
very difficult to stop that but that is on
a very small scale. They could not
do very much in India except again
to whisper something in somebody’s
ears. That I cannot stop. They may
have whispered something here and
there. But it is obvious to me that
they could not do much and they did
not. Once or twice a certain leaflet
was issued, certain document; some-
body issued it. The moment it was
issued we took action. We tried to
trace it and we told them that that
must not have been done. This has
happened on three of four occasions.
Again | repeat, we were charged
with—it was said that Xalimpong was
a commanding centre of the Tibetan
rebellion. I denied that statement and
I turther said that apart from the last
few years when there has occasionally
been a paper or a leaflet or occasional-
ly somebody in Kalimpong has per-
haps met somebody else, privateiy and
not publicly—that can always take
place—and more particularly in the
last five or six months, more parti-
culgrly I might say since we received
the last protest from the Chincse
Government—] think the last was
early in August last year—we took
particular care to enquire again and
we had no complaints since then. So,
even if some activities took place there
by some people there previously they
were of a relatively small nature ex-
cept of course contacts, and what can
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we say about contacts In a place
which, as I said, is so full of spies—
there may be contacts,

meeting somebody. But in the' }
six months, we have taken perticular
care, and we have had no cause to
think that any such action or activities
had taken place there. 1 cannot con-
ceive that Kalimpong could be—it has
been described by the Chinese Govern-
ment as the commanding centre—s
commanding centre with the Indian
Government not knowing about it.
It is quite inconceivable to me. Some
odd message can go or come and that
is possible, but it cannot be, and to
imagine that the Tibetan rebellion
was organised from Kalimpong does
seem to me a statement which cannot
justifiedd,

Shri Tridib Kumar Chandburi
(Behrampore): Did the Chineze
Government in August complain that
somebody was organising a rebellion
from there?

Shri Jawahsarial Nehru: No, Sir.
Not that. They did not talk about re-
bellion. But so far as our records
go, the first mention of it was made
informally to us in 1056-57 when
Premier Chou En-lai came here and
it was mentioned to me and I replied
that our policy was that we did not
wish our soil—Indian soil—~to be
used for any subversive activities
against a friendly country. But I
also pointed out that there were ob-
vious limifations under our law to take
action on the basis of suspicion, and I
requested his Government to supply
me with specia] cases and that we
would immediately enquire and take
action if necessary. Then a year and
a half later, the same matter was
mentioned to our Ambassador in
Peking. At that time a photostat copy
of a pamphlet which has been cir-
culated in Kalimpong was sent to us.
This was gbout 15 or 18 months ago,
ie., in January, 1858. There is no
doubt about it, that that pamphlet
was anti-Chinese. But on enquiry
and examination, we found that there



9277 ‘ Motion

{Shri Jawaharlal Nehru)

was no such association as had been

ibed in that pamphlet and the
mhlet itself, as a matter of fact,
was two years old and has been issued
in  autumn of 1956—some antient
pampblet which they have got. That
pamphlet was a bad one from our
point of view too but some bogus name
was given and somebody had jssued
it there.

There were, in fact, two associations
in Kalimpong—one Tibetan Associa-
tion, which has been. in
existence for 25 years and odd
and the other, the Indo-
. Tibetan Association brought into be-
ing in 1954. The office-begrers of
either of these associations were pro-
minent emigrants, but neither of these
associations was supposed to be en-
gaged in political activities. In July,
1958, the Foreign Office in Paking
presented a memorandum protesting
against the use of Kalimpong area as
a base for subversive and disruptive
activities and five points were men-
tioned. Some names of persons were
given. We immediately enquired into
the activities of all those persons and
we made detailed reports. We found
that no doubt those persons held views
which might be said to be anti-
Chinese, but we could not get any
information of any activity, propagan-
dist or subversive.

The charge was made that they
were in collusion with the United
States and with the Kuomintang
authorities of Farmosa or their re-
presentatives. Some of the prominent
emigrants in Kalimpong had previous-
iy been in the United States and had
lived there for some time. And no
doubt, they had their contacts there
‘We had no doubt about their views
about it. But we have made it clear
to them, even when they settled down
in India, that we do not wish Indian
soil to be used for any subversive
actjvities. Once when some letter or
something was sent, we particularly
looked 1nto‘ it. An again gll these
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six persons who had been named in
the Chinese Government's note were
given speclic warnings on the 14th
of August through the Deputy Com-
missioner of Darjeeling, and to our
knowledge, since that date, they have
not done sb. But as I said, I cannot
guarantee any secret thing.

There are three organisations men-
tioned in the Chinese nate, viz.,, the
Tibetan Freedom League, the Kalim-
pong-Tibetan Welfare Conference and
the Buddhist Association which were
alleged to be engaged in collecting
intelligence from Tibet. We could
not trace any of these three organisa- .
tions, and so far as we know, they
are not in existence. Two other ones
which I have mentioned previously
were in existence and, so far as we
know, engaged in non-political
activities.

~ Shrd M. P. Mishra (Begusarai): How
did the Chinese get the information?
(Interruptions.)

Shri Jawaharial Nehru: The third
objection in the Chinese note was te .
the reactionary views of a monthly
called the Tibetan Mirror, which is
edited by an Indian national of
Ladakhi origin. As a matter of fact,
we issued a warning to the editor,
but we pointed out to the Chinese
that many newspapers in India were
far more anti-Government, i.e., anti-
Government of India, and we could
not and did not take any legal action
against them,

Shri Tyagl (Dehra Dun): Peking
must be inspiring them.
Shri Jawaharial Nehru: A state-

ment was further made in the Chinese
note that agents and saboteurs were
sent into Tibet and arms were smug-
gled and despatched to the rebels.
But no evidence was given and we
are not aware of a single case. It is
not an easy matter to cross the bor-
der between India and Tibet. No-
body can guarantee an individua?
perhaps going across, but to take arms,
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etc., was exceedingly difficult, practi-
cally impossible, without our know-
ledge.

Then the Chinese Government pro-
tested against agents of the Kuomin-~
tang operating in Kalimpong, parti-
cularly one gentleman whose name
was given. We engwred into this
matter

Shyt Susendranath Dwivedy (Ken-
drapara): May I ask whether all these
detalls are necessary?

Shri Jawaharial Nehru: I thought
they were not necessary; 1 agree with
the hon. Member But this matter
has been discussed at such consider-
able length and warmth We found
that tms gentlemsn who had been
named had been in Calcutta two
years earlier and had presumably re-
turned, because we could not trace
hm.

Another note was presented to us
by the Chinese Ambassador on the
4th August—that was in July, the
previous month—drawing our atten-
tion to the setting up of a committce
in Kalimpong, for giving support to
resistance agamst violence, by the
Tibetan reactionaries and that this
committee was forcing people into
support of the signature campaign,
and also drawing attention to the
alleged meeting of 15 gristocrats want-
ing to make an appeal for support for
Tibet We enquired into this matter
and we gave him our reply that so
far as the leaders were concerned, we
had already warned them.

The House will see that all this took
place in August and there has been
to our knowledge nothing which we
could have called objectionable, ex-
cept private expression of- opinion—
that we cannot guarantee—during this
period. Therefore, 1 venture to say
that, in spite of the presence of
people in Kalimpong to whom the
Chinese Govermment might object,
because they were opposed to Chinese
Government’s pdicy, snd all kinds
of other peoples—spies indulging in
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espionage ang counter-espionage—~—1
cannot concede how these minor
activities could be made the basis of
a statement that Kalimpong was the
commanding centre of the Tibetan
rebellion,

Shri Khadilkar (Ahmednagar): I
would Lke to know one thing. We
have heard so many notes that we
have received regarding Kalmpong
from Chinese Government. As he
mentioned, 1n 1956, when Mr. Chou
En-lai was here and when, fortunately
or unfortunately, the Dala: Lasma
was here, he was reluctant to leave
this country and asked for a sanctu-
ary. Through the intervention of our
Prime Mmister who called Mr. Chou
En-lai and an assurance was given
that no repressive measures would be
taken by the local Chinese command,
and on that specific assurance, he
returned The Prime Minister pro-

mused that he would pay a visit soon
to Tibet

Shri Jawaharia] Nehru: What the
hon. Member has said is not at all
correct, not at all. There 1s no ques-
tion of my getiting an assurance from
Prem¥er Chou En-las or hus giwving it
or my asking for it. No such ques-
tion arose at all There was a question
whether the Dalai Lama should visit
Kalimpong or not. It was in that
connection that that was said. Natural-
ly, we were anxious about the Dalai
Lama’s security when he went to
Kalimpong or anywhere. We dis-
cussed this with Premier Chou En-iai
and ultimately the Dalai Lama decid-
ed to go there. We had informed the
people—the Tibetans and people of
Tibetan origin in Kalimpong that they
will have to behave when the Dalai
Lama went there. They did it when
he went there. So, there is no ques~
tion of assurance and sll that I do
not know from where the hon. Mem-
ber got all that,

Shri Khadilkar: This information'is
from “Thought”.

Shri Jawaharial Nehiru: { would not
say wnything against that neriodical
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but I can say this particular informa~
tion 15 completely basically untrue, I
cannot say; one or two sentences
might be true; I have not seen it-—but
most of the rest of 1t 15 untrue

Shri Sadhan Gupta (Calcutta-Eaat):
It is only a thought.

Shri Jawsharial Nehru: Coming to
the statement issued by the .

Shri Mobammed Imam (Chitaldrug)
I would hke a clanfication Is it be-
wcause there were anti-Chinese activi-
fie3 at Kalimpong by the spies, 18 it
this thing that provoked the Chinese
to occupy Thbet? What was the im.
mediate cause that provoked the
Chinese Gavernment to occupy Tibet?

Mr, Speaker: That does not anse
Shri Tyagi: It 15 another thought

Shri Jawaharial Nehru: Presum-
ably, the spies came afterwards

About the article in the Peoples
Daily of Peking, first of all, 1t 15 not
for us to object to any artxcle that
appears in a newspaper 1n  Peking
“Obviously, if we started objecting—
we may disagree with them, there are
many articles 1n the world press with
which we are not i1n  agreement,
some are even very censorious of
India or Indian polhicy—we can ans-
wer them The only pomt 1s whe-
ther the circulation of that article
here was proper or improper That
13 1t Now, I should like to pomnt
out that article appeared in Peking
well before they could have had any
report of my statement here It took
two days for it to come across here
‘But when it appeared in Peking 1t
had no relation to my statement It
appeared. 1 cannot say the exact
time but probably some time or a few
‘hours before They could not have
had 1t. But even if they had it, they
have every right to do what they hke
as they can

Now, about the Embassy circulating
papers, a question was raised here of,
shall T say, breach of diplomatic pri-
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vilege There is no euch thing. It
depends, of course, on how 1t is dome.
But reproducing a newspaper article
in their own country can certainly not
be thought of in that light. It may be
an impropriety, it may not be the
right thing to do. It is very dificult
to draw the Lhine. We have through-
out been trying to impress on the
various Embassies here that wa do
not approve of the cold war being
brought into India ‘That is, articles
being circulated here, attacking apart
from India other countries, in that
sense And, on the whole, I would
say we have succeeded, not complete-
ly, but I must say the foreign Em.
bassies here have been good enough to
avoid doing many things which I
find they are doing in other countries
In regard to the cold war attitude
Now, I do not wish to mention coun-
tries, but I may mention one country.
It the articles that have often appear-
ed in the Pakistan newspapers were
airculated here frequently, well, we
would not approve of it, and in fact,
we have not in the past approved 1t,
because sometimes we consider these
articles very objectionpble We can-
not stop them. But surely they should
not be circulated by an Embassy
here I have given one wnstance 1
can give many other instances. This
18 &n 1nstance of the very regrettable
cold war between Pakistan and
India But in the bigger sphere of
the cold war in the world many arti-
cles appear which use the strongest
language in attacking the other coun-
trv  We try not to have thefn cir-
culated here Well, the foreign Em-
bassies have been good enough to co-
operate with us in this matter In this
particular matter, as I said, it s
anybody’s -opinion whether this wac
& very proper thing to do or an im-
proper thing to do, although I would
like to draw attention to the sctual
phrase of it to which objection has
perhaps been taken It s slightly
different from the phraseclogy ih the
Chinese Government's reference to
Kalimpong Here it says the reaction-
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aries in Tibet, etc, “utilising Kalim-
pong, which is in a foreign land, as a
centre for collusion with imperialigm”,
slightly different from saying that
Kalimpong is the commanding centre
of collusion. Maybe, that may be
explained by saying that somebody
met somebody and whispered and,
as such, that is eon\u,im'ceminly.

I am merely putting various aspects
of this matter. It is an unsavoury
matter altogether. But I want the
House to deal with this matter with
dignity and restraint, because behind
all these minor matters lie much
bigger matters which we have to face
today, tomorrow and the day after,
and we should not allow ourselves to
be diverted from that major and diffi-
cult issue by relatively minor issues.

Shri H. N. Mukerjee: The Prime
Minister has made a statement which
surely we appreciate, the tone of it
and the details which he has given
us. But I find that the material in
regard to the investigation of our
charges regarding espionage and allied
activities concludes round about
August 1958. Now 1 have here a lot
of material, and I can only have access
to materials which appear in the news-
papers and in books and that kind of
thing

Shri C. D. Pande (Naini Tal): You
get information from other sources.

Shri Raghunath Simgh (Varanasi):
From the fatherland. (Interruptions).

Shri B N. Mukerjee: In recent
months, from January to March this
year, for instance, a lot of things are
allegedly happening in this particular
ares. I have not the details of it,
because we Rave not had a discussion
straightaway butldoﬁndthatthene

m
frighttul thought that in the ahunce
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of the Prime Minister the mask put
on the Congress Government was torn
oftf and all kinds of things were said
by the Deputy Minister which he
possibly cannot second. It has hap-
pened. (Interruptions.) So, I wish
tu ask the Prime Minister that in view
of these things appearing in the press,
whether we should not dispassionate-
ly . . . (Interruptions).

Shri Tysagi: This is a very unkind
cut, the gpirit in which it is being
dealt with.

Shri H. N. Mukerjee: I want the
Prime Minister to assure me that he
is making continuous examination of
these allegations which are appearing
in the press. It may be that it is aot
necessary for us in the Heuse to voice
about this allegation appearing in one
section of the press or another, but we
are perturbed these allegations are
circulated with impunity. Therefore,
1 would request the Prime Minister..

Acharya Kripalanl (Sitamarhi): May
I suggest that it is better to have dis-
cussion of a couple of hours on this
subject than to allow people to speak
like that.

Shri H. N. Mukerjee: I do not think
I spoke in any unseemly manner. All
that I have been saying is that I want
the Prime Minister to make further
investigation, continuous investigation,
and tell us whether the allegations
made.

Mr. Speaker: That he has already
stated in the statement. He is a mem-
ber of the Communist Party, which
has issued the statement saying: we
want investigation. I do not know
what more he is going to say—more
than what is contained in that state-
ment.

Shri H. N. Mukerjee: The Prime
Minister has stated as to what hap-

" pened in last August and so on. Now

about January, Februsry and March,
1958, he might very well say “we are
having it examined throughout from
time to time”. I am not asking him
for the moon or something like that.
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Mpr. Speaker: Very well 1 have
heard both sides So far as this
matter 1s concerned

Shri D C Sharma
What about the mask”

Mr. Speaker: So far as the mask 1s
concerned, st 1s unfortunate that hon.
Members taking advantage of op-
portumties make insinuationf. (In-
terruptions ) It 1s very wrong What-
ever mught be said with respect to
the Congress Party, here 1t is the
Congress Government that he has
said In one breath he says that he
assures the hon Prime Minister and
m the other breath he says that the
mask has been removed That means
that the hon Prime Minster is going
on with a mask No, this 18 very
improper I would not allow hon,
Members to use this as an advantage
(Interruption) I would not call
hon. Members merely to ask a question
and then take advantage of that and
say ‘mask and other things’ to make
the best of the opportumity (Interrup-
tion)

(Gurdaspur):

18 hrs

Shri Puonoose and Shri Nath Pai
rose—

Shri Nagi Reddy: Yesterday many
more words were said and no objection
was taken

Mr. Speaker:
that

Shri Nagi Reddy: No (Interruption )

Shri H. N. Mukerjee: It 1s improper
That is what she said

Mr Speaker: So far as this matier
of an adjournment motion 1s concern-
ed, 1t 13 not as if I thought that this
was a censure motion against the
Government. I brought it up before
the House for elucidation so that I
may hear both sides and try to come
to a conclusion Now, there are im-
portant matters here. Only the other
day the hon Prime Minister explained
our attitude towards what is happen-
ing in Tibet No doubt, the news that

I took objection to

APRIL 2, 1959

for Adjournmens 9236

came from Tibet was glarming so far
as that country was concerned. Natu-
rally, all persons interested in this
country must be anxious to see whe-
ther we will be affected in a particular
manner so far as our country is con-
cerned and also regarding our re-
lations with the foreign country.

With those two aspects, if it is very
important to discuss this matter, oer-
tamnly I would have allowed a discus-
sion of this matter It is not a censure
motion agamnst this Government
regarding the steps that have been
taken to avoird all sorts of statements
being circulated or given currency to
in the papers and whether they are
true or false These are lkely to
create misunderstandings

So far as these two matters are con-
cerned, these have been explained in
extenso by the hon Prime Min'ster
today So far all that I thought was
that even on allowing this nobody
impeaches the motives of the party to
which hon Members belong, that is,
the Communist Party But if Shri
Mukerjee wanted to know a particular
thing or further investigation or a
constant watch over what 1s: happen-
ing after August, there 1s a way of
doing 1t. Persons who belong to thus
country and who want this country
to keep good relations with a neigh-
bouring country specially when the
situation 18 delicate so far as whatever
1s happening there ought not to create
a msunderstanding Whoever is
interested—of course, all the persons
are interested in the country—feels
that some news has not come to the
notice of the hon Prime Mimster, he
will carry that news privately to him
mstead of coming out in the open
and making a statement to say that
these are the things With that view
I thought that it was necessary to bring
1t up here for clanfication, otherwise
1 would not have brought it up. It
is open to any person of this country
to write to the hon, Prime Minister
and say, “My information is different
from your information” But why
should it form part of a statement of
this kind? Therefore, 1 thought that
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it is necessary for giving an oppor-
tunity for being explained on the floor
of the House; otherwise it will create
disturbance in the two countries which
are on friendly terms. Now, this has
been sufficiently explained.

So far as the issue or circulating of
the copy of an article in the People’s
Daily there is concerned, there is no
doubt that if it‘had been circulated
before the hon. Prime Minister's
statement it would have been a diffe-
rent matter. But it has been circulat-
ed after the hon. Prime Minister's

- - statement here. The Embassy must

certainly keep a watch over events
that are happening here, particularly,
with respect to certain matters. It is
rather unfortunate that the Embassy
should have distributed it but it does
not seem to offend any of those ordi-
nary or the other diplomatic privileges.
No doubt, as the hon. Prime Minister
has said, it is an impropriety. I am
sure the Embassy will certainly take
note of it, that is, that Embassy and
other Embassies also. (Interruption.)
All the Embassies will take note of
that. [ do not think that we need
pursue this matter further. Therefore
1 am not giving my consent for discus-
sion of this matter.

One other point was raised by the
hon. Prime Minister relating generally
to adjournment motions. I would like
to point out to all the hon. Ministers
that as soon as a copy of the adjourn-
ment motion is given to me simultan-
eously copies are given to the hon.
Ministers and to the Secretary also.
On behalf of hon. Ministers it is given
to the hon. Minister of Parliamentary
Affairs. It is expected that they will
look into it, ag I look into it when 1
come to the House. I am handed over
a copy and while 1 am calling upon
hon. Members to ask supplementary
Questions, another eye is upon the
adjournment motion. I have to make
up my mind one way or the other.
1t is not that I am going to give con-
sent to every adjournment motion if
copies are given to hon. Ministers.
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Ezxchange of Berubanr:
Union and Cooch-~
Behar Enclaves

. with Pakistan
They ought not to think that I have
allowed that motion immediately or
that I am giving consent to it. It is
only for the purpose, under the Rules,
to give notice to them so that they
may, in case I need some explanation,
give the explanation,

With respect to the other thing that
the hon. Member has referred, that
is, that the Embassy was attacked in
Lhasa and so on, as soon as I received
a note from the hon. Prime Minister
that there was no truth in it, I did not
allow it. So far as such matters are
concerned, I need not allow them. I
am also watching what exactly‘ought
to be allowed and what ought not be
allowed. This is only for the purpose
of giving notice to hon. Ministers.
They are entitled to tell me before I
come to a conclusion as to what exact-
Iy is their reaction so far as this is
concerned.

The House will now proceed with
the other . . .

Shri Jawaharial Nehrun: May I make
a brief statement on an entirely diffe-
rent matter.

13.06 hrs.

STATEMENT REGARDING EX-

CHANGE OF BERUBARI UNION

AND COOCH-BEHAR ENCLAVES
WITH PAKISTAN

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nebxu): I should like to inform the
House that the President has decided
on the advice of his Government to
refer certain issues to the Supreme
Court for ftheir opinion. These issues
relate—if I may read out—to the
steps to be taken cqncerning the Beru-
bari Union and the so-called Cooch-
Behar enclaves.

The reference is:

“1. Is any legislative action
hecessary for the implementation
of the agreement relating to Beru-
bari Union?

2. If 50, is a law of Parliament
relatable to article 3 of the Con-



9289  Papers Lawd on the APRIL 2, 1959 Statement re The Scheme 9290

Table

[Shr1 Jawaharlal Nehru}

stitution sufficient for the purpose
or 13 an amendment of the Con-
stitution in accordance with article
388 of the Constitution necessary
n addition or in the alternative?

3 Is a law of Parhament relat-
able to article 8 of the Constitu-
tion sufficient for the implemen-
tation of the agreement relating
to exchange of enclaves or is an
amendment of the Constitution in
accordance with article 388 of the
Constitution n for the
purpose 1n addition or 1n the alter-
native®”

The actual refersnce has not been
sent to the Supreme Court because of
some maps et cetera, but I thought I
would take the earliest opportumity
to inform the House I shall, of course,
place a copy of that before the House
as. soon as it is possible

13.08 hrs.
PAPERS LAID ON TRE TABLE

AMENDMEINTS TO MEDICINAL AND TorLxr
PreraratiONs (Excisz Durms) Ruwes

The Deputy Minister of Finance
(Shrimati Tarkeshwarl Shha): Sir,
on behalf of Shr1 B R Bhagat, I beg
to lay on the Table, under sub-section
(4) of Section 19 of the Medicinal and
Torlet Preparations (Excise Duties)
Act, 1955, a copy of Notification No
GSR 340 dated the 21st March, 1959,
making certain further amendments to
the Medicinal and Toilet Preparations
(Excise Duties) Rules, 1956 ([Placed
i Lsbrary, See No LT-1331/38]

NOTIFICATIONS UNDER CENTRAL ExCIsEs
AND SarT Acr

Tarkeshwarl Sinha: Sir,
on dehalf of Shm B R. Bhagat, I beg
to Jay on the Table, under Section 38
of the Central Excises and Salt Act,
1944, a copy of each of the following
Notifications —

(1) GSR No 339 dated the 2Ist
March, 1959, making certain
further amendments to the
North Eastern Indis Salt
Rules, 1839

of State Trading in
Foodgrains

(31) GSR No 380 dated the 26th
March, 1059, making certain
further amendment to the
Central Excise Rules, 1844.
[Placed in Library, See No.
LT-1882/59)

———

13,09 hrs

STATEMENT RE THE SCHEME OF
STATE TRADING IN FOODGRAINS

The Minister of Food and Agricul.
ture (Shri A. P. Jain). At the last
meeting of the National Development
Council held on November 8 and 9,
1958, 1t was decided that the State
should take over the wholesale trade
in foodgrains

An Hon. Member. It may be laid
on the Table

Shri Braj Raj Singh (Firozabad)
I had given notice of a half-an-hour
discussion and you were pleased to
allow the discussion but in order to
bye-pass that the hon Mster 1s
making a statement.

Mr. Speaker. Very well I have
got a copy of the statement. It runs
into five pages, closely typed. The
copies of the statement will be circu-
lated to hon Members If there i
still much to discuss in the half-an-
hour discussion, 1 will consider 1t
The hon Mnster need not read the
statement

Shri A P. Jain' I lay it on the
Table of the House

STATEMENT

It was also decided that an adequate
number of primary marketing socte-
ties should be set up and linked with
village co-operatives which should
serve as agencies for collection and
sale at assured prices st the village
level In pursuance of the suggestion
of the National Development Council
that the Ministry of Food and Agri-
culture and the Planning Commission
should work out a scheme for state
trading in foodgrains, a Working
Group was constituted under the
chairmanship of the Food Secretary
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and with representatives of the Min-
istry of Finance, the Ministry of Food
and Agriculture, the Planning Com-
mission, and the Reserve Bank and
the State Bank of India, to consider
the implications of the National Deve-
lopment Council’s decision to socialize
the wholesale 4rade in foodgrains and
to work out the details of a scheme for
the implementation of that decision.

The report of the Working Group
was submitted to the QGovernment
early in January 1959 and, in accord-
ance with the Government's decision,
copies of the Report were sent to the
Chief Ministers of the States for the
comments of the State Governments.
The comments of the State Govern-
ments except thé Governments of
Kerala and Andhra were received by

- the end of February. The report of
the Working Group was also consider-
ed by the Planning Commission. The
Government have recently given de-
tailed consideration to the scheme for
state trading prepared by the Working
Group in the light of the comments
received from the various State Gov-
ernments and the views expressed by
the Planning Commission.

The Working Group has recommend-
ed that the primary objective of state
trading in foodgrains is to maintain
price levels which are fair to the pro-
ducer and to the consumer and to
reduce to the minimum the spread
between the prices received by the
farmer and the prices paid by the
consumer throughout the season and
over an agricultural cycle. The Gov-
ernment have broadly accepted this
objective.

The other proposals of the Work-
ing Group were intended to provide
for an orderly transition toward the
assumption by the State of wholesale
trade in foodgrains without suddenly
dislocating the existing channels of
distribution or throwing excesive
burden on the administrative machi-
nery of the Central and State Gov-
.ernments, The proposals made by the
"Working Group involve the steady
ekpansion of purchases by the Gov-
emment with a view to establishing
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for the Government a position of
strategic control over the market and
the intensification of existing measures,
such as the licensing of wholesale
traders and imposing certain obliga-
tions on them, the system of distribu-
tion at the retail stage through fair
price shops and statutory price control’
at the wholesale stage. The scheme
prepared by the Working Group also-
provides for the progressive develop-
ment of co-operatives so that a com-
prehensive network of marketing co~
operatives, capable of taking over the
entire marketable :urplun, may be
built up.

The Government are aware of the
difficulties in the way of undertaking
full-scale state trading immediately,
mn particular of the absence of an
adequate administrative organisation,
the lack of sufficient storage accommo-
dation and the want of adequate
buffer stocks; The scheme, theretou.
falls into two parts: (i) the ultimate
pattern and (ii) the interim scheme
to be worked till the establishment of
tull-scale state trading.

The ultimate pattern of state trad-
ing in foodgrains will consist of a sys-
teto which provides for the collection
of the farm surpluses through the ser-
vice co~operatives at the village level
and the channelling of the surpluses
through the marketing co-operatives
and the apex marketing co-operatives
for distribution through retailers and’
through consumers’ co-operatives.
Effective steps will have to be taken
for the development of consumers’ co-
operatives. The Government have
decided that efforts should be directed
toward the speedy reslization of the
ultimate objective and that, during the
interim period, more and more of the
wholesale trade in foodgrains be taken
over by the co-operatives as they are
progressively organized and developed.

The Government will not immedi-
ately undertake the purchase of the
entire marketed surplus, as that wonild'
at once cast on the Government the
responsibility for feeding the consum-~
ers in the urban and semi-urban aress.
They will, therefore, progressively
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acquire larger proportions of such
surplus with a view to controlling the
market more and more effectively
until full-fledged state trading is estab.
lished. In the interim period, the
wholesale traders will be permitted to
function as licensed traders who will
make purchases on their own behall
but shall pay specified minimum prices
to the farmer While the Government
will have the right to acquire the
whole or a portion of the stocks from
the licensed traders at controlled
prices, the traders will be at liberty
to sell the remaining stocks to the re-
tailers at prices not exceeding the con-
trolled prices. They will be required
t0 maintain proper accounts of thewr
purchase and sale transactions and of
their stocks and submit periodical re-
turns to the State Governments.

The Government have considered
certain other matters in relation to
«state trading in foodgrains and have
taken the following decisions:—

(i) In the nitial stages, state
trading will be confined only
to the two major cereals viz—
rice and wheat, In order to
ensure that the producers get
the mmnimum prices, the Gov-
ernment will set up an agency
for making direct purchase of
foodgrains from the producers
who are desirous of selling
their surplus produce to the
Government.

(i1) The purchase and sale opera-
tions as a whole would be con-
ducted on a no-profit-no-loss
basis,

¢iii) Uniform purchase prices will
generally be fixed for a whole
State or region. In certain
States, however, there are
some under-developed areas
which are not well gerved by
railway. The assembling
markets and the mill industry
being concentrated at rail-
heads, the prices in the interd-
or are generally determined
by the prices prevailing at the
assembling and milling centres
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at the railheads. It may be-
come necessary to fix diffe.
rent prices in the case of such
under-develped areas. Then
ugain, there are certain high-
iy deficit areas where the
prices are always higher than
in the surplus areas. In view
of this, it may also be neces~
sary to fix different purchase
prices in the case of such
highly deficit areas. Similar-
ly, controlled priees for whole-
valers may vary from region
to region within a State,

While the fixation of control-
led prices for retail transac-
tions does not appear to be &
practicable proposition in tho
present circumstances,
attempl . will be made to anflu-
ence retail prices by continu-
mng and, where necessary,
enlarging the operation of fair
price ~hop. and by the speedy
formation of consumers’ ¢O-
operatives If, however, a
particular State Government
consider 1t desirable to control
the retail prices m an ares
of the State, they may do so
provided they are certain that
1t would be possible for them
to entorce such prices wathout
causing any dislocation of, or
interruption m, supphes.

The question whether the
Government should under-
take as an experimental mea-
sure, the purchase of the
entire marketed surplus of a
particular foodgrain in certain
selected aréas will be examm-
ed in consultation with the
State Governments concerned
The acquisition of the eptire
marketed surplus of such an
area will immediately cast on
the Government the respousi-
bility for feeding the entire
urban population of that area
and, possibly, also of feeding
the population of other areas
which receive their supplies
from such an area. As a result
of such experimentation the
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Trading in s
Foodgramns
Government will have an idea 13.10 hys,

of the dificulties thst may
arise in undertaking full-scale
state trading and the steps
which may have to be taken
to meet such difficulties.

(vi) In regard to the establishment
of Corporations in the States
to deal with state trading,
there are two aspects which
require consideration. The
first is whether there would
be need or place for such a
Corporation in the ultimate
pattern of state trading. The
basic policy is that village
level co-operatives and co-
operative marketing societies
should be developed fast, and
there may eventually be an
apex marketing society in
each State. In this ultimate
pattern there seems to be no
place for a Corporation, It is
not worth while to create such
corporations even ag an inte-
rim measure, for if a corpora-
tion is created and its func-
tionaries and agents spread
out, this may well create vest-
ed interests and cause delay
in the development of .co-
operatives. The second aspect
is that there may be quite
serious practical difficulties in
the functioning of a Corpora-
tion, for a Corporation would
be outside the Government
and it will not have any legal
competence to enforce any
control nor will its employees
enjoy the status of public ser-
vants. For these reasons a
decision on the question of
establishing Corporations in
the States has been deferred
until greater experience of
state trading has been gained.

This scheme will be placed before
the National Development Council at
its next meeting to Be held on April
3 and ¢, 1989,

DEMANDS* FOR GRANTS—contd.

Movietay or Scoevtrric ResmascH m
CutruraL  Arrams—contd.

Mr. Speaker: The House will now
resume discussion of the Demands for
Grants in respect of the Ministry of
Scientific Research and Cultural
Affairs. Out of three hours allotted
for these Demands, two hours and
cighteen minutes now remain.

A hist of selected cut motions relat-
ing to these Demands has already been
circulated to hon, Members on the
1st April, 1959. The following cut
motions may be moved subject to their
being otherwise admissible—

DemndN No. of Cur Motion
0.

——

74 1085, 1066, 1067, 1218, 1219,
1220.

7S 208, 209, so1, 1068, 1069, 1070,
1221, 1222, 1223, 1224, 1225,

76 1226 .

7 1227.

79 2ro0, 211, 1071, 1072, 1073.
80 1228, 1229, 1230.

Need to develop promote and protect
the cultural life of the Bengali
speaking population of the border
areas of Bihar contiguous to Bengal.

Shri B. Das Gupta: 1 beg to move:

‘“That the demand under the
head Ministry of Scientific
Research and Cultural Affairs be
reduced by Rs. 100.”

Need to investigate into the culiural
and educational handicaps of the
non-Hindi speaking population in
Bihar.,

d‘ﬁ?wnd with the recommendation of the President.

16(Al) LAD.—4.
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Shri B. Das Gupta: I beg to move

“That the demand under the
head Ministry of Scientific
Research and Cultural Affairs be
reduced by Rs 100"

Need to promote and develop the
culture of Adiwvasis i Ind:a

Shri B. Das Gupta. I beg to move

“That the demand under the
head Mmustry of Scientific
Research and Cultural Affairs be
reduced by Rs 100"

Need to gwe financwal aid to popularise
Chhou Dance of Serasketla

Shri P K. Deo: 1 beg to move

“That the demand under the
head Mmmstry of Scientific
Research and Cultural Affairs be
reduced by Rs 100~

Need for negotiatwng with the British
Government for the transfer of
Koh-1-Noor diamond to Indiwa

Shri P K. Deo: I ber to move

‘“That the demand under the
head Mmstry of Scientific
Research and Cultural Affairs be
reduced by Rs 100"

Need to shift the Indwa office Library
in London to Indw

Shri P K. Deo: I beg to move

“That the demand under the
head Minustry of Scientific
Research and Cultural Affairs be
reduced by Rs 100"

Need to have a separate circle of
Archaeology in Onssa

Shei B C Mullirk: I beg to move

“That the demand under the
head Archaeology be reduced by
Rs 100"
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Need to aflocate adequate funds for
the mamntenance of the protected
monuments m Orisza

Shri B C Mull'ck: I beg to move.

“That the demand under the
head Archaeology be reduced by
Rs 100"

Failure to evolve a policy for syste-
matic excavations at Karia Sarnath
and other places for expanding
knowledge of Buddhist times

Shri 8 L. Saksena: I beg to move.

“That the demand under the
head Archacology be reduced by
Rs 100"

Failure to conserve the archaeologecal
relics 1n Budhpur in the diustrict of
Purulia West Bengal

Shri B. Das Gupta: 1 beg to move

*That the demand under the
head Archaeology be reduced by
Rs 100"

Failure to ecplore further the archaeo-
logical findings mm Joyda in the
District of Singhbhum Bihar

Shri B. Das Gupta; I beg to move

‘That the demand under the
head Archacology be reduced by
Rs 100"

Need to compile a comprehensnve
Archaeological gutde book of India.

Shri B. Das Guptr I beg to move

“That the demand under the
head Archaeolog' be reduced by
Rs 100"

Need for publication of various manu~
seript kept wm the archives of the
monasteries at Ladhak in Kashmir.

Shri P K. Deo: I beg 10 move

“That the demand under the
head Archaeclogy be reduced by
Re 100™
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Need for sending a team of scholars tb
Tibet to study Tibetology in the
mom:teﬂn there.

Shri P. K. Deo: I beg to move:

“That the demand under the
head Archaeology be reduced by
Rs 100"

Need for creating a circle of the
archagological department in Orissa.

Shei P. K. Deo: I beg to move*

“That the demand under the
head Archaeology be reduced by
Rs 100.”

Excavations at Ratnagirs w Orissa
Shri P K. Deo: I beg to move

“That the demand under the
head Archaeclogy be reduced by
Rs 100"

Need for declaring the Chousath Jogin:
Temple and other temples in Rani-
pur-Jharial. Bolangir District as
monuments of national importance

Shri P K. Deo: 1 beg to move

“That the demand under the
head Archaeology be reduced by
s 100"

Need for speedy preparation of
National Atlas 1in English.

Shri P K. Deo: I beg to move

“That the demand under the
head Survey of India be reduced
by Rs. 100"

Need jor giving financial aid to the
Bombay Natural Historscal Society

Shri P. K. Deo: I beg to move:

“That the demand under the
head Zoological Survey be reduc-
ed by 100.”

Need to estadlish a muszeum at Ratno~
gir in Orissa for exhibiton of
archaeological finds.

Shri B. ©. Malliek: I beg to move.
"qnttbedmnd under the
head Scientific Research and Cul-

tural Affairs be reduced by
Rs. 100."

Demands CHAITRA 12, 1881 (SAKA)
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Need to allocate adequate funds for

the development of Orin dance.

Shri B, C Mullick’ I beg to move

“That the demand under the
head Scientific Research and Cul-
tural Affairs be reduced by
Rs 100"

Failure . adequate dissemination of
scientsfic and technical information
jor the benefit of the general public.

Shri B. Das Gupia: : beg to move:

“That the demand under the
head Scientific Research and Cul-
tural Affairs be reduced by
Rs 100™

Need to provide adequate research
opportumities for scientsfic workers.

Shri B. Das Gupta: I beg to move

“That the demand under the
head Scientific Research and Cul-
tural Affairs be reduced by
Rs 100"

Need to ensure employment with
adequate remuneration for scientific
and technical workers.

shri B. Das Gupta: I beg to move

“That the demand under the
head Scientific Research and Cul-
tural Affawrs be reducef by
Rs 100"

Need for collection of oceanographic
data in the Bay of Bengal along
the Onsaa Coast.

Shri P K. Deo: [ beg to move

‘“That the demand under the
head Miscellaneous Departments
and Expenditure under the Minis-
try of Scientific Research and Cul-
tural Affairs be reduced by
Rs 100.”
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Delay in the compilation of the Dis-
trict Gazetteers of Orissa.

Shri P. K. Deo: I beg to move:

“That the demand under the
head Miscellaneous Departments
and Expénditure under the Minis-
try of Scientific Research and Cul-
tural Affairs be reduced by
Rs. 100.”

Need for recognising Orisi dance as
one of the classical dances.

,Shri P. K. Deo: I beg to move:

“That the demand under the
head Miscellaneous Departments
and Expenditure under the Minis-
try of Scientific Research and Cul-
tural Affairs be reduced by
Rs 100.”

Mr. Speaker: All these cut motions
are now before the House.

How much time does the hon. Min-
ister want for his reply? He Is not
here.

Shri Braj Raj Singh (Firozabad)' He
18 not here.

Mr. Speaker: Who was m posses-
sion of the House yesterday? Shri

Shri Nath Pai (Rajapur): It is
courtesy to the House that when his
Demands are coming up he shoyld be
here,

Mr. Speaker: He is coming Hon.
Members should aways give five
minutes

The Deputy Minister of Labour
(Shri Abid AM): I am taking notes

Mpr. Speaker: The hon. Minister of
Parliamentary Affairs represents nll
Ministers. Let the Minister of Scien-
tiic Research and Cultural Affairs
be sent for.

The Minister of Parlinmentary
Affairs (Shri Satya Narayan Sinha):
He is coming.

Bhri Panigrahl (Puri): Yesterday I,

was discussing the crisis of personnel
that the country is faced with. I was
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also referving to the Vigyan Mandirs.
I am glad that Government have de-
cided to set up more Vigyan Mandirs
in the coming years. But I had ¢he
occasion to visit one of the Vigyan
Mandirs in my State, and I found that
the Mandir was there, but there was
nothing of Vigyan in it. I would,
therefore, suggest fhat when Govern-
ment are taking steps to open mors
Vigyan Mandirs in different States,
at least the activities of the Vigyan
Mandirs should be looked into and
they should be improved upon,
because the main objective of the
Vigyan, Mandirs is to popularise
science among the villagers.

I also thank the hon. Minister for
hus announcement to improve the
salary scales of teachers who have
been engaged in engineering institu-
tions. 1 would urge the hon. Minister
also to look into the salary scales of
other scientific personnel engaged in
different scientific institutions, and
their pay-scales also should be
increased

The hon Mmister has referred to
the pool of scientific personnel which
has been created We would like to
know more details about the progress
of this scientific pool which has been
formed. We also know that there are
a large number of scientists abroad,
that is, Indian scientists hving ab-
road, but they are not coming to
India because the pay scale here are
not encouraging. Wo would like to
know from the hon. Minister whe-
ther proper steps have been taken
to see that those Indian scientists
lhiving abroad will be encouraged to
come here and help us in meeting our
difficulties 1n regard to shortage of
scientific personnel

I would refer now to the activities
of the three Akadamis in yelation to
the Orisi dance, You might have been
hearing during the last one or two
vears that we have always impress-
ed upon the hon. Minister to acknow-
ledge Orisi dance as @& classical danee
among uther darces of India We
were told that a sgpecial committee
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had been appointed to go into this
matter. That special committee has
formulated & questionnaire, and ¢the
guestion of giving classical status to
this Orisi dance will be divided on
the basis of that questionnaire. It is
something strange Whether Ona
dance is a classical dance or nbt, at
least those people who are interested
in Orisi dance and who are experts
in Onsi dance should be there in the
special committee, but if we go
through the names of the members of
that commitiee, we find that only one
person from Orissa has been mnclud-
ed, and he 1s the Minister Shri Kan-
ungo. 1 can say that he 1s may be
artistic 1n his eppearance, but he has
nothing to do with the Orisi dance
itself, because he has never studied
it and he has no knowledge about
it

I, therefore, urge the Minister that
when they have recognised other
dances 1 lncia as classical dances,
they should recognise Onsi dance
also as a classical dance, and they
should give all kinds of encourage-
ment for 1fs improvement

An Hon Member: without delay

Shri Panigrahi: I hope the hon
Minuster will agree that in regard to
the functioning of these three Aka-
damis, there should be a little more
effort to see that we do not agan
take resort to the bureaucratic way

Now, 1 would refer to the Depart-
ment of Archaeolgy and theirr acti-
vities, so far as Orissa is concerned
Recently the hon. Minister Shnn Kabir
went all the way to open & swimmung
pool m Onrssa, and we are also glad
that Shrm Kabir wvisited the famous
Konarak temple A special com-
mittee was sppointed 1n the year 1850
t0 see that special repairs were un-
dertaken so that the Konarak tem-
ple could be saved That committee
recommended many things. I would
like to know from the hon Minister
how many of their recommendations
have been sccepted. The hon Minis-
ter had recently been to see the
Konarak temple, and he must agree
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with me that within the coming Sfty
years the Konarak temple may col-
lapse, because the necessary steps
that were recommended ¢o be taken
by the special committee have not
all been implementetd fully yet I
wowd urge the hon Mimster to see
that proper steps are taken for the
preservation of this famous Konarak
temple in Orissa

I would plead that in the eastern
circle, the Archaeological Department
should have a separte circle for Or-
1ssa8 itself, because the number of
temples and other monuments 1n
Orissa 1s quite large, and in the eas-
tern circle, especially i Orissa alone,
54 temples have been recognised as
monuments of national importance

The hon Minister has gone to Bhu-
baneswar also, and I am sure he would
have seen that the Bhubaneswar
town 15 itself a museum town The
State Government of Onssa have
asked for Rs 15 lakhs for having a
State Museum in Bhubaneswar The
hon Minister also agreed m the beg-
ming, but I do not know what has
happened in the meantime, because
perhaps the hon Mmister is gomng to
reduce the grant and Rs 15 lakhs
are not gomng to be giwen to the
State Museum

I would say a few words now about
the presentation of the Rashtrapati’s
Awards There are some complaints
about the presentation of these aw-
ards I would request the hon Mn.
ister to see that when the names of
artists, hterateurs end dramatists are
selected or recommended, there 15 a
proper authornity to see that the re-
ally deserving persons get these hon-
ourable awards.

With regard to the technical devel-
opments in Orissa, 1 would urge the
hon. Mmster that m Orissa, since
there 1s at present only one engineer-
ing school at Cuttack, that must be
made an engineering college. And
at least the Burla Engineering Col-
lege must be adequately orgsnised
And at least four polytechnic institu-
tions must be opened in Orissa, one
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[Shri Panigrahi]
in Pun, one in Ganjam, one in Kora-
put and one in Cuttack, so that the
people 1n Orissa get the necessary
opportunities for technioml treining,

In conclusion, I would refer to just
one or two more items I congratu.
late the hon. Minister for the {fact
that he has increased the salaries and
pay scales of the scientific personnel
in the engineering institutions, I
would ohly request him that the pay
scales of other séientific personnal
also should be improved.

The hon. Minuster in his speech
yesterday has said that Parhament
should give the necessary encourage-
ment and protection to the officers, 1
would draw your attention particu-
larly to thus observation by the hon
Minister in his speech yesterday
Have you ever come across any case
where the Members of Parliament
have discouraged or cast aspersions
on any of the highest officers engaged
mn scientific purswit, which has called
for this kind of observation by the
hon Minister? We are always here
to give encouragement ¢o officers We
have never said that the officers
should not do anything, we have
never discouraged them 1 wish the
hon Mmister had not made this bb-
servation which he has made here,
namely that Parhament must en-
courage mtiative and imagmnation
among officers of all ranks We al-
ways do that We never discourage
any scientific personnel. We have al-
ways pleaded that more money
should be given to this Ministry, so
that more steps may be taken to en-
courage scientific activities in this
country,

I would urge that the entire edu-
cational bias of this country should
be m favour of scientific and techni-
cal knowledge., It must begin from
the primary stage itself. The time has
come to see whether the entire edu-
cational system should not be revised
and an all-India curriculum prepared
%o that right from the primary stage
the pupil may have a scientific bias
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in education, so that we can meet the
future needs of our country.

The hon. Minister has said that we
are admitting more pupils in the deg-
res courses of engineering and dip-
loma courses. but the hon. Minister
must be knowing that by the end of
the Third Plan we need 50,000 degree
engneers and 90,000 people trained
m the diploma courses. May 1 enquire
bf the hon Minister whether at the
rate at which we are admitting stu-
dents to the degree colleges and dip-
loma courses, we will be in a position
to meet the requirements by the end
of the Third Plan?

Pr. Melkote (Raichur). The Min-
istry of Scientific Research and Cul-
tural Affairs 1s a very important Min-
istry from the point of view of the
development activities ©of the coune
try We have a developing economy,
and we need plenty of technical per-
sonnel, and 1t 1s this department that
is golug to make arrangements fto
supply them

It 1s heartening to learn from the
hon Minister that it 1s his ambition
to set up a technical institute m every
district if possible, and as 1t is, more
than 50 per cent of the dustricts have
already been covered That in such
a short time the hon Minister has
been able to create this enthusiasm
and find the people to train the neces-
sary personnel is certamnly a very
good augury for the future of the
country, but there is one aspect in
this whole affair which I would like
¢o place before the hon Minister for
his consideration.

In creating this huge number
stitutions we should not lose si
the proper personnel to be sel
who have got to teach. Only i

I

in
of

far

choose the proper personmel,
proper standards be kept up,
sureihehon.mnisurhbarlng
i mind, but there is
feature.

also
Today, the rush to these
thnlhuhcomenryunt.

Ends

IF |
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do not go to the arts classes, they
chouse wiente and the technical
courses. The rush being very greav,
selection of candidates has got to
take place It 13 my expenence, hav-
ing served mn the selection of stu-
dents 1n some of these technical insti-
tutes, that if you choose the best
cadre of students, the percentage of
passes goes up enormously It 1s said
that in Amenca the percentage of
passes m these institutes, where the
selection is very good, goes up to 99
per cent Students do not fail at all,
and 1 do not see why a student should
fail If students do fail, it 1s either
because of sickness or some doméstic
or environmental circumstances, but
not due to improper selection or in-
sufficient or inefficient teaching But
here in India one usually finds  the
percentage of passes 1s still rather
low It may be anything from 50 to
60 per cent Even a 30 per cent failure
annually not merely costs the psycho-
logy of the students and their parents,
it costs the exchequer verv much It
15 therefore necessary that proper se-
lections do take place This has been
done 1n several places, and I under-
stand that most of the universities
insist on menrit alone and no other
consideration counts except m  the
case of the backward classes and the
Scheduled Castes where @ certamn
percentage of latitude of marks in the
imtial admission stage 1s pernutted.
Even here, 1t 13 my experience, and
I have seen 1t myself, that where this
latitude 1s shown many of these
students selerted do not usually pass
In fact, a large percentage of those
students fail In spité of this, in order
to give encouragement to these class-
es it 1s necessary to lower the stand-
ard by marks so far as admission is
concerned, but once ¢this is done in
so far as examination is concerned
there should be no latitude shown
whatsoever, because it is these techm-
cal personnel who have to deal with
the various important aspects of the
developmental activities, and in their
lacking in sufficlent technical know-
ledge mav land us in disaster

There has been recently a sugges-
tion made in certain circles that
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because the backward classes had not
this type of opportumty for centuri-
es, 1t would be necessary to give a
sufficient latitude for some years to
the backward classes and the Sche-
duled Castes opportunities to pass the
exsminations by lowering the stand-
ards How far this 1s a thing which
should commend 1tself to the Minstry
or to the nation 13 & thing which 1s
worth while examuning in detail. 1
for one feel that if the standards are
kept up and the students are compel-
led to work, 1n course of time ¢hey
will come up to the expected stana-
ards because there is talent in every
commumty and every community
would come up and get fair repre-
sentation according to their strength
m the total population This 1s what
1 have seen elsewhere This needs
our patience for a few years only
Therefore, instead of feeling worr:ed
or afraid of these onslaughts and
attacks on the Government due to
heavy taillures of these communities
if merit 18 made the sole criterion, 1
am sure the percentage of passes of
each community would go up and ad-
vance the cause of the nation and the
community still further

Then agamn 1t 1s not merely a ques-
tion of the selection of the students
The selection of the teachers also 1is
important It takes place sometimes
not on considerations of merit but
on other considerations It 15 these
such cases where the students do not
get taught properly It i1s not mereiy
a question of pessing the examina-
tions It 15 a question of making the
students come up to the expected
standards Students are made to pass
Therefore 1n the selection of teachers
these other consideration should be
given up Personally I feel that
though 1t mav not be a commssion,
at least a competent body ©f persons
should be set up to examine cases
where there are such complaints If
the papers are sent for and examined
and the inshtutes where these thinge
occur are pulled up, the over-all
standard of the whole nation m tech-
nical matters goes up.
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Then there is another aspect of
the question. There are these techni-
cal institutes and definite standards
are laid down with regard to the ex-
pected level of knowledge expected.
We have been asking our nation ¢o
get educated, and naturally every one
that gets educated would like to rise
to the highest. But most of these
technical institutes work during day
time. I do not see why some of these
mnstitutes cannot be made to work
during night time so that the worker
earns during the day and learms dur-
ing the night in these technical insti-
tutes.

Many o! these mnstitutions mre situ-
ated-in towns, though mt present it is
therefore, spreading out to thé* dis-
tricts also. Even so, it 1s necessary
that these institutes do not confine
themselves to merely electrical or
mechanical or avil engineering
courses only but take to other cours-
es of technical education also, In
Switzerland and many other foreign
countries, such technical institutes
have courses ranging from 50 to 70
varieties. But here it is only two or
three varieties that is being sponsor-
ed by every one of these technical
nstitutes. 1 personally feel that when
it is distributed so widely and dis-
trictwise, each of these districts
must have its own variety of techni-
cal knowledge to be imparted accord-
mg to its own needs. If this variety s
brought in, people from one district
not finding a particular course in their
district, will go to another district for
learning, and such inter-change of
students and knowledge should be
widely welcomed. 1 therefore feel
that this kind of exchange of infor-
mation, this kind of variety, and the
opening of night schools, so that the
working class besides literacy may
take to these techmical courses, and
these would be enabled better to
serve the nation.

1 have nothing very m¥ch more to
add except to compliment the Ministry
for the excellent work they have been
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domg in this connection, ¢nd hope
that God gives them strength and the
nation more money to shoulder this
respongibility.

Mr. Speaker: Shri Deb.
Shri P. K. Deo rose—

Mr Speaker: Not this Deb, but 8hri
N. M. Deb.

Shri P, K. Deo (Kalahandi): He
18 not here (Interruptions).

Mr. Speaker: Every asmall Party
cannot get opportunity within the al-
lotted time of 3 hours. Dr. Samant-
smhar. 1 will allow the Commu-
mists, PSP and UPPG an opportunity.

Shri V. P. Nayar (Quilon). You
allowed Shr: Panigram from our
Party. But I ask for a chance to
speak because, as you know, for the
last seven years I have been taking
a very keen interest in such matters.
Nobody can deny that I put the
maximum number of questions in the
House on scientific matters

Mr. Speaker: Shr1 Harish Chandra
Mathur 1s also taking mterest.

Shri V P Nayar: He may also be
given an opp.ortumty.

Mr. Speaker: I cannot go on ex~
panding the ttme Shri B Mullick has
not spoken

Shri B. C. Mullick
Reserved—Sch. Castes)
spuken.

(Kendrapara-
1 have not

Dr. Samantsinbar (Bhubaneswer):
Shr1 Panigrahi, who opened the de-
bate on this Minstry's Demands, ask-
ed for more money for the Ministry.
Of course, I aiso ask the same thing.
But more money is required for
every Mmistry, because we want

* more expansion for our nationmal de-
velopment. 1 only stress that we muyst
see that whatever money has been
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given to & particular Ministry should
be properly spent and the target given
in the Plan is properly fulfilled. From
that point of view, we will consider
.how the Ministry is discherging its
duties and responsibilities it has
undertaken. Considered from this as-
pect, 1 am glad that this Ministry has
done well and for that, 1 congratu-
late the Minister and those who are
responsible for this good work.

Shri Panigrahi also referred to the
improvement done in Konarak. I
had the privilege of going to Kona-
rak in February and I am glad that
the Archaeology Department has done
good work there. The grounding of
the whole temple is being done end
the portions which were inaccessible
would now be accessiblee. 1 went
into the closed one which was closed
since Lord Cuwrzon’s time. Now
they have also decided to set up a
museum there. That is a good thing
and by that some very special relics
which ere being spoiled will be pro-
perly kept in the new museum. Be-
sides, there are some reliecs which
have been taken away from Konarak
to other places. I would request the
Minister to bring them to the
museum when it is set up.

You all know that there are very
many old temples in Orissa and I
know that they have not yet been
sought. Last year an old temple col-
lapsed in my constituency. Valuable
relics have spoiled. These have not
yet been cleared. The name of the
temple is Chandeswar temple. It
is in the Khurda sub-division bof the
Puri District. I would request that
the Department should at least clear
the relicsa and keep them in some
safe place till something is perma-
nently done for them.

There are also other temples. I
would request that a list may be

prepared end priority given for their
preservation.

1 am also thankful to the Ministry
for having taken up excavation in
Ratnagiri. From that some old
monumental Buddhist relics wonld
come out.

Shri Panigrahi was also referring
to Odissi dance. I am not an expert
in dance, drama and other cultural
things. But I want to mention one
thing which happened last year in
vonnection with the Akadami affafr
relating to Odissi, which was very
unfortunate. The authorities of
Sangeet Natak Akadami very shab-
bily treated those who are exponents
of Odissi, particularly those who were
invited to read paper on Odissi and
demonstrate this connection, I would
mention the name of Kavichendra
Kalichandra Patnaik, Natyacharya
who may be called the father of
Odissi dance, drama etc. He wes in-
vited by this Akadami to read a
paper on Odissi. That was at the
time of the Dance Seminar last year.
In the invitation. he was requested
also to bring some people with him
for demonstration. It was all decid-
ed. But on the day when he was to
read the paper and have the demons-
tration, the authorities of the Aka-
dami decided that no demonstration
would be given, he would only read
the paper. However, there was much
demand from the delegations and he
was allowed to read his paper and
stage the demonstration. After that,
it was decided that Odissi should be
recognised as @ classical form of
dance. This was published in Dethi
papers. Subsequently, two or three
days after, there was a statement
from the Akadami that Odissi was not
recognised, instead a Committee was
appointed which would examine
whether Odissi could be called a
classical form of dance or not. So
that is for the experts to decide. But
I am_ sorry for one thing.
When they invited a certain
gentleman to read a paper and show
his demonstration, why was he treat-
ed in this manner, being asked to
read his paper only and not to show
his demonstration? From this I con-
clude that there is also little-minded-
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ness and provincialissm which influ-
ences the Akadami to decide things.
However, I hope these things will be
rectified and in due course, recogni-
tion is granted to Odissi.

There are some rare  manuscripts
collected by Natyacharya Patnaik
which require publication. Govern-
ment should help to have them
pulished. I request the hon. Minister
to look into the matter and make
some arrangements for their publica-
tion.

1 thank the Minister for the work
that has been done, particularly in
regard to Vigyan Mandirs. I hope a
Vigyan Mandir would be established
in-every community project area. The
idea of assocjating craft and rural
music in this is a very good one. I
hope the Minister will be able +to
establish these Vigyan Mandirs in
every community project area and
national extension service block.

Shri Narasimhan (Krishnagiri): ]
have listened to Shri Panigrahi who
initiated the debate on these Demands.
I am afraid his was a rather pessi-
mistic view. I do not share his view.
I have also had occasion to come into
contact with some of the research
institutions that are managed by the
Ministry. When I go there, I find an
atmosphere of enthusiasm, eagerness
end patriotism. In fact, the atmos-
phere was so nice that I must confess
occasionally as a change from this
House to go there is very very
refreshing and very very useful even.

Mr. Speaker: Order, order. No hon.
Member can directly or indirectly say
anything against the goodness or
badness of this House. This is the
supreme instrument of the people’s
voice in this country. Hon. Members
are disparaging themselves by com-
paring this House with another insti-
tution. There is no comparison.

Shri Narasimhan: 1 apologise.

Mr, Speaker: This is above all com-
parison.

Demands APRIL 2, 1989

for Grants o314

Shri Narasimhan:
what I have said.

Mr. Speaker: It ought not even to
occur in the mind of an individual.
This is the supreme expression of the
people’s will in this country. We have
no king or queen. But I expect every
one to feel that he is the king of his
country and will also respond equally
to see that every grievance which s
legitimately there should be redres-
sed. Nothing shall be said against
this Parliament. We are all Members
of this Parliament.

Shri Narasimhan: I apologise for
the expressions which 1 have used.
But 1 may be permitted to say what I
really meant. Whenever I went there
I felt refreshed. The boys were
enthusiastic and eager to do some-
thing for the country. They were
enthusiastic and not pessimistic. They
were addressing themselves to the
task they had set before themselves.
So, my own experience of these insti-
tutions is that they are functioning
well. At the same time, I do not
think that they could not become
better. Good cannot be the enemy of
the better. Therefore, we must con-
tinue to improve theése institutions and
see that better utilisation iy made.

1 apologise for

In this connection I would say that
because the Ministry is  controlling
several laboratories it is necessary
that they should find out periodically
whether these institutions are func-
tioning properly and doing good work.
I would like to know whether the
Ministry has any machinery to
evaluate the achijevements of these
various institutions. If so, who are
the people who evaluate or are going
to evaluate and whether they will
inspire confidence? These are matters
on which I would like the hon. Minis-
ter to throw some light.

1 can give an example of how the
students in the various institutions
feel. I had been to the Institute of
Science, Bangalore. There, I was told
that a local businegpsman had given »
handsome donation of Rs. 80,000 per

’,
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snnum for the next five years. He is
the proprietor of a flouy mill and was
formerly a student of the Institute.
He benefited by the knowledge he
gained aé a student in the institute
and, tharefors, he thoughs thet he
should do something for the institu-
tion and actually announced this
handsome donation. That shows how
even students of these institutions
feel, Whenever I went to such insti-
tutions I felt very refreshed.

Evalustion bedies have to be set up
and care should also be taken that
unnecessary duplication of work does
not take place. One institution should
know what the other institufions arc
doing. It is quite possible
that one mstitution in
Bangalore is developing some kind of
drug or something. There is another
stitution m  Lucknow—the Drug
Regearch Institute—and it may also be
doing the very same thing. There
should be some arrangement for
mutual benefit. Periodical evaluation
wili lead to better utilisation.

The hon. Minister announced certain
summer schools. They are really
very good. And, I am quite sure,
because they sre summer schools they
will be in cool places.

Mr. Speaker: Is there a guarantee
that a summer school will be m a
coo] place?

Shri Narasimban: A summer school

mn Dethi will be a very great incon-
venience.

An Hon. Member: It must be in
Naini Tal or some such place.

Shri Narasimhan: I ind from the
activities of the Ministry that mathe-
matics is not given its proper place.
The work of mathematics is scattered
here and there. There was an insti-
tute named the Ramanujam Schoo) of
Mathemstics. It was named after the
best mathematician that we Fad. In
the world of mathematics, Ramanu-
jam’s name is well-known. The Minis-
tfr"‘:dmnmehelptolt. But,

CHAITRA 12, 1881 (5AKA)

for Grants 9316

owing to various * vicissitudea, that
fnstitute is going through bad days.
Ultimately, it has been handed over
to the Madras University. I think thas
Ministry which spends lakhs and
lakhs of rupees for cultural affairs,
propagating the beauty of our culture
etc. should not treat this institute
simply as a step-child and pass it on
to some local Unuversity. This should
serve as a nucleus for starting good
mathematical research on a national
level. I am told that despite having
produced a Ramanujam our mathe-
matics is on the decline. This should
be arrested and more attention should
be paid to mathematics. All of wus
know that there is latent capacity
regarding mathematics in this coun-
try.

The Eastern Zoanl Institute of
Technology and the Southern Zonal
Institute of Technology are getting
ready to function. We are not told
what the set-up would be. We are not
told whether they would be like the
Kharagpur' School of Technology or
of some other type. As reports go,
they are going to be registered as
charitable bodies. The hon. Mnister
will do well to take the House into
confidence as to what he praposes to
do with the two institutions and
whether all the four regional institu-
tions will be modelled 1n one manner

or whether they are going to be
different.

There is also a tendency to put the
same set of men in various capacities
in vanous places. That does not help
quick work ultimately. (Interrup-
tions) You put one set of people in
one capacity in one committee and
the same set of people in another
capacity in another committee. These
start appointing sub-committees and
there also the same set of people
come in. The attendance at the
meetings of these several committees
15 also not satisfactory as there is not
the necessary complement. This is a
great defect. Therefore, instead of
catching hold of some top-level men
and putting them everywhere, concen-
trated work with even less than top-
level men will bring more results
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than the usual kind of set-up to which
we are accustomed.

From my study of the Budget
memorandum I think one or two
explanations are required. On pages
110 and 113 there are two statements.
On page 110, it is said:

“The consturction of buildings
will be undertaken by the Insti-
tutes themselves and not through
the Central Public Works Depart-
ment .. .”

On page 113, the following passage
occurs:

“The Government of Madras
Xave aoquired 632 acres of Mand
out of which 425 acres have been
handed over to the Central Public
Works Department, to whom the
construction work has been
entrusted.”

Therefore, I ind a little contradic-
tion in these two passages. I would
hke the hon. Minister to tell us what
18 really proposed to be done

I am very glad that the Metallurg:-
cal Laboratory at Jamshedpur s
working on a low shaft process
Coming from one of the areas where
coal 18 in acute shortage and the
mineral also is of low-grade, an achi-
evement in technology which this ins-
titute will succeed in arriving at will
be of great benefit to such places

We have in the great city of
Madura: in the south a famous build-
ing known as Thirumalas  Naicker
Mahal. It is a beaut:ful building, vast
in its conception. Various courts are
functioning there and it is a very
crowded place. There is no proper
arrangement for sanitation and such
things. It attracts a lot of foreign
visitors. It is a very depressing site
to see insanitation everywhere around
this huge building and foreigners and
others coming there. 1 do not know
what portion of the expeniture s
borne by the State and what portion
by the Central Government. It is a
building of great historic significance.
Tourists visit this place frequently.
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8o, sonisthing should be done fo see
that the area around this place is not
becoming insanitary beyond human
endurance.

Mr. Speaker; Shri B. C. Mullick. 1}
think he is speaking for the first time
and with this there will be three
Members who have spoken from
Orissa.

An Hon. Member: But 1t 1s 2 coun.
try of arts.

Mr. Speaker: Madras also 1s country
of arts.

Shri B. C. Mullick: Sir, I should
hke to make some observations
regarding Demand No. 74. 1 find that
1t has become the chromc habit of the
Guvernment to increase expenditure
by increasing the staff. This Ministry
Was born about ten months back and
for the growth of this Minustry the
Government has demanded about
29-82 lakhs. A wonderful explanation
has been given in the memorandum
where 1t is said that the increase in
the Budget for the next year is main-
ly due to provision for pay and allow-
ances of the staff. If you look at the
Demand No. 75, Archaeology, there is
a decrease. It 13 saud that some
measures of economy matnly account
for the decrease. When 1t 18 & ques-
tian of the increase of staff, the ques-
tion of economy does not come in
there. It 13 @ danger sign to the
country. I request the hon. Minister
to stop this tendery to increase the
stafy

‘The Minister of Ncientific Research
and Cultural Affalry (Shrl Humayun
Kabir): Is the hon. Member sugges-
ting that the staff should not be paid.
The only difference is that during the
last year it was for seven months and
for the coming year, it is for 12
months. There is no other change.
Daoes the hon. Member suggest that
they should not be paid for certain
months.
$hri B,

in

C. Mullick: There is an in-
Creage .

staft
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Shri Humayun Kabir: There is no
increase in staff this year.

Shri B. C, Mullick: In today's
papers I have seen that one of the
hon. Members of this House has
written letters to the Ministers con-
cerned to get relevant data about
the increase of staff in the Ministries.

Sbhri Harish Chandrs Mathm
(Pali): The hon. Minister has said
that there has been no increase in
staff. I think he has asked for
another Joint Secretary, two Deputy
Secretaries and has increased the
number of Under Secretartes from 6
to 24 or something hke that

Shri V. P. Nayar: Why do you take
what he says seriously?

Shri B. C. Mullick: About 54 posts
are there increased

Mr. Speaker: Now, there 15 not
much time; the hon. Members will
confine fheir remarks to ten minutes

Shri B. C. Muhlek: The Indian
Archaeology: A Review has been
reporting us dozens of important
excavations undertaken throughout
the country. Unfortunately, full
reports of these excavations are not
coming out We are yet to have a
complete report on Sisupal Garh in
Orissa excavated more than a decade
ago We are told that in the absence
of a complete report, excavafion 1s
only destruction.

In this convection, I want to ate
some, sentences from the Foreword
written by Mortimer Wheeler to the
book entitied the Personality of India
by Subbarao.

1355 hre.
{Mr. Derury-Sexaxzn in the Chairl
In that foreword he says:

“The high standard set by the
excavation reports which have

been published increases our
regret for those who have not”
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He has also said that unpublished
excavation amounts to the destruction
of evidence So, publication is very
important

Now, I would like to say something
about conservation. The amount
provided in the Budget for the con-
servation of ancient monuments and
sites 18 very low for the eastern circle
More than Rs. 4 lakhs are provided
for Delh: while for the eastern circle
1t 15 1-30 lakhs. I do not find any
justification for providing large
amounts of money for Delh:s only
Many of the monuments and sites in
Dellu are of the same type and all of
them cannot be said to be of national
importance There are about 100
monuments protected in Delhi and of
these I do not know whether more
than ten can be said to be of national
importance. There should be a proper
distribution of money throughout the
country I was surprised to see that
the monuments and sites protected
number only 54 in Orissa.- It 1s com-
mon knowledge that even at one
place, Bhubaneshwar, there are more
than 100 ancient monuments and sites
of national importance There are
also a large number of ancient monu-
ments and sites at Jaipur which have
national importance. But it is a pity
that almost next to nothing has been
done to survey the ancient monuments
and sites 1n Orissa It 15 almost
neglected and that 1s why I demand
that a separate circle should be
created for Orissa

Here 1s a big book entitled 2500
years of Buddhism and I am sorry to
say that not a single word has been
said in this book about the places of
Buddhist interest in Omnssa. It is
either due to the ignorance of the
Ministry or it is a deliberate neglig-
ence of Orissa.

I will refer to the excavation work
at Ratnagiri. The excavation work
here has revealed many interesting
sculptures and inscriptions and
Buddhist images. The main stupa
exposed is very remarkable. In the
absence of any museum the finds are
gradually getting destroyed. There are
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a large number of Buddhist sculptures
lying scattered on the hill and in the
village. A museum should be set up
soon in that place. There is no
archaeological garden in Orissa. 1
suggest that the Ministry should locate
one garden at Bhubaneshwar near
Rajarani temple.

Cultural and educational activities
in India are very inadequate.

The tendency now is to have the
cultural activities confined to wurban
areas. These activities should not be
confined to urban areas only. 80 per
cent of our population lives in the
villages. Therefore the cultural
activities should benefit those people
who live in the villages.

14 hrs.

My hon. friend, Shri Panigrahi, has
spoken about Odissi dance. It has its
originality, beauty and speciality. It
has become very popular not only in
India but also in foreign countries
Very recently one of the eminent
artistes, Shrimati Indrani Rahman,
performed some beautiful dances in
London and Moscow. I am told that
those poses were very much appreci-
ated by them. I do not understand
why its recognition as one of the
classical dances in the country has
been aelayed.

Shri Panigrahi has given the details
of technica] man-power in the coun-
try. I do not want to repeat all those
things, but I feel that the technical
personnel m the country is very
inadequate. In my own State, Orissa,
many of the projects could not be
implemented due to shortage of
personnel.

I would only request the hon.
Minister not to neglect the backward
States like Orissa, Assam, Tripura and
Himachql Pradesh. 1 will give you
only one instance to show how they
are neglected. During the Second
Five Year Plan Government are going
to set up about 681 technical schools.
Orisss is getting only one, Tripura one
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and Assam one, whereas States like
Kerala and West Bengal are getting
18 and 10 respectively. Therefore, the
backward States are made more back-
ward and are neglected.

Then I come to the percentage of
seats reserved for batkward classes
in the various States. That is not
fairly utilised. I only want to say one
thing about Scheduled Castes in
Delhi. In the polytechnic school 20
seats are reserved for Scheduled
Castes, but I am surprised to know
that only 8 per cent of it has been
utilised. I do not know why the
Ministry is so lethergic to encourage
the Scheduled Castes and Scheduled
Tribes and utilise the whole quota
reserved for them.

I will say only a word about the
Vigyan Mandirs before I conclude. If
the purpose of these Vigyan Mandirs
is to give more facilities to people in
the villages they should not be
located at the digtrict headquarters
but they should be located in the
rural areas to give technical guidance
to the people in the villages

Mr. Deputy-Speaker: Shri Subram-
anyam.

Shri T. Subramanyam (Bellary):
No, Sir; I have given my name to
speak on the Demands relating to the
Ministry of Transport and Communi-
cations.

Mr. Deputy-Speaker: I think there
was some mistake. Al right, Shri
Harish Chandra Mathur.

Shri Harish Chandra Mathur: Mr
Deputy-Speaker, Sir, the hon. Minister
in his opening speech has given wus
a very impressive catalogue of the
achievements of this Ministry. Then,
he has advised us to jearmn to appre-
ciate the good work which is done by
certain scientists and, at the end, he
has cautioned us against criticism of
the offtcers which might lead to demo-
ralisation.
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Maght I say, Sir, that this House has
never grudged appreciation and
approbation of good work, rather it
has always been generous, t has
always advocated a fair deal %o the
scientists and engineers, it has always
supported a better scale of salary for
the teachmg staf in particular? 1
wish the hon Minister realises that
it is only through such support of the
House that he has been able to create
a poo] for the suientists and engineers
and to get these grades for the teach-
ing staff

But, Sir, having done all that, it 1s
expected that the M:instry will con-
duct itself in a8 manner that these
teaching imstitutions and other scien-
tific research stations come up to the
expectation of this House

I would rather like to add a word
about criticism 1 think the right of
criticism of this House will always be
there and will always be exercised I
wish the hon Minister appreciates
and understands that they do not live
in 1vory towers, that they do not want
to get away from the rough realities
of Iife and try to face them There 1s
nothing more dangerous for demo-
cracy than to run away from criticism
It 18 much better that they understand
the criticism, head the crificism and
give an i1mpression to the country that
the cnticism which 1s offered in Par-
liament has been given the proper
weight We know in this democratic
process 1t is now necessary for the
administrative machinery to adjust
itself to the democratic process, snd
those who cannot fit themselves in
with this democratic process may
better quit the administration

Now, let us face cestain hard facts
about this Mimustry I have, as a
matter of fact, even while dealing
with the Demands of the Health
Ministry, made a passing observation
about the remarkahle achievement In
certain ceatrer inade by the Minstry
of Scientific Research We have
apprecistion for that, and we will
give our due appreciation But if we
face the real facts, the bold faots
which stare us in the face, we will
find that this Ministry had to play
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not only a significant role but almost a
revolutionary role in the reconstitu.

tion of India

Sir, it has been unfortunate that it
has not been able to come up to our
expectation Even as originally con-
stituted 1t never had that vision, that
vigour and that revolutionary spirt
which was demanded of this Ministry
Of course, it had the great advantage
in the stature of the great Maulana as
Minister in charge of this particualr
Ministry But the arrangements
which have been mdde after that m
bifurcating this Mmistry have very
seriously affected the working of this
Ministry

I cannot for a moment understand
the scientific approach 1n this bifurca-
tion It 1s as unnatural as the bifur-
cation of this country Perhaps, those
of us who have been attending the
consultative committee meetings of
both the Ministries have on more than
one occasion felt how this most un-
natural bifurcation possibly had not
the interest ¢f the nation and the in-
terest of the Minmistry in view, and
how a sumple personal adjustment of
certain individuals was made more
primary and the national interest was
made absolutely secondary I wish
the Cabmet and the Prime Minister
gives a proper consideration to this
matter

We are faced with it every day,
every mmute My hon friend does not
know Though he 1s called the Mins-
ter of Screntific Research he 15 not
in charge of what 18 being done in the
universities, what happens m the B Sc
and M Sc classes He does not have
any direct control over people who
come to the engineermng institutions.
Though he 1s the Mmster of Socien-
tific Research, he has got absolutely
Iimited touch with most of the
engmeering and technological advan-
cement in certain respects He has
not got anything to do with agricul-
tural and medical science Even apart
from that, if the agricultural and
science are not to be under that—
though I think there is a very strong
argument—it would be very much
conducive for the advencement of
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technological science if all these are
put under the direct contro} of univer-
sities and those universities are under
the caontrol of one Minister who is of
a Cabinet rank. Otherwise, we will
never be able to achjeve the targets
which we have set before ourselves,
and the Minister inspite of -his best
efforts—I do congratulate him for
making efforts within his own limits—
will not be able to fulfil the expecta-
tions of this House. This bifurcation,
I repeat, Sir, is most unnatural and
the earlier it is done away with the
better it is for the better advancement
of this Ministry.

Now, having said that, I would
rather like to mention one thing. Just
a passing remark was made by the
hon. speaker who preceded me and
the hon. Minister got up in his seat
to explain that there has been no
increase in the Secretariat establish-
ment. He wanted to explain that in
the previous budget it was only for
seven months’ salary and that now it
is about 12 months’ salary which is
included. But if we see page 1 of the
demands we will know that the Secre-
tariat expansion has gone up from
Rs. 19 Jakhs to Rs. 29 lakhs according
to the revised budget. When we turn
to page 2, we find that there is provi-
sion for an hdditional Joint Secretary
and that the number of Deputy Secre-
taries has gonhe up from two to four;
also the number of Deputy Education-
al! Officer has gone up from one to
three; Under Secretaries from three
to 12, and 50 on and so forth. As one
reads the whole thing, there is such a
colossal increase in the establishment
not only in the secretariat but also
in other flelds. We would very much
appreciate it if this incresse was in
the personnel of the scientists,
but this increase in the Secretariat is
just not explainable. Perhaps there
may be certain clarifications and they
may be explained, but as they stand,
it clearly gives the indication that
there has been a great increase in the
Secratariat establishment.

- There is very little doubt that the
hon. Minister has done a commendable
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job of work in expanding the educa-
tional facilities. Az he pointed out,
the number of admissions for the
engineering colleges has stepped up
from 6,000 to 11,000 and so also it is
almost double so far as the poly-
technics and the diploma courses are
concerned. I think he could not have
done better. The expansion could not
have been at a speedier pace and had
that been allowed it would have been
only at the cost of lowering the stan.
dards in the technical institutions.
Even as it is, we have got to take
carg Oof the standards which are
obtaining in these technical institu-
tions-

1 would particularly like to invite
the attention of the hon. Minister to
the fact that these expansions have
been, made but proper equipment has
not been made available to the
coljeges and so training is suffering
very seriously in the educational
ingtitutions. We were told that there
has been a lack of foreign exchange. 1
would like to know how much foreign
exchange was necessary and how is it
that foreign exchange to ffie tune of
Rs. 50 lakhs or Rs. 1 crore has not b=en
made available, and if it was made
available, why it has not been utilised,
and Where the bottlenecks lay and
what steps are being taken to remove
the Dbottlenecks. Exceedingly good
work has been done in expanding the
institutions and ions thereto.
Buf that work is being set at naught
by not making available the scientific
apparatuses which are absolutely
necessary.

Hlere agamn 1 wish to invite the
attention of the hon. Minister to a
verY important factor. We have ex-
papded these educationa] institutions

" and it is perfectly good. But may I

knoW if they have taken any sieps to
establish any contact between these
edycational institutions _and the em-
ployers who will take into their ser-
vice the people who pass out of
these colleges and polytechnics, and
whether they will fuifil those very
essentials and those needs in the coum-
try?! My friend Shri Panigrehl
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pointed out that he wanted more col-
leges to be opened or more medical
colleges to be opened, n
one breath, and m the
same breath, he said that there
were 300 persons waiting on the list
maintained in the Employment Ex-
changes I could not understand his
argument, but, as I submitted, the
expansion cannot be at a faster rate
than it has been, because of certain
bottlenecks, particularly because of the
teaching staff not being made avail-
able, especially qualified staff. But we
will have tostepup and the
steps  which are taken to ex-
pand education will just give
@ further tempo to be able to
set g far speedier rate in the future
1 hope there would be betler co-ordi-
nation in future, and before you take
up expansion, you will see that you
provide for all those facilities so that
the career of the young men does not
suffer

Here I would like to submit that I
wish active steps are taken to have a
very effective agency to establibh a
relationship between those technical
institutions and the employers parti-
cularly in the industry In regard to
scientific yesearch I had pointed out
to the hon Minister at almost all the
meetings and also through questions
the need for active steps to establish
contacts between industry and the
Education Mmistry so that the re-
searches- that are made in the scienti-
fic institutions and laboratories are
properly utilised There is very hittle
effective agency in this regard and
there 13 very little machinery for the
digsemination of scientific research
which 1s conducted in the institutions

The other day there was a question
put in this House about the researches
done 50 far as  vegetable ghee was
concerned. The hon. Minister said—
and I was very sorry tonote his
cryptic observations—thst they are
domng it in the city and it will Dbe
followed. I do not know what the
Vigyan Mandirs are doing. If we are
doing these things with exceedingly
nice people and if these pecple take
up the work and go and tell the

18 (Al) LSD--3.
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people in the rural areas how vegeta-
ble ghee could be detected, it would
be something which 1s of greater im-
portance and greater significance to
the people living in the rural areas. It
is therefore that I think a much better
effort should be made about ths
aspect,

I would ike to conclude very
quickly by referring only to two or
three pomnts 1n one mmute each.
About these cultural activities 1t has
been our feeling that these activities
are not to our satisfaction. They
have set up three academues, but I do
not know what justification is there
for all these three academues to be con-
centrated in Delh: proper Am I to
understand that the culture of this
country 1s the culture of Delha, Cal-
cutta and Bombay® 1 think we should
give a better consideration to our real
cultural heritage and I think we had
better think of catering to the needs
of the larger sections of the popula-
tion who live 1n the rural areas.

1 was glad to learn from the hon
Mnister that he was good enough to
take this puppet show to the rural
areas here, but I think that such
things which may be faken as exam-
ples to furnish an argument are not
enough There should be some subs-
tance Such things should not be the
exception as they are at present but
should be something of substance and
they should have a programme really
based on such shows in the rural
areas

I do not know what is the Social
Welfare Board for Though the Esti-
mates Committee has given a good
chit, still I mantain

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. ML
M. Das): That comes under the Edu.
cation Ministry.

Shri Harish Chandra Mathur:
am sorry; and so, as I said at the
very beginning, it becomes extremely
difficult to divide these things bet-
ween these two Ministries, If the
Social Welfare Board is the charge of
the other Ministry I would rather not
refer to it.
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I would then refer to the achiolar.
ships. Even imthe matter of scholar-
ships, though the Mmister has sad
that a much better utilisation has been
made, I would rather hike to invite hus
attention to the y&por{ which he has
submitted We find that in respect of
certain scholarships which should
have been utilised 1n 1957-38 no dear-
sion has yet been taken. They them-
selves have mentioned that in respect
of those scholarships regarding the
years 1958-59 and 1859-80 a decision
will now be taken. I think there are
80 many young people who are want-
ing to-take the best advantage of
these scholarships We are so much
lagging behind and I do hope that
these scholarships will be properly
utilised.

There 1s also a feeling that scholar-
ships are not being given on ment. I
do not say that they are not given on
menit I have no information in my
possession and I have no evidence to
say that But I wish that a sense and
a feeling 1s created 1n the minds of the
people who are selected for these
scholarships that there 13 nothing but
fairness in the selection of young men
for the scholarships.

I fimish now within the short timc
that was at my disposal, though 1
have many more points to make

Shri B. Das Gupta ‘Purulia) Have
1 ten minutes or 15 minutes

Mr. Deputy-Speaker: Ter. minutes

Shri B. Das Gupta: I am most
thankful to the hon the Deputy
Speaker for having given me a chance
to place the grievances of the people
before the House The general griev-
ance of the people 1s that these cul-
tural affairs have been treated by the
Government not very seriously When
we look to the provision in the budget
we find that only 2 3 per cent has
been provided for Scientific Research
and Cultural Affairs. If we take the
expenditure for cultural affairs only,
3 would come to less than 1 per cent.
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It is evident from this that the Gov-
ernment 1s not serious about the cul-
tural aspect in our national life. The
hon. Minister, in his opening speech,
was pleased to state:

“I am also happy to report that
we have recently initiated action
for internal cultural exchanges
within the country so that people
of each State may know some-
thing about the lterature, song,
music, dance and other artistic
activities of people of other
States ”

1t is very good, but what 13 the aim?
The amm of the Government should be
not only to preserve, protect and pro-
mote different cultures in India, but
also to brmg home the realisation of
the unity which exists in the diverse
form of culture m our country it
that 1s not done, I do not think that
the cultural activities are directed in
the right and proper way This s vital-
ly necessary for the emotional integra-
tion,pwhich I consider to be one of the
most 1mportant factors for building
up a strong and united nation I re-
gret that Government 1s failing to
achieve this, and to prevent the on-
slaught on a particular culture in a
certain place Under article 29 of the
Constitution, any citizen residing in
the territory of India or any part
thereof having a distinct language,
seript or culture of its own shall have
the right to conserve the same. So,
it has been guaranteed The responsi-
bility of protecting and promofing the
distinct language, script or culture
lies not only with the States, but with
the Indian Governmen? also, especial-
ly with the Ministry concerned with
cultural affairs.

In his opening speech, the hon.
Mimster has lajd stress on the deve-
lopment of modern Indian langifages.
He has said:

“Among other activities of the
Department, I propose to give the
greatest attention and impetus to
the development of the modern
Indian languages. I am sure that
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the House will agree that our aim L3

must be to make accessible to the
ordinary man and woman
throughout India the treasures of
our cultural heritage as well as
the findings of modern science and
technology in his or her own
language.” '

It we are to impart this in his or her
own language, then his or her own
lahguage must be protected in every
place in India. But may 1 put before
the House, especially before the
Minister in charge of cultural affairs,
how the on-slaught on the non-Hindi
language, script and culture is being
carried out in some States? Millions
of Bengali-speaking population resid-
ing in the border of Bihar in compact

Shri P. K. Deo: I think that is the
subject-matter of the Home Ministry.

Shri B. Das Gupta: The Ministry in
charge of cultural affairs I8 concerned
with iangauge aiso. It has become a
problem for them to receive their
education in their mother-tongue.
Their records of riglitts ih Bengall are
being prepared in Hindi, according to
the policy of Government. I am pu:
ting it before the House just as on
instance, We must see that every-
where in India, the language, script
and culture are given protection.
Otherwise, the speech of the hon.
Minister is without any effect. Lan-
guage, script and culture are inter-
connected. You cannot differentiate
one from the other. We cannot con-
sider culture without language. So, it
there is an on-slaught on language, it
affects the culture also. So, I would
request the House and the Minister to
look into it and to see to it that while
developing the culture of the colfitry,
the language also is protected every-
where. I need not go into details. If
I could have unfolded a chapter full
of regretful activities of the authority
concerned, then I could have said that
1t is creating an atmosphere of emo-
tional disintegration. We are sowing
the seed of tion in our na-
tioqal life. It is a very important and
Serious thing. It should not be treat-
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«d lightly as a local question. It is
a national question. If we confine
culture to puppet-dancing song and
music only, I think we are not doing
justice to culture.

Now I come to a few local questions.
1 am a bit interested in archaeology.
I am sorry to find that Government
sometimes do not take proper care
ang attention in regard to the old
archaeological relics existing in differ-
ent parts of the country. In our dis-
trict in Purulia in West Bengal, there
are many old relics. I think the hon.
Minister may know about Budhpur
and Pakbirra, which contain Jain
relics. But these are going to decay,
because there is nobody to take care
of them. We have informed the
local Government, but nothing is
being done. These ancient sculptures
and other relics are going o decay.

Recently, the villagers, while digg-
ing a well in a place named Joyda in
Singhbum district found some relics
which may be flve or six centuries old
They informed the Governmeént, but
nothing is being done. They them-
selves are digging the area, they

themselves are excavating the area
and they are unearthing the relics
from under the earth. I think that

the Government should take proper
notice of these things. Regarding
these remains also nothing has been
done,

Mr. Deputy-Speaker: The hon. Mem-
ber should conclude now.

Shri B. Das Gupta: I will inish with
one suggestion. Many people have
suggested that there is no comprehen-
sive archaeological guide book for
India. I have also searched for some
such compilation. But, unfortunately,
1 have not come across any such book.
There should be an archaeological
guide book for the whole of India
which contains . . .

An hon. Member: There is one by
Cunningham

Mr. Deputy-Speaker: He might be
allowed to continue.
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Shri B. Das Gupta: 1 request the
Minister that he should try to compile
a guide book which would contain in-
formation of all the important and
interesting archaeological monuments
and relics of India.

Shri V. P. Nayar: Mr. De<puty-
Speaker, in view of the very short
time at my disposal I intend only to
make a few points. [ have followed
the Report and I am very sorry to say
that the Ministry hag not cared to
give us an account of the cultural
activities as they are. Here is a
chapter, “Chapter IV, Cultural Acti-
vities within India”, in which we find
that the chapter is connected with the
cultural activities within the country.
1 was looking heading after heading
and line after line and I found the
only cultural activity described is
giving of some grant or setting up of
some institution.

An hon. Member: Autonomous.

Shri V. P. Nayar: Yes, autonomous
institutions. If that is cultural acti-
vity, we must say good-bye to that
here and now. .

Mr. Deputy.Speaker: Did he ex-
pect actual dancing?

Shri V. P. Nayar: We wanted to
know the sphere of work of these
associations. I do not know whether

. in the previous reports those things
were mentioned, but certainly not in
this Report.

I would pose only one question in
respect of the various subjects which
come under the Ministry of Culture
and that is this: what have we done
to find out whether it is possible to
have an excavation in a systematic
way to unearth the mysteries of the
story of Lord Krishna and Sri Rama?
In a place nearby it we find temples,
mosques and churches being preserved
as of archaeological Importance, But
has any effort been made in this place
near Mathura to find out by systema-
tic exvacation of the mount where
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Lord Krishna is said to have been
born whether it is of any archiheologi-~
cal importance worth preserving and
80 on. Then, in the land of Ayodhya..

Dr. M. M. Das: Ignorance is bligs.

Shri V. P. Nayar: Apart from that,
I am proud of the heritage of my
country, I am proud of the traditions
of my country and I am proud of the
fact that I am a communist cherishing
this. Leaving it at that, I would like
to ask the Minister to give us some
indication of the internal activities in
respect of culture as well as the exter-
nal activities, as I do not find any
activities detailed as such. I would
not go into more details about that.

I will straightaway come to the
fleld of science. A very important
Point was made by Shri Panigrahi but
obviously because he had no time he
could not follow it up and so he did
not develop it. It is for the (fovern-
ment to consider a scheme whereby it
will be possible for them to make our
nation science-minded. The object of
the scientific poffcy s to produce
scientists by tens of thousands in our
country, to produce technologists out
of our ordinary people by tens of
thousands. The policy, ag it has been
worded, is quite good. But where are
we going? What are we doing? The
Ministry cannot say: we are only ten
months’ old and so we could ‘not do
much. It is a very important prob-
lem which intrigues us. Here all the
activities of the Ministry, in so far as
I am able to read from this Report,
are confined to the top-most level of
the scientists that we have today. It
is very good that eminent engineers
are being given a fair deal. But 1
submit that such treatment should not
be confined merely to the engineers
who happen to be teachers in engj-
neering colleges. Such benefits as are
now given to engineering teachers
should necessarily go to the other
scientists who have also taken up the
profession of teaching. Otherwise, it
will destroy the enthusiasm of people
in other fields of acience.
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Leaving that, I would like to know
what the hon. Minister has got to say
about this particular matter of intro-
ducing science at the lower levels. 1
am not at all against eminent scient-
ists being given a dole if he is in
indigent circumstances. I am not
against these payments of money to
our scientists because i1t will produce
some results. But we know that in a
country like ours with its teeming mil-
lions scientists cannot be produced by
the tens of thousands, because up to
the level of the college we have no
idea of science. In 1953 when I was
in China I was amazed 10 find how
science has been incorporated- in the
curriculum of the syllabus even from
the level of Kindergarden.

An hon. Member: Kindergarden'

Shri V. P. Nayar: Yes [ am giving
you an example. Even mn the kinder-
garden schools boys were taken to the
fields and they were made to identify
spiders which are poisonous by the
appearance When they are taken: ta
fields an interest 15 created in them
about the<e things so that they can
improve their knowledge by using
their talents. What is more, I find
throughout China a competition at the
kindergarden level between child and
child in the matter of eradicating
flies. I found hundreds of thousands
of kindergarden children going to
their kindergarden schools with fly-
killers in their hands, because they
have been told in a way in which they
could understand, in & way which
would satisfy the doubts of children
of that capacity and age the harm-
ful consequences resulting from allow-
ing flies to live along with human
beings. It ¥s possible here also. It is
not impossible here. 'What have we
done about it? I know the work is
very very hard if you want to incul-
cate in the child a feeling or some
knowledge, some rudimentary know-
ledge, of science which can later on
be properly channelled for useful pur-
poses. 1 know that it is a difficult
thing. But my complaint is that we
have not made a beginning so far, al-
zwlh a separate Ministry has been

up.
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There are many problems allied to
that. I know there is the problem of
finding words in the Indian languages.
It is a very very important problem.
I do not find anything about it in the
Report. According to me we cannot
progress ag a nation until we adopt a
common terminology, whether it is
today, tomorrow or the day after is a
different matter; but we cannot pro-
ceed with science and we cannot make
our people science-minded by borrow-
ing words from English, which in turn
have their root either in Latin or
Greek Many of my friends have told
me that 1t is impossible to develop
words in Indian languages. I am not
at all prepared to accept this proposi-
tion Unfortunately, I do not have
sufficient time at my disposal. Other-
wise, I could have given examples to
show how very easy it is. I hope
some hon Members have gone through
Dr Raghuvira's dictionary where one
will find .....

An hon
cult.

Member: It 1s most diffi-

Shri V. P. Nayar: That 1s true. Stil},
one can find words there. I shall give
you one example from a particular
branch of science of which 1 know a
hittle—zoology. There is a group
among the birds calleq Anseriformes.
When I was a student in 1936-37
studying Anseriformes, Coraciformes
and Passeriformes I did not under-
stand the meaning of anything. I
could only spell them as I can do now.
But looking at Dr. Raghuvira’s dic-
tionary I found that the word "Anser”
owes its origin to Greek, in which
language it means a bird Anseri-
formes, according to him, is the des-
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enough merit on any science. For ins-
tance, from the treatise of Nagarjuna
we can find out anything on any
branch of science. I was rather sur-
prised to hear from some of my
friends that it is not possible to find
out words. Even in our; languages of
which we know something, whether
it is Malayalam for me or Punjabi
for you, it will be difficult for me to
find out & word, say, for bacillus. We
use the word bacillus. We use the
word penicillin. We use the word
streptomycin. These are all words of
which we can find one equivalent
which could be applied to all the lan-
guages in India. It is not impossible.
Looking at the various words, I find
that even for such technical words as
bacillus raedicicola-—it does not come
out of my tongue even at this age—
there is a very simple word which is
descriptive of that bacillys which Dr.
Raghuvira hag found out. I do not
say that all the words of Dr. Raghu-
vira should be had in the Indian lan-
guages. But this word is Moolbasi
because the bacillug radicicola is a
bacillus which has a nitrogen fixing
bacteria which you find in the roots of
plants. He has gone to the origim of
that and found it out. My submission,
therefore, is that if we have to have a
plan to make the people science mind-
ed and thereby achieve the ultimate
objective of having scientists by tens
of thousands in this country, we must
introduce science in a way in which
it would be understood from its rudi-
ments, from the days when a child
‘goes to the kindergarden right up to
the higher level and in pursuing that
policy we must have an emphasis on
asing equivalents which are derived
from any language in India which is
suitable and taking it over to the
other languages. For this purpose, I
would earnestly request the hon.
Minister to appoint a competent com-
mittee—not like the committee which
my hon. friend, Shri Narasimhan cri-
ticised, but a very competent com-
mittee—which will go into these prob-
lems and see that it is possible for our
country to meke the nation, even at a
small level, science minded.
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Shri P. K, Deo: Mr. Deputy-Speaker,
while moving the various cut
motions standing in'my name, I would
like to point out that my intention is
not to affect any cut in the Demand—
not even a single naya peisa—but I
would feel happier if more funds
could be made available fo the Minis-
try in their pursuit. The whole pur-
pose of moving these cut motions is to
draw the attention of the Ministry to
certain matters of importance. I
would like to focus my observations
in the field of archaeology.

I would like to point out that it is
now high time to preserve properly
and to publish the various manus-
cripts and the antiquarian literature
in the various archives of the monas-
tery in Ladakh in Kashmir. Now we
get disqufeting reports of the monas-
tery in Tibet being demolished by
Chinese forces. I this isttge then
the world would be much poorer by
the loss of these valuable Iibraries
which have been preserved there
since centuries. Tibet has been . con-
sidered a treasure house of all this
literature and under the present cir-
cumstances it would be difficult for a
keen student of Tibetology ‘and Bud-
dhist literature to go there. 1 think
our monasteries at Ladakh could give
adequate material for such a student
of Tibetology and for this purpose T
sincerely request the Ministry that
the Historical Records Commission
should go into this matter serlously
and they should prepare a detailed in-
ventory of the various manuscripts in
the archives of the monasteries in
Ladakh in Kashmir. From the various
records of the activities of the His-
torical Records Commission, we find
that it is more an apology than any-
thing_else. They are not so active in
their fleld of activity and I think
they should do much more construc-
tive work.

Now coming to the second point, 1
sincerely request the Ministry to use
their good offices so that we get back
the Kohinoor diamond and the India
Office Library. Regarding the India
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Office Library in spite of the persist-
ent queries from my hon fnend,
Professor Hiren Mukerjee, the last we
heard about it was in September, 1837,
when the hon. Education Minister,
Maulana Azad was there, said that
negotiations were gowng on and very
soon we shall be getting the India
Office Library

Regarding the Kohinoor diamond,
3t genumely belongs fo India. The last
holder was Maharaja Ranjit Siogh
Somehow 1t passed to the Britwh
monarch in their pursuit of imperial-
istic policies in the last century It is
high time that after India has become
andependent and has declared itself a
Republic and has severed all connec-
tions from the British Crown, 1t would
not look nice to have the Kohinoor
diamond fitted m the Queen’s Crown
It would be most proper and 1t would
be considered a gesture of goodwill
and friendship if that Kohinoor dia-
mong 1s returned to this country
which has always been considered a<
an embodiment of India’s sovereignty
because the value of sentiment in this
country attached to that diamond
much more than its value in money

Coming to the third pomnt, even
though much of the wind has been
taken out from my sail by my hon
friend from Orissa regarding the
Odiss: dance I would hke to view it
with a different perspective It is a
classical dance with beautiful flurdite
of movements of body which has been
stll practised in various Orissa tem
ples by the Devadasis and which has
been clearly expressed in the various
beautiful images of danting Apsarss
in the Sun temple of Konarak and the
Rajaranm: temple of Bhubaneshwar Tt
1s very much akin to the Kuchipud:
dance of Andhra because of the com-
mon heritage of Andhra and Orissa
culture for thousands of years. Even
though there are many mumilarities in
the adhinaya and the wmool mudras
with Bharatanatyam I think the foot-
work and the dance technique are
quite different and original and it is a
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clear departure from the convention-
al type of classical dances we have
got 1n this country In this dance we
find the grace of the Manipuri, the
swiftness of the Bharatanatyam, and
the vigour of the Kathakali I request
that much more funds be made
available for the research and for the
uplift of this Odissi dance, speciafly
for the variou8s manuscripts whch
have been found on palm leaves to
get them published. 1 know definite-
ly that four manuscripts, namely,
Sangeet Narayan, Abhinaya Chandri-
ka, Natya Manorama and Sangeet
Abhinaya Darpan, have been found
n palm leaves They are fully illus-
trated and specially the last one 1s the
complation of Sanskrit slokas with
commentary m Oriya poetry  These
manuscripts could find publication
Kavi Chandra Natyacharya Kali
Charan Patnaik has spent his whole
life in the research of this Odissi
dance and lately 1t has been brought
to limelight and public notice by
Shrimat: Indrani Rehman, the Miss
India of 1950 She has done splendid
work 1n recent years and all our
thanks go to her

An hon. Member Who had enough
of dances

Shri P. K. Deo. Sae is giving a per-
formance of Odiss1 dances tonight in
the Sapru House and I request hon
Members to visit that and see if my
remarks are right or not

Shri Panigrahi- Is the hon Minis-
ter gomng or not?

Shri P K Deo. Lately she has
visited many foreign countries with
her guru, Shrt Deva Prasad Das, in-
cluding USSR, Egypt, Italy, Switzer-
land, France, England and Germany
Specially her performance of the
Odiss1 dance has brought many laurels
to her and the foreign critics of art
have specially given a very favourable
opinion regarding the genumeness of
the Odissi dance

1 do not want to take the valuable
time of the House but I would be
failmg it 1 do not say a few words
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regarding the Chhou dance. Chhou
dance is a dance which has its heaa-
quarters at‘Seraikella. Since Serar-
kella has been integrated with Bihar,
they are getting stepmotherly treat-
ment for the development of Chhou
dance and Oriya culture and Oriya
language. I think that some interven-
tion from the ministerial level s
necessary so that the Chhou dance in
Seraikella gets full impetus and
prospers,

Whiie taking part in the debate on
the Ancient Monuments and Archaeo-
logical Sites and Remains Bill, I point-
ed out and in the Rajya Sabha the
Iate Shri P. C. Bhanja Deo also point-
ed out the desirability of preserving
the Chousath Jagini temple and other
temples in Ranipur Jharial in Bolan-
gir District. It is a part of my con-
stituency. It may be parochial, but it
is a fact that this monument is a very
beautiful monument and 1s of national
importance Uptill now the Govern-
ment have not realised its importance.
I think it is high time that the
Chousath Jogini and other temp!és n
Ranipur Jharial in Bolangir District
should be preserved as monuments of
national importance.
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T w1 AT eqrdy w7 ¥ fadui qx
q¥ !

% fedte & o wrg e s wrey
ARy # Fy wenfawy w1 gqa far
I W Iy 2@ wT wewd
gv & wrcfrg e F wielt we
oYy ong ferar mar § 1 1 < o e
o & fir oft s e ot Y
g AT wqu faedlt 7wt e
Ffaare) &1 st wrar & WOz wA
¥ forg fee v o orgr @ w9 ¥7 E
¢ a2 &t sarer A @, Afww qg Wy
a1 7€ & | W feel wvan o wgfn
A wframet W fedy w fedlt Wy
AvdT wrar F owgarr fear
&Y 3Ifwa 1T | o Fardeft wrar F ST
ST WA A H1E AT A w4 Ty
Afe 7 i wifge

&% I fird & ¥y f6 qtex
age a1 foeft g€ e “faew e
N qow”’, s w3l § “femfasr
ot acd fewt” wgd &, W el &
e fear mav § W7 99 TEE WY
AT @hAm 1 & 39 gEaw & -
Ay § 4y wwar, afeT T 3¢ € fw
= 2w & fed &hr ol & wEe
N 937 1 aZA ¥ AT FIE 7 IEW
@ AT | IW gEw W AR 9
fwaar @t €vm, ag Ay wr T g
# g f €8 T AW fare ¥ )
a7 & %€ AT e o g §
I sreaTTge fear Wik, 7 fe fadsh
W W TN W g /Ry AW )
# weft agxg ¥ Frdewr wem fe 4R
Wy 2 §, I 9} fawiT fer
aR |

Shri Humayun Kabir: Mr. Deputy-

Speaker, 1 am very grateful to the
non, Members of this House for their
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advice which has generally been con-
structive. There have been some cri-
ticisms also. But, I welcome such
«<riticism. After all, on any question,
there are bound to be certain differ-
<nces in the approach and differences
in points of view. But, by and large,
I appreciate the spirit in which the
House has approached the problems of
this Ministry and the many sugges-
tions which have been made.

1 would now deal with some of the
detailed criticisms which have been
made. Yesterday, I made a general
statement about the work of the
Ministry, what I consider to be the
outstanding achievements of the last
year and also some indication of what
T regard to be the most important
proposals for the next year. I was
happy to find, so far as the pro-
gramme for the next year 1s con-
cerned, there was no objection to
any one of the suggestions that I
made, on the contrary, quite a good
deal] of welcome for some of the
proposals which were placed before
this House.

Shr1 Pamgrahi who opened this
discussion, is generally a very in-
teresting and instructive speaker to
listen to, but I confess, I was a little
disappointed  yesterday, because he
did not come up to his usual stan-
dard and spent most of his time in
discussing a problem which does not
<oncern this Ministry at all. Whether
his remarks were correct or not, 1s
not for me to say Perhaps, when
the appropriate Demands come, this
question will be discussed But, I was
surprised to find, when he referred
to this Ministry, he referred to cer-
tain figures of 1955, and complained
about the small number of places 1in
Engineering and Technological institu-~
tions and the admissions thereto when
only a few minutes before that, Y
had informed the House through you
and therefore also him, that admis-
sions to Engineering Colleges and
“Polytechnics had almvst doubled in
‘the course of the last two years and
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the figures for 1636 was already con-
siderably more than the figures w!
he quoted for 1985. Therefore, 1
a little surprised, I must oonfun.
when this criticism was made As was
pomnted out rightly by my hon. friend
Shn Harish Chandra Mathur later on,
the two parts of the speech of my
hon. friend Shr1 Panigrahi did not
tally with each other. On the one
hand, he wanted that the number of
admiss should be increased at an
even fasteP rate and at the same time,
he was apprehensive that about 518
Engineering graduates had reg stu: J
themselves in the Unemployment Ex-
change.

Shri Panigrahi: May I explamn, Sir
I only pointed out that the existing
technical personnel in the country
were not being suitably provided for
and there should be co-ordination
between the different Ministries That
was my point

H

Shri Humayun Kabir: Certamnly,
co-ordination not only between the
different Mmistries, but co-ordina-
tion between the educational institu-
tions and industry, and co-ordination
between the different parties in this
House is also essential for the pro-
gress which we want for this country
as a whole I may be permitted to
say that my hon frmend has not given
us information about the status of
these 518 persons We do not know
as to what exactly was the status of
these 518 persons Were they gra-
duates of two monthg old or three
months old” Or, were they graduates
for the last one year who were un-
employed? I am not quite sure about
it It you go into the details you
wil] find that there would be very
few graduates indeed, who had ex-
perience of more than one year
Further, out of this 818, at least a
few of them may have been already
employed, but they could have re-
gistered because they were not satis-
fied with the kind of job that they
were doing and because they wanted
to get better jobs. So far as engineer-
ing graduates are concerned, there is
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really nothing to worry about, in the
next few years. There will be such
an increasing demand for engineers
that we will not be able to cope with
the demand completely.

15 hrs

My hon. friend referreq to the
National Physical Laboratory. He
promised that he would let me have
certain papers. Ag soon as I have
the papers I will go into the matter
in greater detail. On the basis of the
statement that he made, I made some
preliminary enquiries last night. I
find that there was a theft of copper
ingots of the value of Rs. 400 in Febr-
uary, 1888.

An hon. Member: How could be
get to know about these happenings?

Shri Humayun Kabir: He could
know it because it was recovered from
a sweeper who made a confession. It
was public knowledge. I am told that
there hags not been any other theft.
So far as platinum is concerned, there
is no report of any theft. Regarding
mercury, the loss may be due to dis-
titlation as it is a liquid metal. Here
also, we have no report of any theft.
If my hon. friend could give me con-
crete data, 1 shall certainly proceed
on that.

My hon. friend referred to the ques-
tion of administrative services carry-
ing higher salaries. Obviously, he had
not listened to me fully. I said that
so far .as the teaching posts in the
engineering and ‘technological insti-
tutes are concerned, we had succeeded
in equating them with the highest
type of administrative services in this
country. The junior scale in the
highest type of administrative service
is Rs, 850 to Rs. 850. We have ac-
cepted identical scales for lecturers in
Engineering and Technological
colleges. For Assistant Professors, we
have accepted the scale of Rs. 600 to
Rs. 1150. With this improvement in
the pay scales of the teaching staff,
the problem of recruiting teaching
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staff to our engineering and techno-
logical colleges will, I hope, be
matter of the past.

My hon. friend referred to the
Orissa Museum. We have made a
grant to that muspum last year.

Shri Panigrahi: How much?

Shri Humayun Kabir: I speak from
memory. We have made a grant of
Rs, 1 lakh.

Shri Panigrahi: They asked for 13
lakhs; and you give only one lakh.

Shri Humayun Kabir: Orissa is the
first State which has received the
grent. The grant was given to Orissa
to build its own museum. Any com-
plaint from Orissa would be rather
unkind.

Reference has been made about
Odissi dance. A number of my hon.
friends referred to that. I can say
that the Sangeet Natak Akadami has
already recognised it. It has already
been recognised as a traditional form
of Indian dance. They have not
recognised it as a classical form. As
a layman, I do not know the distinc-
tion between the classical form and
the traditional form. It is not very

" clear to me. In any case, this matter

is now before a Committee and that
Committee consists of experts and

- they will be taking a decision one way

or the other.

In regard to what Shri P. K. Deo has
said, we have asked Shri Kali Charan
Patnaik to prepare a general biblio-
graphy of the manuscripts of Odissi
dance. As soon as it is ready, publiea-
tion on Odissi dance will be taken
up.

Reference has been made to Koha-
rak by a number of hon. Members. I
am glad that they appreciate the work
that has been done and that is being
done. One hon. Member expressed
the view that the Konarak temple
would collapse, “ can assure him that
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far as we can work according to the
scientific and engineering knowledge
available today, Konarak will be
given every possible attention. It is
recognised as one éf the supreme
examples of Indian architecture. As
such, I agree, nothing must be done
which impairs its importance or its
value for future generations.

Some hon, Members said that
Orissa may be given a separate circle.
There are nine circles today. The
circle in Orissa is one of the consti-
tuent units, with 54 monuments there.
As against that, West Bengal has
103 and Assam has 56 monuments. 1
do not think we have reached a stage
when we can have a circle for every
one of the States in India. There are
certain advantages in grouping a
number of monuments together. If,
however, later on it becomes neces-
sary to do so, we shall look into the
matter, as and when the occasion
arises.

A reference has been made by Dr.
Melkote, with which I entirely agree,
that we must be very careful to en-
sure that there is no loss in quality as
a result of expansion of facilities in
engineering education. I can assure
him that there has been no relaxation
of standards so far as examination and
degrees are concerned. We do give a
certain amount of relaxation at the
time of admission. In view of the
inequalities between different regions
and between different communities in
the country, some such relaxation
may be necessary. After all, the
strength of the Indian community will
depend upon the strength of the wea-
kest link in the chain’ There-
fore certain privileges are given at
the time of admission in the number
of marks required. If the students of
the requisite type are not available,
then, such seats are thrown open to
general competition. That is why
in the Delhi Polytechnic we have re-
served twenty per cent of the seats for
the scheduled castes and scheduled

fllled. I am sure hon. Members will
not desire that a person should be
admitted to a technical institution re-
gardless of whether he is competent
or not. Certain reduced qualifications
have been laid down in the case of
comparatively backward communities.
There is a relaxation of, I believe, five
marks. I feel that it is not unfair to
give such a concession, With passing
years, I am confident that the students
from these communities will be able
to hold their owrr with students from
the other communities.

Here, 1 may cite an example
which happened a few years ago.
When the Overseas scholarship for
the scheduled castes and scheduled
tribes was being introduced, or, if 1
may put it the other way, when it
was re-introduced, we made it a con-
dition that no one could be considered
unless he had a first class in the
Master’s degree. Some hon. Members
of this House approached me and said
that under these conditions no candi-
dates from these communities would
be available. Our experience has
been that we got a number of sche-
duled caste and scheduled tribe candi-
dates who secured first class through-
out their career. So, we were able to
make a selection from among them. I
am sure that if opportunities are
given to these young men and women
of the scheduled casles and scheduled
tribes, they will be able to compete
on equal terms with the students of
the other communities. We shall al-
ways keep that in mind.

Dr. Melkote alss referred to the
question of wastag® I am happy o
say that on the who’e, wastage in our
technological institutions is not at all
high and compares very favourably
with that in many institutions else-
where. I can speak of two or three of
the most well-known institutions in
the U.S.A. in engineering and techno-
legy, and I can say that our wastage
is far less than the wastage in some

- of these institutions. I believe that

1
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the percentage of success, so far as
the engineering degree colleges are
concerned, 18 considerably over 60
and m some cases, 1t is as high as
80 per cent, whereas in the engineer-
ing nstitutions in western countries,
the percentage of success 18 not Qquite
as high as that However, I agree that
this 18 a matter in which there 1z no
room for complacency, and we must
continually try to improve standards
and to ensure that the students get
the possible traimming and the highest
possible standards are mantained

.

Dr Melkote also referred to the
question of evening classes for people
who are in employment This 1s a
suggestion which has been welcomed
by educationists, and I can inform
the House that in the Delh; Poly-
technie, already there are evemng
classes, and 1n a number of other in-
stitutions elsewhere also We shall
examine how far these facilities can
be extended in the metropolitan cities
From the nature of the case, this kind
of concession will be required first
in the larger cities and then only,
perhaps, 1n smaller towns

My hon friend Dr Samantsinhar
asked whether the money was being
properly spent or not It i1s not for
me to give an answer to this ques-
tion We try to spend the money to
the best possible use, and I think
that the record of our achievement
in the last year will persuade the
House that the money has been well
spent

So far as the targets are concerned,
We have not only fulfilled the targets,
but in certain cases, we have overful-
filled the targets; the targets which
were fixed for 1961 have already
been surpassed, and we have set be-
fore ourselves new targets, and we
propose to fulfil even these new tar-
gets,

I can also inform my hon friend
Dr. Samantsinhar that it has been de-
cided to establish a site Museum in
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Konarak and another at Ratnagin,
which, I suppose, 15 another example
bf the neglect of Omnssa! I do not
know how else We can prove our re-
gard and consideration for Orissa

I might also mention that before
the beginming of the Second Five
Year Plan, there was not a single
engineering college 1n Orissa. and
there was not a single engineering
college in Assam Now, there are, I
believe, already two engineering
Colleges 1n Assam., and Orssa also
will have one engineering college be-
fore the end of the Second Five Year
Plan 1t 15 functioning, and another
! think. has either been established or
is going 1o be established fmirly soon.

My hon friend Shn C. R. Narasim-
han spoke about the evaluation of the
Work of the National Laboratonies
Some evaluation was done when Sir
Alfred Egerton came here, there was
3 committee under his chairmanship,
8nd that has gone into the work of
the laboratories And the best check
15 the publication programme of the
laboratories We are in constant touch
With the work that 1s being done, and
the fact that there has been a con-
Stant increase in the number of pub-
Lications, and in the number of new
licences taken as a result of the
Work of the laboratories, and the con-
Stant savings in foreign exchange by
building up new industries mn this
Lountry, of which I gave a very
Brief account yesterday, all this 1s 1
itself evidence that the National
Laboratories are working as well as
they can, but, of course, there 1s
&lways room for improvement, and 1
&m sure that the scientists who are
In charge of these laboratories wall
Continually try to better their owm
Berformances

My hon friend Shri C R Narasimhan
2lso referred to the question of duphi-
Cation of research That is an attitude
Which I do not understand. Strictly
Speaking, research can never be
duplicated Even if two people take
up the same problem, their training
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is different, thewr background is
different, their scientific equipment 1s
different, and their approach is
different, and, therefore, strictly
speaking, in research there can never
be duplication. On the other hand, a
certain amount of duplication is de-
sirable in such cases, because if two
or three or more people approach the
same problem from different angles,
new truth 1s likely to result We
know that in different fields of re-
search, whenever there 15 a cross
reference, what 1s very often des-
cribed as cross-fertihsation, as a re-
sult of contact between different dis-
ciphnes, and between different
sciences, the best results ensue. How-
ever, we take good care to see that
there 1s no wastage, and there is no
question of repetition of techmques,
by proper co-ordination among the
National Laboratories which 1s done
by the Council of Scientific and Indus-
trial Research, and for which we have
taken a further step in bringing the
Directors of the different national
laboratories into closer association
with one another

My hon. friend referred to the
Ramanujam Institute and the need for
encouraging the study of mathematics
1 am keenly conscious about the need
for improving the standard of mathe-
matics 1n this country; and for that,
certain measures are being taken I
believe a national committee on ma-
thematics has been set up recently
with Dr Bhabha, I think, asits chair-
man, and 1 think, Professor Chandra-
sekhar as the convener And this
committee will go into the gquestion
and we shall see what help we can
give. But this Ramanujam Institute
was a private organisation, and it was
not able to carry on; therefore, we
suggested that instead of letting it dis~
appear, a far better thing would be
to make it an integral part of the
Madras University and establish a
chair there, so that as a result of
contact with other professors of ma-
thematics and professors of phy-
sics and other people interested in

APRIL 2, 1959

for Granes 9354

these disciplines, the institute can
develop in the best possible manner.:

My hon. friend also asked about the
four higher institutes. They will be
on the same model. Though there may
be local varations, and there will be
differences in their disciplines in some
of the special subjects, yet the gene-
ral pattern of all the four institutes
will be the same.

1 was very happy to find that be
was anxioug that new blood should he
brought into our committees and com-
missions, 1 can assure him that we
have already started doing so. If he
looks at the constitution of the newr
research committees 1n the different
fields of science, which have been
set up this year, I think he will he
glad to find that there 1s an appre-
ciable proportion of young men and
new men from the universities, and
we have gone out of the old lhsts.

Shri V P. Nayar: Where do we get
the names?

Shri Humayun Kabir: If the hon.
Member tables a gquestion, J <hall
place the whole list before him

Shri V. P. Nayar: The bon. Minister
can say this after placing that state-
ment.

Shri Humayun Kabir: It 18 not
necessary, because these are publica-
tions available already, and I should
have though that the hon. Members
who are 80 interested m these subjects
would have looked at the publications
When I come to my hon. friend Shrt
V. P. Nayar, I shall have to say some-
thing on that point, and I hope he
will wait till I come to him.

1 was saying that we have already
taken action in the matter, and a
number of younger people are being
taken; and we are trying to avoid
some of the names which occur again
ang again. Of course. some of them
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are so distinguished, and they are an
useful that we want their services. we
want their advice. and we want their
experience, but at the same time we
also want new people to be associated,
and new people are being associated
in these different national labora-
tories, in the research committees and
the various types of committees which
we set up.

My hon. friend Shri B. C. Mullick
talked about the additionul posts in
this Ministry. I have looked into this
question again. The confusion has
arisen because of the way in which
the matter has been presented in the
Budget Demand. There is a post of
joint secretary shown there. but thi<
was created before the bifurcation of
the former Ministry of Education and
Scientific Research, and after bifur-
cation this post is shown in the Minis-
try of Scientific Research and Cultural
Affairs. There was no such Ministry
before, and, therefore, obviously, no
post could be shown under that Minis-
try. Similarly, there is an increase of
two deputy secretaries shown in thut
list. They came over to us from the
Ministry of Education with their work.
No additional posts were created. At
the Deputy Educational Adviser's
level, two posts were crcated last
year, one for the technical education
side and one for publications work.
But, as I said earlier when I interven-
ed, there is no provision for the
creation of any new posts in 1959-60.
All the posts to which references havs
been made were created in 1958-59.
But I presume it was because the
Ministry did not exist that this was
not shown in the budget statement.
and that is why this mistake has
arisen, .

My hon. friend Shri B. C. Mullick
talked about folk art and rural cul-
ture, Sponsoring the folk dances and
various other measures which we have
taken are intended precisely for this
Purpoge namely that the art and cul-
ture of the rural arees is promoted,
and not only that, but the gulf which
today unfortunately divides urban
and rural areas is largely overcome,
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We want the message of rural art to
g0 to the urban areas, and we want
that something of the intensity and
the dynamism of urban art is trans-
ferred to the rural areas, and in this
way, the discrepancy which exists
between the rural and the urban
areas is minimised.

1 have referred to the question of
the engineering colleges in Assamw
and Orissa, and polytechnics also 1
have mentioned. I should like to cor-
rect a misapprehension which my hon,
friend obviously has. He appealed to-
me to see that vijnam mandirs are noy
gituated in the district headquartera.
I am afraid he has not gone through
the report. Vijram mandirs are never
in district headquarters. They are
always in rural areas, and they can-
not be in district headquarters.”

I am grateful to my hon. friend Shr'
Harish Chandra Mathur for the gene-
rous support he gave to the Ministry,
but a good deal of his criticism was
not really directed against this Minis~
try, and the remarks which he has
made are probably addressed to some-
other higher quarter. If he feels
strongly in this matter, it is for him
to take it up with the appropriate
authorities, and not raise it in a dis-
cussion of this Ministry's affairs.

Shri Harish Chandra Mathur:
Parliament is the appropriate autho-
rity.

Shri Humaynun Kabjr: Parliament,
of course, is, 1 agree.

My hon. friend referred to the need
for greater contact between educa-~
tional institutions and employers. I
can assure him that these engineering
colleges do have these contacts, and
there is a condition in some colleges
that the person does not get a degree
unless he has for some time served
as an apprentice. Also, in the All-
India Council for Technical Education
industrialists and educational interests
are represented. We attempt to keep
these contacts as close as possible. I .
may also inform the House that when-
gver there is any proposal to start
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Aany new course, an attempt is ai~
ways made to find out, to assess from
industrialists the potentialities of em-
ployment for the new courses. Ob-
viously this cannot apply to all
«courses. There are certain funda-
mental courses which are necessary
and must be provided in educational
institutions regardless of employment
potential, but in a large number of
technical subjects, this close co-ordi-
nation is maintained and we always
endeavour to make these contacts still
<loser.

My hon. friend referred to the
three Akademis and seemed to regret
3 little that the headquarters are situ-
ated in Delhi. I am afraid that since
Parliament is also situated here, if my
hon. friend feels that we must take
everything to the rural areas, perhaps
the supreme body of the nation should
first go to the rural areas. But for
obvious reasons, Parliament cannct
be held in rural areas, and the head-
quarters of the Akademis, for simi-
lar though not identical reasons, can-
not also go to the rural areas. But
we shall try, and we 4o try, to see
-that there are contacts, and we do try
to see that what is done in the rural
areas is reflected in the work of the
Akademis and what is done in the
Akademi is reflected in the develop-
ments in rural areas:

My hon. friend has probably not
seen the reports of the Akademis.
“These reports are published and they
are available in the Library of Parlia-
ment. He will find there for example,
that the Sangeet Natak Akademi has
carried out surveys of rural art and
rural musie, the Sahitya Akademi
tries to help in the collection of folk
:songs, the Lalit Kala Akademi has
also tried to collect various forms of
rura]l art and in this way these con-
tacts are maintained.

Shri Panigrahi: Are you satisfled
«with the working of these Akademis
yourself?
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Shrt Humayun Kabir: Satisfaction
is a subjective term, and I would say
that I am one of those who is always
digsatisfled with many things, but at
the same time not so dissatisflied as
not to recognise that very good work
is being done by them within their
limitations.

My hon. friend raised the question
of the utilisation of scholarships. I
was rather amazed, if I may say so,
to hear from him that they are not
given on merit, This, I believe, is
the first time that I have heard a
statement like that. He himself went
on to say that he had neither infor-
mation nor any report. Now, I would
submit through you to my hon. friend,
if he has neither information nor re-
port, should a senior Member like
him give rise to a statement which
may cause misunderstanding? I think
that so far as selection for these merit
scholarships is concerned. on the
whole there never has been any com-
plaint. There are selection committees
constituted with very high powered
personnel, and the Ministry has at thc
most one or two representatives, The
others are all outsiders. In certain
cases the selections are made through
the UPSC, and I am happy to say thut
we have never had any complaints
Therefore, I was really shocked when
my hon. friend mentioned this, and
went on immediately to correct him-
self that he had neither report nor
information.

Shri Harish Chandra Mathur: I
never said anything which I had to
correct. 1 only said you should ins-
pire more confidence.

Shri Humayan Kabir: Confidence is
there and no question has been rais-
ed about the selections, and on that
matter I can take some pride because
we have a large number of scholar-
ships, and about the selections for
these scholarships no complaint has
been made till now. I do receive
letters from hon. Members, ang in
every case they have been satisfled
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that the best candidate has been
selected

Shri Horish Ohanilra Mathur: Mr
Minister, you are 30 far removed
from these complaints That 1s the
unfortunate part.

Shrl Humayun Kabir: Well, Sir, if
they are not brought to me, how can
T know Whenever they have brought
any complaint to my notice, I have en-
quired into 1t and I have not found
any cese

Shri Harish Chandra Mathur: To-
day there are complants even against
the UPSC You can go into the
matter very much It 13 much better
that we stop it here ‘

Shri Bumayun Kabir, I cannot help
complaints

Shn Harish Chandra Mathur I can
give him facts

Shri Humayun Kabir I will be
very happy if he gives me fadls, and
I can assure him that if there has
been any interference in any selec-
fion

Mr. Deputy-Speaker The hon
Minister need not stop He mav con-
tinue his speech

Shri Humayan Kabir 1 would plead
very strongly that m all these selec-
tions, not only must justice be done
but people must believe that justice
13 being done Therefore, if anything
18 brought to my notice, I shall cer-
fainly see that there i1s no repetition
of any mcident of that type

Shri Ferons Gandhi (Ras Bareh)
letters are not delivered these days!

Sbri Humayun Kabir: My hon
friend Shn Deas Gupta spoke about
the need of preserving and promoting
the culture of different groups m thus
country, and at the same time em-
phasizing the unity in diversity of our
vast and ancient land I think that the
whole programme of this Ministry has
been conceived exactly from that
16(A1) LSD 7
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angle, and that 18 why we have said
that we want to encourage every one
of the Indian languages and give all
possible help and certain measures
have already been taken in that
matter

Some of the other 1ssues which he
raised do not concern this Ministry
I cannot say anything about them, but
1 can say this, that if there are any
genume grievances, and they are
brought to the notice of the appro-
pniate authorities, I am sure they will
be Inoked into I can only say that
so far as this Mimustry 1s concerned,
we shall try to promote and develop
everyone of the Indian languages and
echion in that behalf has already been
mstiated. And I have myselt sad in
my opening speech that this 15 a topic
to which I give perhaps the highest
mmportance mn the field of internal
culture

My hon friend referred to the ques-
tion of archaeological monuments, and
said that some of them were not well
preserved We have about 5,000
monuments of national importance mn
this country, and by and large they
are well preserved, and as I stated
yesterday, we have received nothmng
but the highest praise from people 1n
India and outside, and experts in the
fleld say that the department of
archaeology in this country has been
working in a very efficient manner

Shnn Ferone Gandhi: Foreigners®

Shri Humayun Kabir. Foreigners
and Indians In thus very House to-
day my hon fnend was not present
here ut that time, otherwise he would
have heard, tributes were paid by a
number of hon Members, some of
them from the Opposition about the
work of the department of archaeo-
logv

Shri D, C. Sharma (Gurdaspur)-
Punjab 15 neglected in this matter
‘ Shri Humayun Kabir: I accept that
a comprehensive archaeological guide
has not yet been prepared, but we
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are taking action in the matter and
we shall try to get it out as soon ax
possible.

Now 1 come to my hon. friend Shri
Nayar. I really. do not know why he
said that he could not find. any ac-
count of the cultural activities of this
Ministry, when there are references
in the report and there are the detail-
ed reports given in the books publish-
ed by the three Akademis. If my hon.
friend will only take the trouble of
reading the reports of the three
Akademis, he will find that a good
deal of work in this ficld has been
done. Naturally in a field like this
there is no limit. You can do far
more. I do mof deny that for a
moment. But within the limitations,
within the resources, withift the time
given to us, if we have not carried
out the work, I think he would be
entitled to criticise us, but if we have
tried to do the best within the limi-
tations, I believe the Ministry can
expect the support of this hon. House

My hon. friend referred to excava-
tions at Mathura in order to find out
the history of Shri Rama and Shri
Krishna. I believe some excavations
were once attempted at Mathura, but
the initial results were not very
promising If my hon. friend
can give some mor2 data, we
shall certainly be willing to con-
sider where exacavations may be
carried out to find out about the his-
tory of Shri Hama and Shri Krishna.
He also said something about science
teaching, I could not fol'ow him; cer-
tainly my Ministry oguld not intro-
duce science teaching in the kinder-
gartens. It is outside the acope of my
Ministry.

Shri Harish Chandra Mathur: There
are many things outside the scope of
Shri Huomayun Kabir: There are

many things which pribably 1 could,

not do.

Regarding scientific terminology,
ihis is also a matter which is being
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dealt with in the Ministry of Educa-
tion today, and they are preparing—
they bhave the Board of Scientific Ter-.
minology which is p!'eplnnl-ftho
scientific terms.

My hon. friend, Shri P. K. Deo, ref-
erred to the manuscripts in Ladakh
and to the India Office Library. 8o
far as manuscripts in Ladskh are con-
cerned, if we get any, we will cer-
tainly preserve them. But there again
the work is divided partly between
this Ministry and the Ministry of
Education, because the National Arch~
ives are the concern of the other
Ministry, not this Ministry.

So far as the India Office Library
is concerned, I have said to the House

before t legally and monmally the
Library belongs to us, and the very
detailed note which was submitted to

the Government of the United King-
dom made this completely clear.
The very fact that the UK. Govern-
ment §as not been able to give any
answer to our points so far is evidence
that they have no legal grounds to
give. They are probably only trying
to postpone the evil day—evil day so
far as they are concerned and a geod
day from our point of view—when
the Library comes back to us. I
told the House once before, and I
would repeat, that we will not give up
our demand for the India Office
Library. We shall continue pressing
them. I may say that I have written
again on the matter. We shall conti-
nue our efforts till our ownership is
recognised and till we have contro!
over that Library.

Shri Panigrahi: Has he received
replies to our letters of 1956?

Shri Humaysn Kabir: As regards
the Kohinoor, I do not wish to add to
what the late Maulana Azad said in
this House, that the matter has not
been under discussion. There is no
intention to raise this question.

Now I come to Shri Jagdish Awasthi
before I conclude. He talked about
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the land for the Kanpur Institute. I
once before said in this House that
this iz a qQuestion he should address to
e Government of Uttar Pradesh
‘We are not concerned as to where the
Jand 13 or how the land is acquired
We shall establish the Institute when
the Government of the State gives
us land with a clear title There~
fore, any Question before the land
comes to us is one which concerns the
Government of UP and not this Gov-
ernment,

Regarding excavation at Bithur and
Jagman, 1 will make enquiries. I
cannot say offhand what sre the
possibilities there

My hon friend referred to cultural
delegations 1 can assure him that
while dancers and singerg go, others
also go We have a number of pro-
fessors in other countries who are
teaching Indian culture or Sansknit or
lecturing on Indian history We also
send groups of writers But obviously
when we send someone for a short
period outside, he cannot establish
contacts m that period in many flelds
A wnter requires time, and there is
the question of language A philoso-
pher or professor also requires time,
but when we send somebody for a
week or 15 days or month, people
versed in dance, painting and mussic
have an obvious appeal, and we must
utihse them as far as is necessary

My hon friend referred to the trans-
lation into English of Sindhi stones.
Thie 13 a8 & first step towards getting
themn translated into all the Indian
languages It was decaded to get
them trgnslated into English for two
reasons One 13 that the number of
pecple who know both the languages
almost equally well 13 more readily
avatlable when you take Englsh and
another Indian language than when
you take two Indian languages. The
second is that we immediately intro-
duce our writers not only to a public
and audience in India but to a public
and audience outside India as well. 1
am sure hon. Members would desire
that writers in India should be known
outnide India as well, and 1n this way
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they receive not only encouragement
and recogmition but also bning recog-
mtion for our country

Regarding the Persian translation of
Duscovery of Induw, 1t 1s for presenta-
tion abroad It 1s not 1o be used here
This sort of work i3 bemg done and
it 15 greatly appreciated in other
countries [ am sure that whenever
necessary, we will have to undertake
similar translations  This is not the
only book Many others are bewmng
translated and we have a regular
programme 1in  consultaton with
UNESCO for translating a large num-
ber of Indian classics into some of the
major languages of the world, and for
translating books from major langu-
agey of the world into Indian langu-
ages, as also translations from one
Indian language to another

1 have tried to the best of my ability
to answer every pomnt raised and I
now place the Demands for the ac-
ceptance of the House

Shiri V P. Nayar: May 1 ask a ques-
tion”

Mr. Deputy-Speaker: I thunk this 18
enough .

Shri V. P Nayar. You gave me only
ten minutes [ want to seek some in-
formation

Mr. Deputy-Speaker: I should not
have given that

Shri V. P. Nayar: 1 do not regret it.
I want to know from the Minster
whether 1n the surveys now bang
made, especially the Geological,
Botanical and Zoological Surveys,
Government have considered the
desirability of associating students at
the graduate level from Unuversities,
dividing India into different regions
for the Universities to expedite the
work

Shri Humayun Kabir: This 13 an
entirely new 1sste So far as the
Gealogical Survey 1s concerned, I do
not deal with it. So far as Zoologi-
cal and other Surveys are concerned,
we are associating Univermties.
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Shri Ferose Gandhi: But the Zoo is
with the Agriculture Ministry.

Mr. Deputy-Speaker: I take it that
the cut motions are to be withdrawn
with the leave of the House.

All the ~cug motions were, by legve,
withdrauwn

Mr Deputy-Speaker: The question
is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 81st
day of March 1960, 1n respect of
the heads of demands entered in
the second column thereof against
Demands Nos. 74 to 80 and 129
relating to the Ministry of Scienti-
fic Research and Cultural Affairs”.

The motion was adopted.

{The motions for Demands for Grants
which were adopted by the Lok
Sabha are reprodured below—Ed.}

Demanp No 74—BIINISTRY OF SCIRNTI-
F1c RESEARCH AND CULTURAL AFFAIRS

“That a sum not exceeding
Rs 26,88,000 be granted to the
President to complete the sum
necessary to defray the charges
wiuch will come 1n course of pay-

Demann No. 76-—-Suavey or lmma

“That a sum not exceeding
Rs. 1,47,71,000 be granted to the
President to complete the sum
necessary to , defray the charges
which will come in course of pay-
ment during the year ending the
315t day of March, 1960, in respect
of ‘Survey of India'.”.

Drxmaxnd No. 77-~BOTANICAL Survey

“That a sum not exceeding
Rs. 14,07,000 be granted to the
Pres.dent to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, m respect
of ‘Botanical Survey'.”.

DeMAND No. 78—ZooroGrcal Surver

“That a sum not exceeding
Rs. 10,40,000 be granted to the
President to complete the sum
neccssary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1960, in respect
of ‘Zoological Survey’.”.

Demaxp No. 79—ScrEntrrre Ressamex

AND CULTURAL AFFAIRS

“That a sum not exceeding
Rs 11,88,06,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1860, in respect
of ‘Scientific Research and Cul-
tural Aftairs'.”.

ment during the year ending the DEMAND No. 80—MISCELLANEOUS
3ist day of March, 1960, in respect DxrartmENTs AND  EXPENDITURS
of “Ministry of Scientific Research UNDER THE MINISTRY OF SCIENTIFKC

and Cultural Affairs’.”.

Demanp No. 75—ARCHAZOLOGY

“That a« sum not exceeding
Rs 96,13,000 be granted to the
President to complete the sum
necessary to  defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of ‘Archaeclogy’.”.

RESEARCE AND CULTURAL Arrams.

“That a sum not exceeding
Rs, 33,79,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of ‘Miscellaneous Depertments
sand Expenditure under the Minis-
try of Sclentiic Ressarch and
Cultural Affairs’.”.
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Damanp No. 120—Carrzan. Ovriay or
THE MintsTay oF ScmntTiric Re-
EBARCE AND CULTURAL Arrams

“That a sum not exceeding
Rs. 2,18,03,000 be granted to the
President to complete the sum
necessury to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1980, in respect
of ‘Capital Outlay of the Minis-
try of Scientific = Research and
Cultural Affairs'.”

MINISTRY OF TRANSPORT AND COMMUNI~
CATIONS

Mr. Deputy-Speaker: The House
wil] take up discussion on Demands
Nos. 86 to 94 and 131 to 135 relating
to the Ministry of Transport and
Communications for which 8 hours
have been allotted.

Hon, Members desirous of moving
cut motions may hand over at the
Table within 15 minutes the numbers
of the sclected cut motions 1 shall
treat them as moved, if the members
m whose names those cut motions
stand are present in the House and
the motions are otherwise in order.

DxManp No. 85—MiINisTRY OoF TRANS-
PORT AND COMMUNICATIONS

Mr Deputy-Speaker: Motion mov-
ed:

“That a sum not ecxceeding
Rs. 30,01,000, be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect
af ‘Ministry of Transport and
Communications’.”.

Dxuanp No. 88—INpian Posrs amp
THReRAPES DEPARTMENT (INCLUDING
Worxnig Exprwsxs)

.dllr. Deputy-Speaker: Motion mov-
“That a sum not exceeding

Res. 60,81,60,000 be granted to the
President to complete the sum

v
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necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1860, in respect
of ‘Indian Posts and Telegraphs
Department (including working
expenses)°’.”

Dezmanp No. 87-~MERCANTILE MARmINE
Mr Deputy-Speaker: Motion mov-
ed 3

“That a sum not exceeding
Rs. 63,19,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of ‘Mercantile Marine'."”,

Demanp No 88-- Licur-Housks AND
LicHr-sHIes.
Mr Deputy-Speaker: Motion mov-
ed.

“That a sum not exceeding
Rs. 1,18,13,000 be granted to the
President to cumplete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3lst day of March, 1960, in respect
of ‘Light-Houses and ‘Light-
ships'.”,

Demany No 89—Merrrororocy

Mr Deputy-Speaker: Motion mov-
ed

“That a sum not exceeding
Rs 1,4893,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, m respect
of ‘Meteorology’.”

DemaNu No 90—Overszas COMMUNI-
CATIONS SERVICE

Mr Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 1,17,83,000 be granted to the
President to complete the sum
necessary to defray the charges
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which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of ‘Overseas Communications
Service’.”.

Dzmanp No, 91—AviaTiON

Mr Deputy-Speaker: Motion mov-

“That a sum not exceeding
Rs. 6,50,25,000 be granted to the
Pres dent to complete the sum
necessary to defray the charges
which will come n course of pay-
ment during the year ending the
81st day of March, 1960, in respect
of ‘Aviation’”.

DeMmaNp No. 82—-CenTrat. Roan Fume

Mr. Deputy-Speaker: Motion mov-
ed.

“That a sum not exceeding
Rs. 3,56,24,000 be granted to the
Pres dent to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in respect
of ‘Central Road Fund’”.

DemAND No.  83—COMMUNICATIONS
(mcropiNe Narionar HicBways)

Mr  Deputy-Speaker: Motion mov-

“That a sum not exceeding
Rs. 6,09,01,000 be granted to the
Presdent to complete the sum
hecessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1960, in respect
of ‘Communications (including
(Nationa! Highways)'.".

Demaxp No.
TURE UNDER THE MINIgTRY OF TRANS-
PORT AND COMMUNICASIONS

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 1,56,91,000 be granted to the
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Pres.dent to complete the sum
necessary: {0 defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1969, in reqp:ld
of ‘Miscellaneous Deputmlqh
other Expenditure under the
Ministry of Transport and Com-
munications’.”.

Demanp No, 131—Carrrar Outrar ow

I¥DIAN PosSTS AND TELxoRAPHS (NOT
ME? FROM REvanux)

Mr Deputy-Speaker: Motion mov-

ed:

“That 2 sum not exceeding *
Rs. 31,33,64,000 be granted ta the
Pres.dent to complete the sum
necessary to  defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1960, in respect
of ‘Capital Outlay on Indian Posts
and Telegraphs (not met from
Revenue)’.”

DemaND No. 132—~CapPrrar OuTLAY ON

Crvit.  AviaTion
Mr Deputy-Speaker: Motion mov-

ed:

“That a sum not exceeding
Rs. 3,87,16,000 be granted to the
Presdent to complete the sum
necessarv to  defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of ‘Capital Outlay on Cuvil
Aviation".”.

Dzmanp No. 133—Carrrar Outray o
Porrs

Mr  Deputy-Speaker: Motion mov-

“That a sum pot exceeding
Rs. 2,78,21,000 be granted to the
President to complete the sum
necessary to  defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of ‘Capital Outlay on Ports’.™.
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DeMmaAnpd No. 184—Carrrar OUTLAY ON

Roans . .

Mr. Depaty-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs, 185,12,50,000 be granted to the
Pres'dent to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
S1st day of March, 1960, in respect
of ‘Capital Outlay on Roads’.”

Dnu‘um No, 185—OrHER CaAPITAL OF
THE MINISTRY OF TRANSPORT AND
COMMUNICATIONS

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 8,03,09,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of ‘Other Qutlay of the Ministry
of Transport and Communica-
tions'.”

Shri Punnoose (Ambalapuzha): At
the very outset, I have to say that I
intend to confine myself to transport,
more particularly by shipping and in a

general way, road transport. Looking .

st the way our shipping industry is
developing, 1 might say that the
record is very depressing. Even in
1047, it was thought that our shipping
fonnage was distressingly small, and
the way the industry has conducted
itself during these years does not give
room for much hope. To a country
like India w:th a long coastline of
over 3,800 miles, shipping tonnage of
a tremendous gize is needed in order
to cope with the vital supplies of the
land and to carry on foreign trade. It
was ‘calculited in 1947 that the coun-
try required 2 million tons of ship-
ping. But things have changed much
s‘nce then. Today modest calcula-
tions show that we require 2'5 mil-
Hen tons of shipping. We are doing
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every year something like Rs. 1,500
crores worth foreign trade. Bvery
year we are spending by way of
freight Rs. ‘150 crores, out of which
the legitimate share of Indian shipping
ig Rs. 75 crores. But the fact is that
we do not get more than Rs 1§
crores, That means we are losing
every year Rs. 60 crores. Whenever
the question of the development of
our shipping industry is taken up,
whenever the question of strengthen-
ing our fleet is taken up, we are told
about the difficulties of foreign
exchange. But, every year, this coun-
try has to pay a big amount by way
of freight. And, if only we are able
+o gather our resources and prepare
a plan and work it out we will be
able to catch up. But that is not the
story if we look at it closely.

In 1947, the shipping industry was
considered as the close preserve of the
private sector. At that time, it was
considered that Government had only
one function and that was to assist
private enterprise But a lot of
assistance was given ‘to the private
sector and it was not prepared %o
invest any money with the result that
the results were very discouraging.
Therefore, Government took another
step forward. Apart from assistance,
they tried to participate; they tried
what we call mixed ownership.

At that time Government proposed
that they will have corporations.
They declared that they will have two
or three corporations formed within
a year or two and that Government
will take 51 per cent and 26 per cent
of the shares wil] be given to the
private companieg dealing in shipping
and 23 per cent will be subscribed by
the publie The public did not sub-
scribe and Government took 51 per
cent. The 23 per cent that had to be
subscribed by the public was also
taken by the Government and the 28
per cent was given to Scindias and,
thus, the Eastern Shipping Corpora-
tion came into existence. The idea
was mooted in 1947 and for long three
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years consultations went on and it
took shape onlv in 1850

But, after some time with the
passing of the Companies Act, the 26
per cent share of the Scindias was also
purchased by Government and the
Eastern Shipping Corporation became
& purely government Corporation
And, in 1054, the Western Shipping
Corporation was also formed Thus,
iwo corporations came mto existence,
and the shipping industry is no more
the preserve of the private capital

Nevertheless, If we closely study
the whole industry we will find that
there 1s a lot of confusion about 1t
Even today the public sector in this
industry stands m a very apologetic
way Please read the speeches made
by the Chairman of the Eastern Ship-
pmg Corporation as well as the Chair-
man of the Western Shipping Corpora-
tion You will feel that the Chairman
13 always 1n the dock and that he 1s
trying to explain to private capital:
‘Look here, we are not thriving well
we have gone to routes which are the
least paying, whatever subsidy 1s
given, whatever loan 18 available 1s
gfiven to you and we have no ships
‘We are not adding to our fleet Now,
we are waiting for the Third Plan’
That is the attitude taken

The objective of the Second Plan 1s
very modest We aimed only at 9
lakh tong of shipping Everybody
will agree that it 15 Yvery low, too
low for our purposes From what we
have achieved up to date, it is quite
clear that we are not going to achieve
even these 9 lakh tons

With regard to the way in which
these corporations have to function in
the industry, we find certein features
standing out I rvefer to the routes.
All the paymng routes, all the profit-
sble routes are almost exclusively in
the hands of the private sector. It is
said that the entire coastal shipping
belongs to the private sector 1 do
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not particularly object to that. But,
what do you really find? Something
like 30 to 88 per cent of the coastal
shipping was not carried by Indian
bottoms but by ships, with foreign
fiags. I can understand Government
giving a sort of protection or limited
protection to private mndustry here in
this country But I cannot understand
why foreign ships are allowed to
come in when the private sector is
not able to discharge its function
The private sector goes on chartering
foreign ships and trading while the
public sector 1s looking at it helpless-
ly This position 1s, I think, a hang-
over from the past. The Government
of India must, here and now, come
forward with a clear, definite and
precise statement as to its policy with
regard to shipping

It has been proved and proved to
the hilt that private capital cannot
deliver the goods Therefore 1t 1is
mmevitable and irresistible that Gov-
ernment should step in and take the
full responsibiity I do not wish that
private industry should be ousted I
do not wish that the private sector
shall be wiped out Permut pnivate
sector to function Give it encour-
agement I am not agamnst even giv-
ing them assistance. But the legiti-
mate right of the public seqtor s
being overlooked But, what is the
meaning of the Chairman of these
Corporations saymg to the private
sector ‘You are all /behaving very
well, we know 1it, the Minister also
knows it’ and all that> Why should
they always fee] as if they are in the
dock? Why shouid that be?

With regard to purchase of vessels,
the Chairman complains—] think %
was the Chairman of the Western
Corporation—that they could not pur-
chase additional ships, and that the
money that was avalable was given
as loan to private enterprise Why
and how are we not able to purchase
ships and develop our public sectoe?



1375  Demonds CHAITRA 12, 1881 (SAKA)

This 1s particularly the opportune
mnment for me to refer to the speech
of the Chairman of the Eastern Ship-
ping Corporation 1n  December last
He says:

“We can purchase second-hand
vessels on easy payment terms;
and ship-building yards are pre-
pared to accept orders on fixed
price without escalation and with
deliveries to be effected within a
short period of 10 months It s
a buyer's market today, and 1t
can eatily become a seller’s
market tomorrow”

The opportunmity that we now have
to obtain tarmage at a ressonable cost
may no! recur for years to come
What steps are being taken to
strengthen our fleet> I am told that

, there are parties who are prepared to
deliver the gnods now and to receive
money as and when the vessels begin
earning Why not we arrange to
purchase” These are some of the
immediate steps that Government
should take

In regard to routes also 1 do not
understand why there should be these
water-tight compartments for private
sector and public sector® There are
tertamn  routes where the private
sector flourishes The shipping com-
pantes ply their ships. But, it is quite
clear that they alone cannot discharge
the job and carry the whole freight
Why not the public sector also get a
share? A co-ordination committee
may sit and work out the details.
But, to keep these two in two separate
compartments and to leave the whole
area to private shipping like that is
not good. Today it is the Govemn-
ment that chooses the routes. It is a
practice which I believe should be
discontinwed. Government may lay
down brosd policies and also may
suggest that such and such lines
should be taken up by the corpora-
tions. There are certain lines which
may not be very profifable. But in
our national interests a corporation n
Tunning those lines may have to take
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1t up. Therefore, the Government
may indicate its mind and the losses
sustained by the corporation may be
made good by the Government. With
regard to the other lines, I think they
should be looked from the commerciat
point of view The corporation must
judge whether it is worthwhile taking
it or not. If that 1s done I think the
results will be quite different. The
Chairman of the Eastern

Corporation says that it has sustamed
losses or that the profit is negligible.
But the private company has made
good profit. Why 18 this difference
between the earnings of the private
companies and the public sector? It
18 because of the reasons given by me.

15-52 hrs
[Surt BARMAN 1n the Chairi

The public sector should develop

its  fieet and must go forward in a
big way

Shri V. P. Nayar (Quilon). There
seems to be a sub-committee going on
there

Shri Punnocse: Is it a co-ordination
committee? Government wmust step
up the public sector and must develop
it and 1t must be made clear that
wherever possible the public sector
will be developed

There 15 the Hindustan Shippung
Yard; 1t 1s doing well and we are all
proud of it They have been asking
for a dry dock Without a dry dock
the ships that are constructed are
taken to Calcutta for dry docking It
18 not only expensive but it also
mnvolves time and inconvenience to the
manufacturer as well as the consumer.

There 1s one disquieting feature
about the training. The number of
persons trained in the Hindustan Ship-
vard is surprisingly small It would
appear that this Government has not
only no present plans to develop the
‘hip-building mdustry but also no
future plans. What is the mesning
of having such a small number of
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people for training? Why not develop
that and at least have a large number
of cadets who can take up the work
as and when it comes.

The question of the second shipyard
has been hanging fire for a long time.
When we ask questions we have been
told that the British Technical Mission
was comung and that will give the
last word It has come, reported and
gone, But the decision is not yet
known I do not know what 1s
happening about it I do not believe
in rumours I think that I need not
attach much importance or significance
to the broad ways m which it is
said that the second shipyard would
be in the west coast.

It 18 quite clear that the second
shipyard has been suggested for
Cochin  You wul be surprised to
know the way 1n which every section
of the public reacts to the delaying
attitude taken up by the Ministry
Xerala 1s a State with too much of
party politics. But if there is one
issue on which every one of our
people jom together and speak
with one voice, it 1g that the second
shipyard should be located there as
suggested by the British Technical
‘Mission without any further delay 1
may quote from a Malayalam daily—
the most venomous anti-communist
paper in that area and it is one of
the strongest supporters of the Con-
gress Party—Malayala Maenorama. It
‘hag written an editorial on this on the
17th of March that it is quite clear
now that some sort of a discrimina-
fory approach 18 being made with
regard to the second shipyard and
‘with regard to the report of British
Technical Mission. The paper goes to
‘the extent of saying that if 1t so
Jhappens and Cochin is denied this
right, then the Members of Parliament
from Kerala should resign and come
‘back Such is the strong feeling in
that area on this 1ssue. We do not
ask for any particular favour. Here
is the Technical Mission's recommen-

«dation and it has chosen Cochin as the
most fitting place. Why should there
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e any delay? The other day there
were some hints given about Calcutta,
or somewhere near Calcutta. We all
like Calcutta and respect it. But I
am sure that Calcutta 15 suffering not
from lack of industries but from too
much of mdustries, the excess of it

As such, 1 believe there is no reason
why Cochin should be denied its
right and why the second shipyard
should not be opened there I say
this not only from the interest of the
small State from which I am coming.
One thing 1s quite clear Unless the
second shipyard 1s opened here and
now we cannot proceed as fast as we
should We are sometimes talking
about the glones of India in the past
as a maritime State. We have got
every chance to achieve that again

But because of the ineptitude of the
Government on account of the callous’
negligence towards the whole ques-
tion, we are allowing that chance to
slip away. So, let us take up this
question more seriously because it is
a question of our whole future With-
out a mighty mercantile fleet, we can-
not think about the reconstruction of
our country or a prosperous future

As such, I believe we should establish
a second shipyard as early us possible

I would Iike to have a positive, clear
and definite reply from the hon

Minister Let there be no mysteries
about 1t. let us know where we stand

1 will make one or two.points with
regard ito road transpart The com-
petition between road and rail has
wrongly placed We believe that
there 1s no competition like that. If
the two are properly planned, there
js ample room for development for
both and both can serve a useful
purpose. There are some States which
have got a nationalised transport of
somle standing For instance, 1in
Kerala our transport was nationalised
in 1987

16 hrs.

All these years it has beén develop-
g, and today it is one of our most
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important sectors It serves the
people It 13 as useful to the people
as the railways themselves 1,809 miles
of our road are nationalised. We
have sunk a Jot ‘BF money there It
gives us good profit JSust imagine the
position of a State which has no other
source of revenue (Except for land
revenue, what 1s the other source fron!
which a State can get fnoney for
development? That land revenue it-
self 15 dwusdling, especially after
the Jund refbrms 1t #§11 go down very
muwch Thef this 15 the only one
source on which a State can depend—
the State transport

The State Government 15 asking for
icans 1 am not speaking for Kerals
alone Why are you bringing this
pressure on States for more corpora-
tions?” It 1s a very Shylockian atti-
tude You only want your pound of
flesh and that 15 why you are trying
to bring pressure on the State Gov-
ernments That 1s no yood

An Hon. Member: To eprn income-
tax

Shri Punnoose. Let them catch the
tax evaders instead of trying to
throttle the States They ask for
some loans We have got money from
the Railways and from the Transport
Minustry Rs 19 crores are available
for the development of road trans-
port If you can help the private
industry with loans, if you can give
loans to private shpping, i you can
give loans to the big business houses
in India, what 1s the justification in
denying loans to State Governments
for development of their nationalised
transport® That w.ll give employ-
ment to the people  thare
That will give more income to the
States At least from o position of
enlightened self-interest the Central
Government should help, because if
the States get so much of revenue
from transport the less will be the
Pressure on the Central Govern-
ment for more grants and loans in
other ways. Therefore, this Qquestion

for Grants 9380

has to be looked at from that point of
view, In any case, the Central Gov-
ernmpt¥liould cease to bring pres-
sure on State Governments for the
formatibn of corporations If cor-
poratiphs are formed, the State Gov-
ernments will lose much of its income
and, I believe, the quality of service
will also be affected adversely.

Well, , may I ask what has
hap the Gokhale Commuttee
Report and the Master Plan with re-
gard to Wand transport? It has been
pending for the last two years Why
not take & decision on that? The
plan for repair and construction of the
Buckingham Canal has also been held
up It 18 a very important thing and
the Government wili have to take it
up immediately

Coming to water transport, I think
the Central Government must en-
courage the State Governments o
form water transport corporations
Such water transport corporations can
do good service to the public and can
also earn good money for the States
There also I would request the Cen-
tral Government to grant’loans to the
States

There 18 one other point, and 1 will
conclude  There are small islands 1n
the Indian Ocean which want to be
connected to the main land Today,
I understand, there are certamn
arrangements made but mostly made
by the Mimmstry of Home Affairs
What I would suggest 1s this, that
such islands should be connected by
the vessels given by the corporations
To a certain extent it will pave the
way If there 15 any loss that should
be made good by the Government, be-
cause these are not only useful for
trade but they keep these islands in
touch with the main land

Thesc are, Sir, the few remarks that
1 wanted to make

Shri Mansen (Darjeeling): Mr
Charman, Sir, I em grateful to you
for giving me this opportumty to
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speak on the Demands for Grants re-
lating to the Ministry of Transpost-and
Communications. 1 feel the nomen-
clature of ‘this Ministry should be ex-
panded and it should be called the
Ministry of Transport, Communica-
tions and Tourism.

During the limited time at my dis-
posal 1 will try to discuss the ques-
tion of tourism, which I think is a
very important wing of this Ministry.
The word ‘tounsm has gained a cer-
tain degree of importance in this
country during the past few years,
and its significance is gradually being
realised by both the Government and
the people,

Sir, the Ministry and, particularly,
the Minister in charge of tourism has
given a very good account of himself
in this particular fleld of tourism.
Tourism has come of age and has
come to stay in this country, but I
must say that this is a particular field
which has not been thoroughly and
completely explored and exploited.

The number of foreign tourists who
vigited this country in 1951 was 16,000.
This number swelled to 80,000 in 1957
giving us a foreign exchange earning
of Rs. 16 crores as against Rs 2}
crores in 1951. If steps are taken in
right direction and if a more realis.
tic ‘approach is adopted, I am sure
the number of foreign tourists will
rise to a level of about a million
giving us.a foreign exchange earning
in the region of Rs. 200 crores. It
is estimated that about 7,00,000
American tourists cross the shores of
their country every year with pockets
full of dollars looking for places to
8o, things to see, people to meet and
funs to enjoy. Even if 530 per cent of
these American tourists come into
this country it would mean quite a big
foreign exchange earning for us.

‘When I say Rs. 200 crores, one
might think It is g fairly big amount
of money. But I say, 8ir, it is not a
very dig amount compared to the in-
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finite variety of atiractions that this
country has. Western countries like
United Kingdom, France, Italy and
other smaller Eyrépean countries are
earning much more than "this with
lesser variety of attractions. In
England, it is estimated that in 1057
about a million, about 12 lakh tour-
ists visited that country giving them
a foreign exchange earning of about
£ 160 to £ 170 million. As a matter
of fact, the tourist traffic is a major
foreign exchange earner for Britain.

Tourist trafic does not give us only
dollars, it also helps to bring about
better understanding among nations of
the world and it promotes interna-
tional goodwill. Sir, every sweeot
memory carried by a tourist to his or
her country will add one more golden
link in the chain of our friendship
with that country. Tourist traffic,
therefore, has a great deal of human
value too.

I the Government realise the
potentiality of tourism and rises up
to it, ] am sure the need for voyage
of begging to foreign countries will
be lessened. This country is abund-
antly blessed with the best things
of the world—we have the highest
mountains in the earth, the only place
in the world from where the sunrise
could be seen in its supernatural
grandeur, we have places of historical
importance and cultural beauties like
Taj, Ajanta, Ellora, there are diverse
varieties of attractions in this coun-
try. It is said we have about. 500
tourist spots in this country. ‘These:
500 tourist spots are explored areas.
1 am sure there are many more areass
which are unexplored, undeveloped.
and if explored and developed they
might prove to be excellent tourist
spots in this country.

These 80,000 or 90,000 tourists who
come into this country and give us
foreign exchange to the tune of Rs. 16
erores t0 Rs. 20 crores every yesl,
do 30 out of sheer attraction for
beautiful tourist spots that thid coun-
try has, and they are not wlways very
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comfortable during their brief sojourn
in thi: country. Lack of proper ac-
commeodation, irritable customs, rules
and the depredations of the racket of
‘ jewelleries, souvenirs and curio sell-
ers, prohibition and perhaps begging
also, and various other things con-
front the tourists during their stay in
this country.

Accommodation, adequate and pro-
per, is a great problem in this coun-
try. It is estimated that this country
has today the western style of ac-
commodation for about 9,000 tourists
only. According to a leading hotelier
in this country it would cost us about
Rs. 38 crores to provide for additional
accommodation. Obviously 31t will
not be possible for the private sector
10 cope with the present pressure of
accommodation.  Therefore, Govern-
ment will have to come into the pic-

- ture. Apart from giving loans to such
private operators who are willing to
expand their establishments and to
enlarge their business, Government
should, in all important tourist spots,
construct hotels and run them under
State management. In fact, 1 very
often wish we had miniature Ashoka
Hotel in each of our important tourist
centres.

As far as these suggestions are con-
cerned these are all for long term
programmes. In the meantime, Gov-
ernment will have to take steps in the
line of what they have done in Delhi,
that is, they must start the paying
guest system and the hospitality
schemes. After all, what do the
foreign tourists want when they come
to a country? They want good and
proper place to live and clean and
good food to eat. I we introduce the
paying guest and hespitality schemes
our tourists will be happy W stay in
any good home in this country. As
a matter of fact, foreign tourists pre-
fer Indian touch end decor, which
they do not always get in all the
hotels. Of course, tourist officers will
h.nbmﬂna(mtdeﬂo!nuﬁonﬂ
in selecting homes and families for
such purposes. The system of bed
and breskfast which is very popular
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in England and other European coun-
tries would also be very much wel-
come- here. In fact the systeln of
bed and breakfast would encourage
the growth of good restaurants in this
country. Apart from that, the intro-
duction of hotels and rest houses in
all the important tourist centres will
also be very much welcome. The
Youth Hotels should also get their
righttul place.

In order to state the natural hunger
of tourists for entertainment, Govern-
ment should organise cultural pro-
grammes at least - in those tourist
centres where Government have their
Tourist Information Bureaux or tour-
it centres. Culwural programmes
like folk dances and folk songs and
even talks on the history and culture
of this country should be arranged. I
have observed that foreign tourists
have a living willingness or desire and
curiosity to know the country. In
fact, they are never surfeited by
honest informations about the coun-

“try. 1 dgfnot mean that they should

be dragged into a
polemics.

Another important thing is, people
living in the areas of tourist interest
should be encouraged to respect
foreign tourists and also the home
tourists. Nothing will please a tourist,
whether he is from ¥England, America
or one going from Calcutta to Darjee-
ling, more than a smile or readiness
to help. It will make the tourists feel
very much at home. The memory of
the magnificence and the besuty of a
place, as also the sweetness and the
smile of the people of a particular
tourist area would #e treasured by a
tourist.

controversial

It is quite sometime since the re-
port of the Hotel Standard and Rate
Structure Committee has been sub-

. matted. 1 feel that this report should

be discussed on the floor of the House
and until that is done I aiso feel that
the major recommendations made by
the Committee should be waccepted.
1f necessary, a comprehensive legia-
lation will have to be enacted in order
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to regulata and standardise the hotels
and also to\bring in provisions to en-
sure the safety, convenience and com-
fory of the tourists.

In thig connection, may I remind the
hon. Minister, Shr1 Raj Bahadur -of
what he had said while addressing
the session of the All-India Hoteliers’
Convention some time back’ He was
pleased to say:

“l think the hotel industry has
come to age and nobody can
afford to i1gnore it. If we are in-
terested 1n tourism we shall have
to find a place for it in the Five
Year Plan”

We are conscious of Shrr Raj
Bahadur's zeal in this particular field
He has taken a number of progres-
sive steps to boost tourism in this
country. Would he be pleased to tell
this House" definite steps he has
taken since he made this su}‘ement"

May I, with your pernussion, specifi-
cally mention a tourist spot of mag-
nificient beauty which 1is very much
neglected and yet it finds its rightful
place 1n the itinerary of every well-
mformed tourist? This spot 1s Dar-
jeeling, the queen of hill stations and
the home of Tenzing. To Darjeeling,
people come from the farthest corners
of the earth to see the sun-rise from
“Tiger Hill and yet, the road to the top
of Tigexr Hill 1s not yet motorable I
dare sey, without any fear of con-
tradiction. tha Hill bas earned
for this country a Ixicly good deal of
foreign exchange Had this spot been
in some other part of the world, the
road to the top of thus hill, I am sure,
would have been made of gold. It
1s such a magnificient hill station and
a tourist centre, and yet Shri Rej
Bahadur's office, I mean, the Tourist
Informmtion Bureau, is a bare
10 X 1/ room with inadequate stafl.
1 would appeal to the hon. Minister
that he should pay a visit to Darjeeling
and stey there to find a suitable place
to construct an office for the Informa-
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tion Bureau and also for the LAC.
In fact, I would be glad to help him
.to find such a place. In fact, I have a
spot in mind and it belongs to the
Municipality, so there should not be
any difficulty n getting that place
for this purpose.

Mr. Chairman: The hon Members
time is up.

Shri Manaen: Nir, I beg of you to
give me a few more minutes. I had
the privilege of meeting a number of
foreign and home tourists in Darjee-
ung, and thewr honest opinion was that
Darjeeling 1s a place of unique beauty
mn the world and also in India.

Sir, you have rung the bell and
although I had a strong temptation
to expatiate on the beauty of
Darjeeling, I have to resist the temp-
tation and I would only request the
hon. Minister Shri Rai Bahadur to
pay a visit to Darjeeling. I can, in
fact, be of serv.ce to him there as a
guide to him

In our enthusiam for foreign tour-
1sté we should not ignore the home
{ounists Tourism does not mean oaly
attracting tourists from outside 1t
also means encouraging and enabling
peoble from different parts of this
country to go to other parts of the
country Apart from shitting little
money from one place to the other, it
will also help to bring about an emo-
tional integration of different people
and help the, people to get to know
each other’s problems and difficulties
better. In this regard, the State Gov-
ernments must be activised. I am
in entire agreement with the princi-
ple laid down by the Planning Com-
mission which 15 mentioned at
page 112. 1 quote:

“The provision of facilities for
our foreign toursts is the res-
ponsibjlity of the C
ernment, and the provision of
such facilities for the home tour-
1sts is the responsibility of the
State Govermments”.
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But then there should not be any
hitch as to which areas are of interest
to foreign tourists and which arees
for home tourists. The State Gov-
ernments ghould be entirely entrust.
ed with the job of developing cheaper

mmmodnﬁon for home tourists and °
running separate tourist offices.

Shri D. C. Bharma (Gurdaspur):
How far is Kalimpong from
Darjeeling?

.

Shri Manaen: Two and a half
hours’ drive by land-rover. In each
State, there should be a separate
Ministry and Directorate for Tourism,
at least in those States where there
are a number of areas of lourist in-
terest. Serious and concerted efforts
will have to be made both in the
State and in the Union levels to boost
sourism in this country. Schemes in-
cluded 1n the second Five Year Plan
10 boost tourism are indisputably good,
but then, we would like to know when
the hon. Minister replies—of course
he has other major things to deal with
and I do not know whether he con-
siders tourism of major importance—
as to what definite measures have
been taken in this particular direction.

The sugggstion of the Planning
Commission to reduce the fund for
the central sector is not very welcome,
It would severely affect tourism, 1
must say. There may be valid reasons
for proposing to reduce the provision
of fund. But it is a serious thing so
far as tourism is concerned. 1 am

sure Raj Bahadurji was t very
happy about it. It is said i% the re-
port: .

“As a result of &;, a large

number of achemes which were

included in original pro.
gramme ha to be postpon-
ed for beingy donsidered for In-
clusion in, Third Five Year
Plan™,

-
Let us hope that the Third Plan will

of bolder schemes % bnost
in the eountry.

i
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1 will be failing in my duty miser-
ably if I do not say a word or two
about the Calcutta port. Unless the
Government take bold steps with a
certain degree of imagination and
speed, 1 am sure Calcutta port may
have to be given up as a doomed port.
On Calcutta port hinges not only the
life of the people in and around ithe
metropolis of Calcutta, but the entire
trade and commerce of the eastern
region depends on the Calcutta. Sir,
I have no time and you are also getting
impatient. I have no time to nge
statistics. 1 am only hoping thl’i
Raghunath Singh would come forward
with statistics. @But unless some
measure 13 taken to save this port—
let us not only think of Bengal, which
we are very often inclined to do—
this will dislocate the life and economy
of the country as a whole. There is
no measure other than building the
Farrakha Barrage. It will not only
save the Calcutta Port, but it will also
provide cheap, speedy and easy com-
munication to North Bengal and
Asgam.

Speaking from the tourist point of
view—I would like to conclude by
making a reference to tourism again—
the journey to Darjeeling from
Calcutta by train is strenuous and al-
most a nightmare, and going by plane
is beyond the means of many. So,
the time has come for Government to
face the issue boldly. Let not the
Government evade this issue..

Nt Wo o mfew : (w Twv
FreiiT) ;. I I aEa F v
wowe § 6w g g e

/e W TarE & Ao
w& W At T N owrw g F
AT X §, «wd o Wy e

fafiredt 1 ey € X o oF R
Zfoom & T W AT W wwyw
scqm | &fer & wgar § e @ ®
age fe & v@ vy ¥ Qo el
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Shri Mohanuned Imam (Chutaldrug):
Mr. Deputy-Speaker, Sir, a well~
developed system of transport and
communications is vital and absoluts-
ly essential for the economic growth
and the industrial development of the
country. Roads, Railways and Avia-
tion are the mmportant means of
transport, whereas Posts and Tele-
communication are the most important
means of communication.

At the outset I will deal with the
problem concerning my own State lest
I may forget it later on. This re-
lates to the constitytion of the Postal
and Telegraphic circle in Mywore
State. [ am grateful for the assurance
which the hon. Minister gave a few
days sgo that he would teke early
and immediate stepe for the constitu-
tion of the Post and Telegraphic circle.
I know that this matter has beed
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in this direction,
though it is composed of 19 districts,
I do not know whether the Ministry
is thmking of eonsututlng it into

& Telegraphic circle. But I submit
that this is one of the biggest of our
States, which has become very
big after the reorganisation of
States. It is absolutely essential that
a major circle is constituted in Mysore
State. The major circle should im=
clude Posts and Telegraphs and Tele-
communication services. I hear a
vag:'~ rumour that they are thinking
of giving a Postal circle and not a
Telegraphic circle. 1 submit that the
hon. Minizterr should hestow sufficient
and immadiate attention to this par-
ticular matter.

We should have a major circle
there, with one Post-Master General
and two Deputy Directors to look
after the Postal and Telegraphic ser-
vices. For the last one or two years
this question has been engaging the
aitention of the Ministry, but I regret
to say that the solution has not
materialised. Ere long, I hope, the
constitution of the circle in the State
of Mysore will be an actomplished
fact.

1 find that the Deputy Minister for
Civil Aviation is taking rest and I
want to give him some rattle. As
you know, Sir, our Civil Aviation is
composed of two Corporations—the
Air-India International and the Indian
Airhines Corporation. The Air-India
International works at a profit but it
is to be regretted that the Indian Air-
lines Corporation has developed
chronic deficit. Every year, Govern-
ment have to subsidize to the extent
of Rs. 1,20 crores, and it looks as

it it is impowsible to overcome this
deficit.

CHAITRA 12, 1881 (SAK~)

for Gﬂnﬁa 9416

Recently, Government had appoint-
ed a cost structure committee to go
into their affairs. That committee
have made very valuable suggestions.
In fact, in the report which they have
submitted, they have mede very in-
teresting revelations. For exampie,
they have said that the corporation’s
planning and control of expenditure is
defective; they have also said that
there is lack of cost consciousness,
that budgetary planning is inadequate
and deficient and gross roots have
not developed. Again, the budget is
prepared by one section and the ex-
penditure is incurred by another sec-
tion, and nobody is responsible ulti-
mately. The cost accounting orga-
nisation is not functioning. As for
labour relation, there is no control
of labour relations; labour costs are
not scrutinised, and it seems the
management has abdicated its powers
to labour.

Again, I may point out that the
cost of administration has gone
up; the salary bill has gone up by
40 per cent. during the last three or
four years. Though the revenue is
substantially the same, and
though the work is substantially
the same, still I do not know why
the cost of administ-ation has gone up
to the .extent of 40 per cent.

Taking all these things together, I
think this corporation requires a .
thorough overhauling. Of all the
routes, only those which are operated
by the Viscounts are paying; all the'
other routes are working at a loss;
even the night air mail service which
was fetching us some profit is also
working at a loss. These are things
which have to be remedied. Govern-
ment should look into this. Other-
wise, this deficit will never be over-
come,

I might also point out to the hon.
Minister that these Dakotas which
were purchased soon after the war
were mostly war ts; I do not
know how most of them are func-
tioning now. We have in mind the
recent accident that took place in
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Assamn, and that rather makes me Now I come to harbours and ports.
mervous as t0 whéther it is desirable 1 submitted last year that ours is a
%o oontinue the services of these mmmmm_nmc
Dakotas. It is a fact that there are major ports we are having is very
nearly 48 Dakotas, out of which nearly few. Barring Madres, Calcutta and
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out the year without giving them any
respite. It is quite necessary that
when civil aviation operational staff
are concerned, they have to be kept
erntented and they should be vigilant.
Sc. it is no use making them over-
wrrk., Secondly, they live far away
- m towns and markets, and, there-
fore, they have been asking the
authorities to provide with free
warket places. It seems this conces-
sion was once given to them, but now
it is being denied. It is but fair that
fhis facility must be given to them
because they live far off from the
fowns. It is also necessary that they
should be provided with necessary
Bousing accommodation and medical
facilities. These are matters which
the hon. Minister should look into.
1 am not decrying the working of the
elvil aviation department. I know
the services are being worked efi-
cdently. They are efficient services,
dut in spite of all this, the Govemn-
ment should take all possible steps to
see that they run more efficiently, and
take all possible precautions to avoid
mishaps.

the Government are still in the s

of surveying. To get a thing sur-
veyed is the best way of postpening
it, or avoiding the evil. Even now
it the report we find that they have
not made any allotment for the deve-
fopment of Mangalore or Malpe or
Bhatkal This is very bad. So, I
submit that they must take immediate
action to develop at least one toler-
ably major port in the State of Mysore
and for other States which are
denied the benefit of a port.

In this connection, my hon. friend
Shri Punnoose referred to the location
of the second shipyard. A British
team, an expert team, came here,
went round the whole country, speat
a lot of money and submutted a report
to Government. In the ordinary
course it is the duty of Government
to accept the report of that expert
committep, uhless there is something
radically wrong or radically adverse
to public interest. But here every-
thing looks very intriguing. QGov-
ernment, without giving any reason,
have appointed another committee of
non-experts, appointed some commit-
tee of secretaries and others. Are
they beiter experts than ths experts
we got from England? What is the
motive? Anyhow, that gives me a
feeling that the Government is not
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given. About that there i{s absolutely
RO controversy
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just 300 miles away. I come- from
Mysore which is more than a thousand
miles away. I have tried a number
of times to get comnection wsth
Bangslore or with my ‘%eonstituency. I
have to wait for hours and hours.

t,
that ¥ would have to wait for 2 hours
more! This is the state of affairs of
our telephones. In fact, the booking
of trunk calls is something hopeless
and nauseating. We have to wait for
hours and hours and sometimes we do_
not get it at all. And when we cancel
the call, we are charged a penalty of
Rs. 14, for no fault of ours

A more regulated system of the
trunk call facility is necessary. For
example, when you book a trunk call,
eannot the operator tell you that you
will have to wait till such and such
time, two hours or three hours? He
could say, ‘Since you have booked the
call at 8 pm., you will have to wait
till 11 pm. Are you prepared for
that?’. Why should he not give an in-
dictiont He simply asks whether it
is an urgent call or ordinary call
Urgent call means nearly double the
charge. Even if it is an'urgent cell,
it can take two, three or four hours

accepts the booking.
materialises. And when in desperat-
jon we cancel the call, a bill finally
comes to us demaning Rs. 1-4 @
penalty. This is very annoying. I
hope the Minister will take some dras-
tic steps to improve it.

Regarding P. & T. workers, 1
submit that last year there was
trouble which was fortunately
ed. A Commision has been
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to look after their interests I want
to bring to the notice of the Minster
some of their minor demands like
holhidays etc A substantial amount
must be given for their canteens, wel-
fare centres and recreation centres

I will only devote a few minutes
to the question of co-ordination of
road transport Roads arc important
means of communication. They have
got abolit 340,000 miles of roads 1n
this country  But for a country of this
size, this mileage 1s very lttle when
compared to other countries We are
having about 30 miles per 100 square
miles, whereas in England they have
208 miles of roads for 100 square
miles That shows that our country
is still lagging in this facility The
country has to be opened up 1 do
not deny that the Government has
done a good deal in increasing the
number of roads We have got a long
range programme All these roads are
trunk roads and mter-State roads
Thev are kept in good condition But
T must bring to the notice of the Min-
ister the deplorable condition of those
roads that are maintained by the ‘ocal
bodies There are roads which do nat
receive any attention in regard to
maintenance There are thousands
and thousands of miles of roads which
are deteriorating, which are actually
being obliterated There are roads
constructed by the community pro-

ts and bv NES blocks T cap call
them only ‘shadow’ roads, because
thev construct those roads for publie
vaze to show them to some high
dignitary  After he goes away, the
roads also disappear, and next year
you do not find any of those roads
That is because when a new road is
1aid no attention is paid to its future
upkeep and maintenance Some carth
§s romoved and a road is built there
But there is no maintenance of the
road for the future Road transport,
T must eubmit, has developed very
well  After 1820, there has been very
great  stimulus  for transport,
Thousands and thousands of buses,
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cars and trucks have been plyimg, and
road transport has come to stay.

1S now needed 1s a well organised and
co-ordinated system of road and rail
transport

17 hrs

Recently, the Railway Minister
complained that road transport has
been acting as a sort of competition
It 1s true that buses are being nation-
ahised 1n most of the States, and, im
course of time, they will be nation-
alised I am only referring to traffic
by lormes and trucks

Of course, Government has given a
moratorium They have said that
these wnll not be nationalised till the
end of the Third Five Year Plan
But, meanwhile, a formula may be
worked out, and the routes may be
dwvided into those routes which are
parallel ...

Mr. Depaty-Speaker: There are too
many voices and thev interrupt the
speaker

Shri Raghdhath Singh (Varanasi)-
The Ministers are speaking, Sir

Shri Mohammed Imam: The roads
may be divided into those which are
parallel to the railway lines—inter-
State roads—and feeder roads So
far as those roads which arc parallel
to the railway line and which are in-
ter-State roads are concerned, the
traffic on those roads may be nation-
alised so that there may be traffic co-
ordination But we can leave those
roads which are only feeder roads to
private venture

Only one point more and that is re-
garding river navigation. Now and
then we have been hearing very dis-
quieting things about accidents on
rivers like Godavari, Krishna and
Ganga and others Hundreds of lives
are lost: but Government is compla-
cent Government say that these are
matters to be handled by the State
Governments But, T submit, whe-
ther it i¢ to be handled by the Statr
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Governments or by the Central Gov-
ernment, river navigation requires a
good deal of improvement. Nobody
has any control over these rivers. We
have got all sorts of defective boats
and the pessengers are subject to a
great deal of danger. Therefore, it is
desirable that the Ministry takes
charge of all the boats—] mean boat
trafic—in Godavari Krishna, Brahma-
putra and Gangs; and let it become a
central subject

There is no time and I conclude; I
thank you for the time given.

My. Deputy-Speaker: Now, we will
take up the next item.

Shri Raghunath Singh: Sir, may
begin now.

Mr Deputy-Speaker: We have al-
ready trespassed; we have taken four
minutes.

17'84 hrs,

MOTION RE: CHINAKURI COL-
LIERY DISASTER

Mr Deputy-Speaker: Now, we take
up the next item, the motion that 1s
to be made by Shrimati Renu Chakra-
vartty. But, before we take #t up, I
would like to know from the House
what time it would like to suggest
because no time has been alloted for
this.

Several Hon. Members rose—

Mr. Deputy-Speaker: I should sit
down if all the Members stand.

Normally, we sit up to six o'clock;
today we may extend it to 6.30.

sAalm Member: At least 2} hours,
ir.

Mr. Deputy-Speaker: I have no
objection. If the hon. Members desire
o sit up til] 12 o'clock I would not
have any objection. Normally, we
would not have quorum after six, |
Suppose.

18 LSD-8,
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An Hom. Member: One hour will
do.

The Minister of Parliamentary
Affalrs (Shri Satya Narayan Sinha):
Of course, the Mover, the hon. lady
Member is going to say what she has
to say. On this side, the Minister will
reply.f As you yourself have suggest-
ed, I am afraid, after six o'clock, it
will be difficult to keep quorum.
Therefore, it will not look nice if, when
the Minister is replying or, perhaps
when the Mover is having her last
reply, there is no quorum. There-
fore, let us have half an hour for the
Mover and half an hour for the Min-
ister. Others will be listeners.

Mr. Deputy-Speaker: 1 suppose 2»
hour and a half should suffice.

Some Hon, Members: Two hours.

Mr. Deputy-Speaker: Let us see.
Each hon. Member shall have to be
content with ten minutes except the
hon. Mover who may have twenty
minutes.

Shrimatt Renu Chakravartty
(Basirhat): Sir, I beg to move:

“That this House takes note of
the Report of Inquiry into the
Chinakuri Colliery Disaster, laid
on the Table of the House on the
16th February, 1959." -~

It is unfortunate that we are having
to hurry over a discussion of such an
important accident. It is one of the
worst disasters in colliery history and
it actually led to the death of hundreds.
It is one of the biggest coal mines in
India and belongs to the Bengal Coal
Company. It is so big that it pro-
duces more than the entire  State
sector coal and every year its output
is increasing. It is so important that
during the debate on the Demands for

* the Ministry of Steel, Mines and Fuel,

Sardar Swaran Singh has stated that
due to the disaster at Chinakuri they
could not attain the targets set for coal
production. He even made that etate-
ment. Therefore, it is clear that it s
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a very important enquiry that
instituted. I hope the éntire House
was concerned with it on the 25th
of February, 1958 and the
hon. Minister had stateq that
he would have a full dress
discussion once the report was avail-
able. It is this very same group of
colljerics—The Bengal Coal Co. —in
19868 at Goidhi had an equally big
disaster and about 209 workers were
killed. In the findings of the enquiry
at that time it was stated that this very
group of management had supress-
ed the full names of the dead
and the court of Enquiry
finally to gave the names in
tull they had to add the names of
various santhas women workers whose
names were found later on. A stric-
ture was passed that the registers and
records were not kept properly. Now,
history is repeated again in the case
of Chinakuri It is very surprising
that although there have been four
major coal mine disasters since Inde-
pendence and in all of them we find
that at least the courts of enquiry
have given the number of dead and
injured and also the lists of the dead,
in the case of this accident at China-
kuri, nothing of that type is done.
The whole thing i left vague. It
says that the minimum may be this,
the maximum may be this and then
a ﬂgure is arrived at this way. The
whole enquiry report deals with lhis
very important question in this way
where hundreds of our mine workers
were killed.

In the very short span of time al-
Jowed to me I want to say that we feel
very perturbed. We have never
challenged the findings of the courts
of enquiry as it is a serious thing. Now
we do it because we find that th»
results of the enquiry report are such
that if we allow it and if the Govern-
ment accepts this, then in the future
there will be no hope for the mine
workers. It will mean that we shall
allow thogse who are guilty to go un-
punished. We shall have to conclus-
ions which cannot be accepted by any
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was tenets of jurisprudence. That is

why, with a full sepse of respongi-
bility and knowing that we are chal-
lenging certain findings of the Judge,
we place before this House certaia

"very important facta.

Not only that. We have also been
very perturbed to‘'find the way in
which the Department of Mines has
behaved. The department is the re-
pository of the interests of the
workers, on behalf of the Govern-
ment and on behalf of the nation.
What is it that we find? The inspec-
torate of this department did not go.
down the mine at any time alter the
explosion right up to the time of the
sealing of the mine. By way of an
interruption we were told by the
Oeputy Minister that there was fire
ranging inside. Actually he also said
something about water, that there was
water. Water was there after water
has been poured in. But normally,
between the time of explosion and the
time of the sealing, we find rescue
parties and teams going down and we
find the management going down. Al
though we have found our inspector-
ate siaff there at the pithead, although
we have found the Chiaf Inspector of
Mines and the Deputy Chief Inspector
of Mines going there, none of them
went down. Yet, the Amlabad En-
Quiry says that a special investigation
team should go down there and should
see things underground so that noth-
ing is tampered with. In this case we
allow the management full scope to
g0 ahead and do whatever they want
without any interference on the part
of the Department of Mines.

‘Then, we were absolutely surprised
to see that when the workers re-
presentptives were demanding that
the Chitf Inspector of Mines and the
Deputy Chief Inspector of Mines
should be allowed to be examined, it
is stated by the Judge himself and
also by the Council on behalf of the
owners that at no time since the start
of the Chinakuri Mines did the Chief
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Inspector of Mines ever go' there. It
& a fantastic situation. Even then
this gentieman gives a good chit to
the Bengal Coal Company. He
says that it is one of the finest mines,
—it has appeared in the Statesman—
after he has been appointed an assessor
in this enquiry.

Thirdly, we find in the course of the
evidence that the Regional Inspector
of Mines sdys that he sent to the Chief
Inspector of Mines various notes and
files regarding violations of safety
rules -and other mining rules but he
never got any reply and he does not
know what happened. It is charged
that the Department of Mines did not
carry out proper preliminary investi-
gation on the plea that it stopped it
as soon as the Court of Enquiry was
instituted. But we find in the report
that the Department submitted to
the court a note on finding of its
enquiry—it was accepted as
an Exhibit—it is said that they went on
examining witnesses, almost all of
them workers, till about the 24th of
April when the enquiry work had
already started. They were examined
in the presence of the management,
and except for three under wmanagers
and one assistant manager no officers
of the management were examined.
Therefore, it was a one-sided examin-
ation. That also, the workers were
examined in the presence of ‘he
management—leading questions were
asked and in fright the leading quest-
ions were answered.

Another thing is, in the statement
filed by the Chief Inspector of Mines
it is written that he had examined the
agent and managess, but when the
manager was examined it was found
that neither the manager nor the
Deputy Chief Mining Engineer was
examined, and both of them declared
that they had never been examined.
These are all facts, but none of these
is really found i the court’s findings.
It is amazing that these are not there.
These things should have found &
place. These are direct violations of
duties enjoined upon the Department
of Mines by the laws laid down by
Parliement.
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Again, sealing of mines was done
and recovery operations were dis-
continued * by the department. This
is a very serious thing, because it is
only when there is absolutely no
possibility of saving anybody else
that the mines are sealed. This de-
cision was taken by the Department
of Mines, by the Chief Inspector of
Mines on the ground that the last
leader of the rescue team, Shri
Krishnan came and said that he saw
a fire raging and there was nobody
else alive. But in the evidence Shri
Krishnan says that he never said 3o,
and the records prove that. This is
also a very serious thing.

The most amazing of all is, this de-
partment gives no figures of the dead.
I was looking at the Amlabad Report.
There, on behalf of the Department of
Mines, the results of the investigation
are given as to the number of persons
dead and the number of persons in-
jured. In this report we find that
the Department gives no figures of

"dead or injured. Compared to other

reports, they do not say anything here,
the number of persons in the attend-
ance register, the number missing and
figures like that. Could criminal ne-
gligence towards care of workers go
further? We have entrusted such an
important task on the Department of
Mines. That s why on another occas-
ion I said that it is very necessary to
go thoroughly into the working of the
Department of Mines, especially the
Chief Inspector of Mines. I have noth-
ing personally against the Chief In-
spector. I have never set my eyes on
him. I believe he is very angry with
me. He has gone on telling people
things about me—personal things. I
do not know where from he has got
those things. I have nothing personal-
ly agamst him. But for a number of
years complaints have been coming to
us. If these records which are im-
portant on the basis of the Enquiry
are true, then it is a very serious
offence. I would also like to eay one
thing. The Deputy Minister may
say, “I hope these charges will never
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be repeated again”. I looked into the
Mines Act itself. In the Mines Act, it
is stated that the Chief Inspector of
Mines should not be directly or in-
directly interested in any person or
relation employed in any mining area,
But I have a long list which would
show that his brothers, brother-in-law,
ete., are employed in the mining con-
cerns  Or near mining areas. His
brother is the general manager
of the Raniganj Coal Association. His
brother-in-law is a welfare officer in
Chinakuri. One of his brothers is an
agent of Shaw-wallace Collieries
A very large number of his
relations are in the mining areas. One
may say that if one person is em-
ployed and who happens to be his re-
lation, it is just coincidence, but if such
& large number of persons, his sons,
brothers, etc., are associated with
mining interestes, then it does lead to
certain conclusions which are not
very good.

On the question of violations, the
matter is very very important. I
want the House to consider it from
the point of view of the working class
and the miners, because each one of
these violations are very very serious.
We have given much thought, and this
Parliament has given much thought
to the welfare of the workers and in
the matter of setting up the safety
rules. This is one of the type of mines
where there is gas. This is a gassy
mine and the need for care is ex-
treme. As a matter of fact, as I was
reading through the report, I find
the judge himself saying that the
Dishergarh coal dust—it is admitted
by the court—is highly inflammable
and if coal dust rises there and if there
is the slightest carelessness and the
slightest violation of the safety rules,
the explosion would be terrific. To
keep down the dust, the Mines Act
enjoins every mine to have a  stone
dusting scheme whereby the coal
dust is brought down and the atmos-
phere is cleared. They must have
a plan and a scheme. They failed to
take care of it.
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In para. 161 the courts report ad-
mits that stone-dusting in mines does
not appear to have been adequate to
meet the regulations. In para 70, the
court admits that wherever there was
an excess of gas, it was due to de-
fective ventilation and not to any
extraordinary source of supply of gas.
It says that proper steps were not
always taken in time to dilute the gus
sufficiently. All this has been admit-
ted by the court.

Then again, what has happened?
The judge eays that the reason is that
the miners are illiterate, The ex-
plosives are taken away because the
miners are illiterate. The judge says:
-_

“The state of the explosive re-
@sters is of course partly to be
explained by the fact that the
shot-firers, to whom explosives
are issued, are mostly illiterate.”

I cannot go into all the details, with-
in the time of 20 minutes. But & is
said that the explosive registers were
kept badly. The magazine man who
is jin charge of the maga-
zine is engaged all 24 hours
to do other jobs. Yet, after
saying that these things were
wrong, the court says that they are
partly due to the fact that the workers
were illiterate. He does not say
anything more.

Then again, there is no occasion for
any drastic action, it is said, because
the management rectified as prompt-
ly as possible the defects. Why
should there be the defects? The
question of rectifying or not is quite
another matter. If you play with the
lives of the people, if there is a defect,
then certainly it is violation of the
law. This amazing-statement is made
by the court itself.

The most amazing and, criminel
thing is that they have no attendance
registers. The attendance register i¢
not a lamp register, The court says
that attepdnnce registers are not there
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in this pit, that is, Chinakuri I and II
There is an incline. there. It is an-
other mine. According to the Mines
Act, each mine has to have its own
separate register. What has happened
every time? They say that Gorakhpur
labour was there. 1 would not like
to go into that. But I might say that
Gorakhpur labour js labour recruit-
ed from the various sections of the
labour population from Gorakhpur.
They have brought altogether, almost
in a slave labour camp more or less,
the labour from Dhanbad and then
from Dhanbad. From Dhanbad, they
are taken according to the require-
ments of the area. I am sure other
Members interested in labour will
agree with me that this inhuman
practice of Gorakhpuri labour must
be scrapped. The Deputy Minister
might say, if the figures are higher,
why don’t they come for compensation?
I# anybody knows what Gorakhpuri
labour is, they will realise how it Is
almost next to impossible for women
and children lving far away in the
villages to come and claim compen-
sation. That is another point. Let us
decide whether this court of enquiry
has arrived at the truth.

It is clearly known that there were
no attendance registers. It is sald
that in the absence of attendance re-
gisters, the lamp registers may be re-
garded as attendance registers. I
was going into the report and I found
that it has been given to the court of
- enquiry by this unknown inspector,
who was asked after six months ¢to
verify the records of the dead given

You will ind from the report that
the lamp registers were completely—I
to use the word ‘lalse’”

:
]
¥
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the lamp registers were not kept
correctly.

In para 22 of the report, it is stated -
by the court that exact figures avau-
able for use on 19th February when
the explosion took place does not
appear from any of the documents. It
i1s on the basis of the lamp register
figures that the court comes to the con-
clusion about the number of the dead.
According to the regulations, miners
who are supposed to do short-firing in
a gas mine are to take two safety
lamps. But according to the lamp
register, the mining sardars who had to
test for gas during inspection and when
shot-firing, were not provided with
safety lamps. But after dewstering,
two safety lamps were shown in the
management’s report, So, it is very
clear that in order to identify the
number of the dead, the lamp regis-
ters cannot be accepted.

Then, the man-power distribution
plan is also to be submitted, accord-
ing to the law. But we find that the
man-power distribution plans sub-
mitted by the management were prov-
ed to be wrong. If we go into the
details of it, you will find that the
feeling which comes out that this
‘was also manipulated in the course of
cross-examination and after the 19th,
it was produced. So, these points raise
serious suspicions in our minds. In
spite of all these grossest violations,
the court has nothing to say and re-
fuses to fix any responsibility.

Mr. Deputy-Speaker: The. hon.
Member’s time is up.

Shrimati Renn  Chakravarity:
have just finished one section.

Mr. Deputy-Speaker: How many
sections are there? If one section it-
self takes 20 minutes, then it may take
1 or 1} houra.

Shrimati Renu Chakravarity: It is
a very important matter, s0 many
people being killed and so on. Com-
ing to the question of casualty itself,
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in spite of these violations—I would
like to stress on the violations part
of it, because it is a very important
thing for the lives of our miners—all
the time, the attempt is actually made
to absolve the mines department as
well as the management.

In page 54 of the report, it is very
clearly stated that there was negli-
gence on the part of management. Re-
garding the numbers of the dead about
which there has been so much differ-
ence of opinion, according to the
manager, 310 went down in the first
shift. They also say in the course of
the cross-examination that there is
very little fluctuation between the
first and second shifts. We start with
that. The man-power distribution
given by the management is 176. The
temporary Manager, Shri Vasudeva,
says that this was prepared in the
second shift on the 19th. Now para.
4 of the owner's statement says that
176 persons are alleged to have lost
their lives—164 with skulls, 6 with-
out skulls, 4 after rescue. One was
taken after death also. Now when
the registers were before the court,
the court itself was completely con-
fused and was unable to make out the
figures. Then what does he do? He
does something which even to a person
who is not a lawyer sounds very
fantastic. The court asks the Mines
Department, atter everything was
over, after the evidence is closed on
the 12th of August, to make verifica-
tion. And no one knows the date of
the request. Suddenly the court
gives a verified report in the matter
by an inspector. When was it carried
out? Who carried it out? Where was
it carried out? Why the workers re-
presentatives were not allowed to go
to the spot? Nothing i3 said. It is
something unheard of. Sudently on
a particular day the court tells the
:rhul that this is what has bappen-

T now come o what is writter” in
Appendix II, showing the distribution
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of dead bodies. Here the
bodies shown is 178 exclud-
ing 5 died on the surface;

that is, 183 in all. According to the
management, not according to the
Union as stated by the Deputy Minis-
ter, because it is submitted by the
management of the Bengal Coal Com-
pany, one of the biggest and most
powerful of capitalists in the country,
out of 178, 154 are with skulls, 24
without skulls, 5 died on the surface.
Then the management in their note
of the 28th of August adds another 23
dead, making a total of 206. Then
there may be some more dead bodies
under the debris. There may be other
dead bodics consumed by fire. That
is also there. So, it comes to 208 plus
all this. That s a question mark, a
big question mark. Let us know the
full details in this matter according to
the register. I have taken the trouble
of sitting down and addimg up. If you
add what is there it comes, according
to me—it may be I am wrong in add-
ing one or two by mistake—to 192
It we add 5 died on the surface, it
comes to 197 plus those who are under
debris, plus those who may be con-
sumed by fire. How did the court
come to the conclusion that it may
be a minimum of 115 and a maximum
of 1786? According to the manage-
ment it may be somewhere near 155.
This is something which we cannot ac-
cept on the basis of what is there
before us. Then. no names of the dead
are given. I feel that thig isa very -
unjust way of conducting an inquiry.

One last point and I am done. There
is another fantastic thing that has
been done by this court. Suddently we
find in the course of the judgment he
says: 1 asked for post-mortem re-
ports from the hospital. Now, these
post-mortem reports were never pro-
duced as exhibits and so no CTosS~
examination could be made about
those figures. How do we verify that
actually all the dead bodies were
brought and some were not
surreptitiously dispesed? The Court
~1st says that 115 is the minimum and
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176 is the maximum That 18 why
that we say that the finding
of the court on this point is not accept.
able. Then again, when the bodies
were taken away, why was 1t done in
the night? That 13 why a suspicion
has been aroused in the minds of the
workers that there is something wrong
somewhere. Then, the workers
have not been allowed to go down,
though people belonging to the
management and colliery owners
and others were allowed to go
in, and this 1s in spite of the workers
making repeated requests to that
effect.

Then there 1s another fundamental
fallure of jurigprudence when the
Court disbelieves the report of the
Court’s Neutral Scientific observer
about the 3rd shot firer Shot fire
18 a very important question m gassy
mines Three shot fires were there,
Two shot fires are accounted for but
one 15 not. The neutral observer says
that he found & smashed cap and 1t
shows that here shot firing has taken
place The management says, “No,
we did not find any smashed cap”. In
spite of the fact that they were actual-
ly cross-examining the neutral
adwviser, none of them asked him this
question. Then we find that the evi-
dence closes on the 12th August. The
management 18 cross-examined on the
7th August The Union start argu-
ments between the 25th and the 28th
August They make repeated
charges of suppression of the fire
exploder The Court adjourns on the
20th August to the 2nd September
After the workers’ representatives
leave the management submits a note
that the missing exploder has been
found in another area and the Court
says that Rosser found it, that the
management found it on the 27th July.

Therefore, my conclusions are that
there has been a gross violation of
justice according to all standards of
jurisprudence and the Government
should reject the report. This is a
negative demand. The positive de-
mand is that there should be a re-
enquiry, the Mines Department should
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be thoroughly overhauled, the Chief
Im!‘,ctor of Mines should be dismissed
and * the management should be
Severely punished There is a full
case for the nationalisation of Bengal
Coal Company.

Mr. Deputy-Speaker: Motion moved;

“That this House takes note of
the Report of Inquiry into the
Chinakur1 Colliery Disaster, laid
on the Table of the House on the
14th February, 1959”

There 1s an amendment also to this.

8Shri Vajpayee (Balrampur): Sir, I
beg to move

‘That at the end of the motion,
the following be added, namely: —

“and recommends that a fresh
+ enqury be held mto the whole
matter ”

" Freaqet wEYE, Hwd [y vt &
&g § 44 oF quvea ofeu frar §
Forar gy 7g s Y € § F fagdr
® B 8 @ § o frene gur
FHAY R ¥ S T A | O I
e #v v o= & AR v a7
& W ¥ qad % arz Gar W e
& % & g w QU o W w
Wawr af fear & 1 x9 e § feae
Wi quR N ¥ g sy @3
W graew § A€ o fafesy e W2
TN N 3B g g
T geree 3w wET v @ R o
TR s afe & § ¥ aw
fp Qg ¥ surer 7 § WK ag e
€ arf @ v W O iR o anferdy
® fry deg W wrae Ao g 0,
At g deay 1 1§ Faee @ T
O o g S o g & T @
g 1 Wt fanerragds T vy awr 21
fo oAy —

“The exact figure of lamps that

Were available for use on Febru.
&ry 19, when the explosion took
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place, does not appear in any of
the documents™

g W& wr folg § 1 e et ag R

wX foar v @ 7y e § o gm
wfey o o gr w o & o
T o aR . L L

ot wo Qo (wrryy) : @
wifodt vt |

ot avededt : 39 § fead ofifey
iR g § @ 18 w1 W A v
o iNIFI N wan
Nee e b 11
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ot wgr v § fie s SR
A vg arw ¥y s fie § s qgelt
qreft & 300 WHE By wTR ¥ Fold TR
wx we qg & fin oy arg ot ofert &
v 7 qg dwar @ #F v af awfw
@ ar A e ey war & e
forw Faw Y F s § gl o
T igU R g
A o Iw o § ow & o
w safiwr o W6 o g ff § WX
i safier R ¥ WY o W aRFs-
Yo 3w gkt & 0w I O T W
7€ 3 1 qiw TR kA g R wr ok
{1 W g & T e g A o™
g ¥

wakTwr T AN e
e vt w7 qfeda § 99 o i agy
A WP F wweqr F Fgg Frever
Ty 41 WX 99 3 W9 W F X
%Y wgr ¥ fir freiz o o0 oY s R
gheT ¥ O ST ag® kP g
Wr ara A far o qg Y € ¥
gz § x@ e Y @wre fsay ar fis
o for & s agn dw A gt g
o I F N g wT $T@ I
Tag wW A ¥ e W e w
WRYIFTCA® T R | v g Ty
fis ow arelt & 7Ry 3 o W wE
& e < faar, s Y fivar oY e
W wrr ¥ wwewwat @ iR qEd
ey ¥ g Sy vt ot ? e }
fir PER gl & ey oy e fY
# v 8 W vl R o
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arer gt oY wvar fe R el e qg AT %Y o oz ag At dw ¢, fis
oY wam & wg wyr aw oy § o dw- %9 X WY &Y €Y e ¥ fad o
¥z ¥ vu wr wi e wff wi yeiwee fague o wifgd 1 ofiem W
ax-agt g DA A aww wf at o oY fed¥E § 9% W aroya gy i oror ey
T & gt qrelt & wagd o ww v IRt amr 1wy fe
¥ fod W o my ? T A1 Y 2w §, dfowr suragifon

wgt ww g F wTON & T wfe 7o § owdr Y § 1 st
§ o uw el fedt ffee & qwar v ¥ g A g #
afcormr o T T § 1 dram DRy % T w7

TR W TR
feitd & gy dt Wi ¢ | e ag daw
VY 7 97 29 A 97 A I w7 IAE
wtfaex fivg & FITY | WNE F wEr
% fs —

It 13 clear that when the loco was
taken underground without the flame
trap on the air inletside somebody
somewhere was at fault and this has
cost the owners 30 much in men and

money.

“Somecne somewhere was at
tault”.

W OW W owaew § 7 owg e
fiezTaT T 4T XW AT Wy iy W &
fadt To e § fad soerlt oA
g e o X gy A femr ot <@
were oY weT o1 sav fear § o A &
wafir Freerdt § e oY =safy W o ag
Wt Rz W O TR AT, I9 N
wfy €t fis e wre eveft & safwy
aT N | TR O e W o
safier off v, A g o w &
o v § AR R AgR o e
AT BT WX, SeF1 e g aw wT
vt o wnit w1y WY, oforw s ¥
TR T AR A A B T A
T TR kR, TR
W e W @ & fad o Iue-
ot §, <@ & fnle xw ¥ ¥ v
L

aygt ow fraw Ay & 9o v wr
T §, o Sew & www wwpd |

it Qe wwr dveen sidy
& wwn-afew (wlt wo a0 firwt) : W
T ?

oft oy . s firdY sorge e
B gl W agwa e § oY g I
*Y arqan Y wifgd, Wi N veawe F
qAGL S Y I hN F vy e
T W R T T gD 1 e
78wy @ &, wAw wage T
A CU | I HAFL GA3AT Y daqw
ufew § wafad ami & are & fod
i wete fagwr 7 far wm, o
a& AT ¥ avr § 1 F qwwen g e
#1E ¥ &vot aet 7 ot o o ey
ot &Y, FY fiv Tog e ady e ol
w€ WY ar wRAr Wy, S 6T W &
wr{ gaTeas I F fEar Wi o
o foité wY o3 w7 ot fronar g€ &
WX AIET & & & & A
TUEQ & A o T T Y ST A
A ag ¥ gatw o A el o

wied & frazr wem, darfe
il et (¥ F X ey, e @
foie wr e Y fem arr wfed
o 7k arw & ol afg@ 1 ara fY
¥ o el e s wfgd P ¥
fargd Wy wrer gAY o oro-
fo 1§ Wk oaer oWt § oo
@ T Tagd & e ¥ goar o
e & ar 9w
WEKi & WX warw v



9441 Motion re:

Mr. Deputy-Speaker: The motion
and the amendments are before the
House. Now, Dr. Melkote.

Mr. Melkote (Raichur): Mr. Deputy-
Speaker, Sir, workers underground
have to be protected by the manage-
ment and towards the protection of
them, Government have to se¢ that
the laws that are enacted are enforce-
ed strictly. Workers underground
often get damaged. They are trapped.
They get damaged due to causes
which take place underground. This
is a very serious matter. Workers get
dispirited and disheartened, and it is
a dastardly act on the part of any
management not to give them protec-
tion, under such conditions. It is said
that laws have been tightened up. This
disaster has occurred after two or
three such incidents which have occur-
red before. The loss of life goes up to
175 or thereabouts.

Sir, I have had occasion to deal with
some of the affairs of these mines. To
‘my knowledge, one such incident oc-
curred in the present Mysore State
three or four years back. If I remem-
ber correctly, that was also a British-
managed mine. The Government of
India took such strict and vigilant
measures that for a period of three
or four year they ‘harassed’ the
management. That is the word that
the management used. In the wake
of this happening and the vigilance of
the Government of India as proved by
the above incident, it would be wrong
to say that in 1948 they were less
vigilant than before. That is the
way in which the Government
of India and the Mines Depart-
ment have gone about their work, and
they look to it with vigilance and with
a strict eye, In the wake of this,
there are two things. One is that here
are the Government and the Mines
Department who are very vigilant
about the interests of the workers and
Save done everything to protect their
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lives, and I am sure the Government
of India and everyone of us and
everyong interested in labour wﬂlhlvo
their sympathy going out to everyone
that has lost his life in the mines and
to the relatives who had to suffer
thereby. And to the extent that com-
pensation and other things have got to
be given, they have to be given, and
every act of sympathy shown to the
bereaved. But that is not the aspect
which is being discussed here..

What is being discussed to-day is the
question of the type of inquiry that
took place after the incident. Here
was a judge consisting of assessors,
with some scientific personnel also to
support them. If one reads through
the whole inquiry, one could claim
that throughout the report and in
every page of it, the judge has been
meticulous in his observations. He
has pointed out throughout that this
is a matter where scientific investiga-
tion and research and assessment is
necessary. I am sorry 1 am not one
of those who could do it, and I can-
not, therefore, judge this properly.
But here is the assessment from the
different witnesses and workers. And
gleaning through these things, I can
come to certain conclusions. I do not
know whether if another inquiry is to
be held, anybody else could do better
than this, because, after all, it is a
judicial judgment. Here is a judge of
a High Court who has been deputed
to go into the matter, with assessors
properly nominated, and they have
gone on with the inquiry for several
months, going into every detail. And
what is being said here is that the
judicial inquiry was not perfect, that
the witnesses that were brought for-
ward were not the right type of peo-
ple, that the Mines Management has
not adduced facts here and s0 on and
so forth. do not know, after going
through the whole proceedings here,
whether what is being said is correct.
It is only to that extent that I am
repeating the whole thing, If there
was any fault, I would be one of the
first to charge Government and the
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mines management and ask for an
inquiry. But I have gone through the
whole report, and 1 feel that 1t is very
difficult for anybody to believe that
such a thing has happened.

Now, one of the main contentions is
that no attendance register was kept
‘Then, it has been said, that in the inlet
and outlet the ventilation was not pro-
per, that some explosmion toock place,
that shot firing has taken place, and
there 1s evidence to prove that in that
particular place 1t had not taken place
and 8o on All these things have been
said here

If any of these irregularities has
taken place, and it has been shown
by ewvidence that it 1s so, it 1s up to
the Government of India to tske
vigilant and striet action and see that
those people who were responsible for

it are punished

It 1s not & question of a company
owned by the British o» the Indians It
18 a question of loss of life of our
nationals And for what we know, the
whole nation knows that we have been
those who have asked the Bntish to
quit India Will the national govern-
ment be then afraid to take any action
agamnst a British-owned company here”
This 1¢ a thing which 1s ununder-
standable, and how the Opposition
Benches could dare say that we have
conmived with the company which 1s
British-owned 1s unthinkable That 1s
the situation which they are trving to
portray I would repudiate 1t and say
that the interest of the Government of
India lies with our nationals, be they
a British company or any other com-
pany of the world; the Government of
India will take very strong action m
the matter

Apart from other things, actually
speaking, the question is one of loss of
life, whether it is 170 or 310 Ewn-
dence is being produced to say that
it iz 310. At the same time, they say
that no register was kept. It no
;:glhrmkept.hovdoultcme_to
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Shrimati Rena Chakravarity: We
are saying it 18 192 which s the figure
given 1n the report,

Dr. Melkote: Let not the hon. Mem-
ber interrupt, because within the few
minutes that I have, let me speak out
1 did not interrupt the hon. Member
when she was speaking

The whole problem 1s this Whether
1t 18 175 or 210 or 310 1t 1s not a ques-
tion of a register at all Every person
1n this world has some relative or some
friend or somebody, and whether he 1s
traced or untraced, people would come
forward and say, so-and-so, my friend
or my relative, was there, and he has
not been traced so far And for what
we know, the tracing so far has been
only 178 and no more It may be that
bodies have been decapitated, with
bodies throwna on the one side and
heads on the other, the hody was
counted on the one side and the head
on the other These things may occur,
I am not exaggeratmg, and 1 am not
trying to help the Government of
India I have gone through the whole
report, and I have come to the con-
clusion that it 1s very difficult for any-
body to come fo the exact figures

Every person, for what I know, 18
compelled to be insured by these com-
panies It 1s the hife insurance com-
pany that pays for these things The
Government of India would see to it
that compensation is paid Why
should the Government of India say
the figure 1s 170 instead of 300* How
are they interested m the matter®
Why should they help the company to
bring down the figure® These ques-
tions have to be answered, They
should not merely make = charge It
18 very difficult for us to answer these
questions

No relatives have come forward so
far. If there is any relative of a wor-
ker, all sections here would come for-
ward and say that no compensation
has been paid, so-and-so’s relative has
been lost One does not know if there
has been any more than 176 or 180
people who had come forward to make
claims
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So, I would say that an the face of
i1t the charges levelled by the Opposi-
tion aganst the Government and the
mines management are absolutely
irregular and
such enquary should be allowed, when
there has been a judicial enquiry of
this kind which has gone into it
meticulously and thrashed out the
whole thing.

Shrl Rajendra Singh (Chapra):
When this horrible disaster took place,
we of this House and everybody out-
side felt a sense of horror and sorrow,
and we anxiously wanted to know
what precisely were the causes which
contributed to a disaster of such
magnitude and proportion. It was
very kind of the hon. Labour Minis-
ter to have instituted this court of
inquiry, whose report we anxiously
awaited.

So far as I am concerned, one of
my hon, colleagues was there, and a
very eminent person, a Judge of the
High Court, presided over the court of
inquiry. So, naturally when we got
the report, I went through it with all
the ability I was capable of and the
greatest care and attention that I could
bestow on it. I very candidly confess
that I have been left with the impres-
sion that it is a confounded report, a
fantastic report.

As regards the number of the peo-
ple who have died, I am not very much
particular about that. It may be that
the contention of the Hon. Mover of
the Motion is right, or it may not be
s0 very right as she claims, but the
point which {s of very serious con-
cern is this: whether the management
took all possible care against any
accident or not, whether they adhered
strictly and scrupulously to the rules
framed by the Government so far as
mining operations are concerned, That
is the point ot very great relevance.

When 1 go to the Report, on its
own showing and admission I come to
find that at least at those points, the
management has been found to have
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grossly violated the rules laid down
for safe operation of the mine. The
first thing is that the stone dusting
pilant did not conform to the reguia-
tions 11(6) of 1955 and 123 of 19857.
These provisions were grossly violat-
ed. No stone dusting scheme was sub-
mitted for approval of the Chief
lnspector of Mines, although it was
required to be done under 11(5) of
1958, and the Chief Inspector never
enforced it in this colliery, the deepest
and gassy mine, till the day of the
explosion. This is a very serious
thing, that a management which has
been singled out for a lot of praise as
a very able management, has not
thought it proper to enforce such a
safety measure, which is so vital for
averting or preventing any accident.

Then the ventilation plant proved
false The ventilation plant is very
important if at all we are to save
the mine from any fire breaking out.
But even on their own admission, it is
proved beyond all doubt that the
ventilation plant never was in accord
with the specification or as provided in
the Regulations. Thereby the com-
pany violated clauses 359 and 139 of
the 1957 Regulations.

Similarly, the plan showing normal
distribution of labour on second shift
proved false. This is very important
not merely to the efficient working of
the mine; if unfortunately an accident
takes place, unless we have a complete
register definitely showing the normal
distribution of labour, when salvage
operation takes place or when a rescue
party goes there, they cannot work
efficiently. So when the rescue party
was there; the company did not have
this register. What a criminal negli-
gence in regard to a safety measure?

As regards the electric plan, the Re-
port has clearly shown that it was also
defective, Similarly the Fan Stop-
page book was unreliable and insecu-
rate and the Air Measurement Book
proved faise. The same is the case
with the Exploaive register,
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I can cite a dozen other points
where the management failed to
o_bserve the provisions of the Regula-
tions. But as many of my hon. friends
nave already pdinted them out and as
there is limited time, I do not want to
go into them.

|

1 am now turning to the other as-
pect of the role of the Department
of Mines. The Mover has made
personal allegations against the Chief
Mining Engineer. I do not share her
views. However—] have not known
him; he may be a very efficient man,
a very honest man; I do not question
his honesty~I have contacted the
labour people, people of INTUC, HMS
and AITUC and whomsoever I meet
they all had in one voice a sense of
grievance against the Chief Engineer.
This is a serious thing. His relatives
may be there; his relatives may not
be there. I do not go into that; it is
for the Minister to look into. If there
is a general suspicion, if there is a
general sense of grievance against any
individual, then, the Government
should see that a thorough enquiry is
made and if there is no suspicion as
a result of the enquiry it should be
said from house-top that there was
nothing. But, if there is something,
steps should be taken so that there is
general sense of relief in the country.

18 hrs.

A general feeling has developed in
the country that our legislators are not
honest, that our Parliament is not
honest and our Ministers are not
honest, and that when it comes to a
question of dealing with the officers
they develop a sort of soft attitude to-
wards them. 1 say very honestly to
the House that I have nothing against
this man. But, if any hon, Member
of this House makes an allegation, I
respectfully submit that the hon.
Minister, whose affection for the cause
of the welfare of labour could not be
challenged, should look into it and see
that if there is anything wrong it is
promptly removed.

So far as the question of enforcing
the safety rules is concerned, the role
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of the mining department has been
very distressing. It is clear that a day
or two after the disaster the Chiet
Enginter has praised the managing
company. As far as my information
goes—and I have tried to go deep into
the matter.to find out incontrovertible
facts—since the beginning of this col-
liery, the Chief Engineer has never
been to that mine till the explosion
And, still, when he makes such a tall
claim, naturally, one gets suspicious.
Why is it that the Chiet Engineer
lavishes praise on = company which

has so often been responsible for such
disasters?

Another point is this, When the
rescue operations took place, there
were not sufficient apparatus at the
disposal of the mining department to
rescue the people. Where they needed
more than 24 apparatuses, only 15
were available and the rest were in
the other colliery owned by that com-
pany. So, it shows that the mining
department is not very much parti-
cular about its responsibilities.

When the disaster took place, the
mining department conducted certain
investigations. It is very deplorable
that the findings, the results and the
evidence during the investigation have
not been placed before the Court of
Inquiry. From the report it is evident
that some things which were pertinent
and relevant have been deliberately
kept out from the Court of Enquiry
so that the judgment is vitiated.

Mr. Deputy-Speaker: The hon, Mem-
ber must now conclude,

Shri Rajendra Singh: Two minutes
more and I Snish.

Mr. Deputy-Speaker:
minutes have also gone.

Shri Rajendra Singh: I assure you, I
will take only two minutes.. So far
as the enquiry is concerned, it must be
conducted in a manner that there is
no suspicion. There have been allega-
tions against this Court of Enquiry,
that when dewatering was taking place

The two
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it did not allow the representatives of
the workers to be witness to it so that
they could be helptul. I do not think
that they gave opportunities even to
some members of the Union. It might
have been a representative from the
INTUC or the AITUC or the HMS. If
anyone of them could have gone there,
there would not have been any sus-
picion. Some evidence was taken
from the workers who had been there

during the time of the disaster. These

evidences were prohibited from being
given before the court of enquiry. But
when the labour evidences were over,
the evidence of the management side
was taken. All these things taken to-
gether just give us a sense of suspicion
about the manner in which this court
of enquiry was held. It is therefore
very right of us to demand this of the
Minister. We are requesting him in the
name of humanity. There is suspicion
about the judgment. Even if that
judgment is correct, even if it is
absolutely true, still ‘there is this sus-
picion. Removing this suspicion would
be in the national interest. Let there
be a re-enquiry by a man in whom
the hon. Minister has faith. I do not
say that he should be a man of my
persuasion or in whom we have faith.

Mr. Deputy-Spesker: The hon. Mem-
ber must conclude now.

Shri Rajendra Singh: Shrimat:
Renu Chakravartty and Shr: Vajpayee
have spoken about the code of labour.
I come from that area and I know the
poverty of the people. Just to fill up
their belly, to cover them, to subsist,
to live these people have surrendered
ull their rights to the cruel manage-
ment. Very often, time and again it
was demanded that the Coal Recruit-
ing Organisation should be abolished.
We talk of socialism and other things,
Is it not proper that we should close
#? I request the hon. Minister to do
away with this organisation at once.

Shri C. R. Pattabhi Raman (Kumba-
Yonam): Mr. Deputy-Speaker, I am
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second to none in claiming that the
utinost precautions should be taken
where the mining indystry is concern-
ed. There could be no difference of
opinion. In this House it is not a party
question at all. 1 have been under a
cogl mine in England. Mining is the
riskiest occupation. People have to

nd six to seven hours a day
thousands of feet down below the earth
jevel. They have to be given the ut-
most protection. It is feally the con-
cern of every person to see to it that
the utmost protection is taken and all
the regulations concerning the mines
are followed. I do not think there
will be any difference of opinion on

1 have no doubt that my friends who
regerred to the enquiry have got in
their mind the relevant section of the
Act under which this court of enquiry
wa? appointed It is under section 24
of the Coal Mines Act that a court of
enduiry is appointed, A person ap-

jnted shall have all the powers of
the civil court under the Code of Civil
procedure That is stated in section
24(2) Now, what is the position? A
Judge of the Calcutta High Court is
appointed. He appoints assessors
Objection is taken to one assessor—the
Chief Inspector of Mines, Mr. Grewal
and he withdraws. One of the asses-
sors is a respected Member of Parlia-
ment, Shri Samanta, who has taken
part in another enquiry and another,
Shyi Whittaker They go through the
entire enquiry.

Now, let us pause for a minute. I
am not merely talking as an advocate
Legal quibbling is not proper in a
national forum like this. But I do say
this, If there is anything offending to
natyral justice during the enquiry it
is ajways possible to go before a suit-
abl¢ court under article 226 and
article 32 of the Constitution to hold
up the enquiry or to strike it down.
You ¢an strike down any offence
against natural justice, any infringe-
ment of the rules of natural justice.
That is not done. During the pendency
of the enquiry you can do that I am
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giving you free legal advice here. You
can stop a pending enquiry if there 18
intringement of natural justice. That
was not done. After the enquiry, after
the judgement it s quite possible
under article 138 of the Constitution
to go to the Supreme Court for special
leave. That has not been done. No
fresh evidence has come up now in
this case.

I find that there wre six findings
against the management by this court
of enquiry. I shall refer to them pre-
sently. So far as the Inspectorate of
Mines is concerned, there is also a refe-
rence to one aspect of the work done
by them; otherwise they have dealt
with the charges against the Inspecto-

rate of Mines and disposed them of.
No fresh evidence is alleged today of
having come to light which will call
for a fresh enquiry.

I am really concerned about
enquiries of the nature. What can
Government do if there is a catastro-
phe—God forbid there should be a
catastrophe. The Government promptly
appoints a court of enquiry. It
appoints a Judge of a High Court to
preside over it. Evidence is let in and
at various stages objections are taken.
Those objections are heard, This en-
quiry goes on from February to about
September or October, 1958. They
have condemned the management. The
report says that the coal dust was not
properly cleaned. Undcr each heading
they have said something-—source of
{gnition, negligence of management
about flooding, ventilation and so on.
in pages between 91 and 126 they have
stated these and given the causes of
ignition. They have also referred to
the rescue operations. All this has
been done, and no fresh evidence has
been placed before the court of en-
quiry. Did they over-rule or reject
anything? If they rejected anything,
did you take objection to it? You can
easily do that. We are not living in
the bad old days. It is now possible
%o strike down a Bad administration so
far as the justice fs concerned. Nothing
has been dome.
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_Now, what will happen? I would
like {5 know which High Court Judge
will take up an enquiry if it is open
{0 ur gitting in Parliament to say that
the enquiry is completely wrong, it is.
_biased, the Judge has not acted pro-’
“perly, and therefore we will have
another enquiry. Do you like that?
Don’t you want a Judge of the High
Court or somebody like that to preside-
Over enquiries?

Shy} Tangamani (Madurai): Can we
not reject the findings?

Shyi{ C. R. Pattabhi Ramsan: You can:
do that. I just told you, You can
appey].

Silyf Tangamanf: Appeal to whom?

Shyi C. R. Pattabhi Raman: I am:
referring to appeal for special leave to-
Supreme Court. The person appointed
to hold the enquiry shall have ail
PoWers of acivil court, Iwill read
article 136. I am much obliged for the
interpyptions, It ishigh time, and I
think jt ijs but appropriate that all
citizans of this country should resort
to Courts as often as possible. I am
not talking as a lawyer.

Mt Deputy-Speaker: Whenever
m" feel aggrieved or even without

Shyj C. R. Pattabhi Raman: I do say,
8ir, you have only to look up to the
Uniteq States Supreme Court reports
to sée how often they go to courts,
how often they break down bad law.
1 wilj read article 138. It says:

‘Nothwnhszandmg anything in
this Chapter, the Supreme Court
may  in its discretion, grant
Spécial leave to appeal !rom any
Juggment, decree, determination,
S€hitence or order in any cause or
matter passed or made by any
€Oyt or tribunal in the territory
of India”

Shei Sadhan Gupta (Calcutta-East):
This i3 a report. A report is neither
8 jufgment nor an order.
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Shrl C. B. Pattabhl Raman' 1 rc-
peat, Sir, that nothing has been done
Supposing some new hght 1s thrown
or fresh evidence 1s brought, I can
understand that Supposing some
fresh evidence i3 brought, I can
understand some sort of rehashing of
the whole finding in the matter of
tightemng the orgamsation, but all the
matters would have found a place in
the proceedings of the court of en-
Quiry I really am not concerned
about them deliberately because it is
in the hands, the capable hands, of
the Mimstry. The whole aspect of
the matter 18 considered by them
1 can understand your saying that the
Inspectorate of Mines should be
tightened up—taking action against
the Inspector if you find any fault—
but to say that some fresh enquiry
should be made because the present
one s hsssed 18 not correct Actual-
ly the suggestion 1s, 1t 1s buassed In
that case, why did you not object to
the appointment of the judge at that
very time?! Why did you not have
it done then? You did object to one
person and he withdrew There-
fore, it is gowng to be a very, very
difficult thing in cases like this, if
you are going to have a rechauffe of
the entire enquiry of any tribunal on
the ground that the findings are
brassed

1 do sympathise with the tragedy
It has taken place unfortunately, and
we must take all possible precaution
to prevent those disasters and see to
it that the safety measures and res-
trictions in regard to sumng are en-
forced strictly

The Deputy Minister of Labour
(8hri Abid All): My senior colleague,
the Muinister of Labour, would reply
I am only concerned with a few re-
marks which were made by the hon
lady Member concerning me First-
ly, about the number of persons . . .

Shed 8. M. Banerjee (Kanpur)- Sir,
this 1s a two-hour discussion, I think
So, there 1s no question of any inter-
vention of the Deputy Mimuster You
gaust give us a chance If he inter-
venes, then the period should be ex-
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tended and the debate should Dde
continued tomorrow

Mr. Deputy-Speaker: Shn Abid Al

Shri Abid Ali: With regard o the
number of persons involved in this
accident, I have tried to explain the
pomtion on certain oocmsions, but
again same charge 1s made I may
submut only thuis much with regard
to the plan which the hon Member
has been exhilating again and agamn
I? the plan has been read separately,
then perhaps the figure may be
dufferent As I have saiud on a pre-
vious occasion, 1if sectional plans of
India are made like Kashmir, Punjeb
and Uttar Predesh shown in Plan A,
then Uttar Pradesh Bihar, Bengu!
and Assam gre shown in Plan B, and
Bengal Orissa and Madras in  Plan
C, for a man of ordinary intelligence,
reading these sectional plens, the
population of India will be the same
But to ultra intelligent people, it will
be different as they will take Uttar
Pradesh, of one Plan, viz, Kashmir,
Punjab and Uttar Pradesh to another,
Bengal, Assam and then again Bengal,
Madras, and Orissa. Ultra intelligent
people will read Uttar Pradesh twice
and Bengal twice and thus will add
to the real population of India
Therefore, the confusion has arnsen 1n
the mind of some hon Members
opposite

Shrimati Bemu Chakravarity. Thiw
1s not a sectional plan but the over
all plan

Shri Abid Ali: They believe that s
greater number of persons have died
because they read something there
which 158 shown twice, because when
the sectional plans were made, there
18 one small portion of the bigger
plan shown there 5o, that mignt
have added to this difficulty.

As 1 have saud on a previous occa-
sion, 176 persons died About two o?
three persons, relatives, have nof
come Others have come and takes
away the compensation I requested
the hon. Members on g previous eccs-
sion alsp, “Come on; give me some
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clue 1 am prepared to go round the
varwous areas and to the {farthest
corner of the country and find out
the relations of. the persons besmdes
these 176 which figure has been shown
there,—those persons who have not
come and claimed compensation” It
1s more than one year By this time,
if their point 1s correct, some should
have come and said, “I am a relation
I have not receaved the compensa-
tion I am not getting the news Has
he died®” and so0 on. So, no more
persons are comung, and the figures
which otherwise have also been prov.
ed have been mentioned in the report,
and that should be accepted as cor-
rect, .n the circumstances

With regard to the Inspector of
Mimes, the hon lady Member sad
that 1 have said that he could not go
into the mine because of the fire In
the report also 1t has been mentioned
that the rescue party did go into the
mune after the acadent It 1s true
that I have said that the rescue party
did go inside and did move out 1nside
the mine, at page 264 of the debate
on the 18th February But after they
came out the fire was increasing and
the mune was sealed and water was
put there About the Chief Inspector
of Mines, I am quoting

“In case any such person who
has been 1n the mines department,
(I mean the mines) related to
Shri Grewal, without permission
of Government where permission
was necessary, was appointed, i
these facts are brought to our
notice, certainly we shall took imnto
them ”

This 1s on 18th February No com-
plait has come since then The hon
Member quoted from the Mines Act
that the inspector should not be in-
terested in the mimnes It 1s true
Under , the Representation of the
People Act, restrictions are there, but
it does not mean that because a per-
son is a Member of Parhiament, his
niece, brother or brother-in.law should
be nowhere near any Government
department.

18 (ai) LSD—D
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The hon Member said that the son
of the Chief Inspector of Mines s
employed in the mine That 18 not
correct It 18 absolutely incorrect
Again I would request hon Members,
instead of making these charges here,
kindly write to us the name of the
person and the mine m which he 1s
employed Certainly we do not want
such things to happen If they bring

‘o our notice, action shall be taken
His son is not employed, but two re-
lations are employed, not m this
mrne, but 1n some other mines No-
body will say that once a person is
employed in a particular department,
no relation of his should be anywhere in
the vienmty I have already sub-
mitted that we are prepared to en.
quire into the matter, if any such
person 15 employed without the per-
mussion of Government, certainly
disciplinary action will be taken We
are one with the Members of the
Opposition so far as this matter 1s
concerned But when nobody 1s em
ployed and in spite of assurances,
they go on making unfounded alle-
gations and charges, 1t 1s Jeft to them
They should be somewhere near
realities

Shri §. M. Banerjoee: I do not want
to take the time of the House and I
will be brief About this accident, 1
know the day on which the hon
Mimster made a statement m ths
very House and how bitterly he felt
about this

I have in my possession something
regardmg Mr Grewal 1 have also
not seen him, though I want to see
him some time The Deputy Mins-
ter said his relations are employed in
some other mines His slogan may
be, “Every mme 15 mme” and
naturally he must have engaged some
people there I have no quarrel, let
him make the mining department his
family affair But I am only con-
cerned with this that he has become
a member of the Indian Mine Mana-
gers' Association

1 am surpnsed I have got in my
possession the minutes of the emer-
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[Shri 8. M. Banerjee)
gent general body meeting of the

Indian Mine Managers' Aseociation,

which met on 22nd February, 1889,
Item 8 of the agenda js:

“Consideration of letiters ad-
dressed by our President to Shri
Abid Ali, Deputy Minister of
Labour, Government of India:
President informed that 8hri 8, S
Grewal, the Chief Inspector of
Mines in India has become a
wmember of our Association. The
House expressed their heartful
thanks to Shra Grewal and record-
ed that our Association feels
great ‘pride by  having Shri
Grewal, the most eminent per-
sonality amongst the mining
engineers of India.”

1 do not know how the Chief Inspec-
tor of Mines can become a member of
this association and directly connect
himself with the activities of the
managers of mines.

T have another document. Copy of
letter dated 11th February, 1959
written by the President to Shri Abid
Al, the Deputy Labour Mmister, Gov-
ernment of India, New Delhi. This
Association generally do not wrile
fetters to Shr1 Nanda because they
know that thewr cause can only be
championed by the Deputy Labour
Minister. So, they have written in
this:

“These Regulations were framed
by the Officers of the Department
of Mines who under the threat
of bemng called collaborators in
these ‘Murders’, yielded to the
biackmail and drafted some Regu-
lations which go much further
than even those enacted in the most
advanced countries working under
most dificuit and dangerous con-
ditions. They completely omitted
to realise that we do not have
the conditions, the equipment, the
exchange, the means and the per-
sonnel to work these Regulations.
The New Regulations were un-
fortunately framed far too rigid
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nndlnlomeofthe.ﬁwnimpw\-
ant laws, no discretion was left
to the Chief Iaspector of

[

When the Chiét Inspector of Mines ia
& member of this Association this is
something which we cannot under.
stand. . Moreover, they further say
sometming in the same vein.

Now, who are creating this trouble?
The General Secretary of our Federa-
tion, Shri Kalyan Roy, has brought
out a booklet where he has challeng-
ed the authenticity of this inquiry.
There he has proved by investigation
that some skulls, some bones and
other things were not taken into ac-
count. So, nobody knows the exact
number of men died. In a train ac-
cident when we do not know the
number of people travelling in that
particular train nobody has ever com-
plained that something is wrong jn
counting of the dead bodies. But
here it was something different and
the management of the mines have
purposely withheld information about
the number of people died. I have
never heard of this sort of thing. It
is shameful on the part of the
management of the mines not to
maintain even a register.

Dr. Melkote was referring to the
relatives of those dead. Do you think
that these Britishers who bled our
country white can have any considera-
tion for the weeping widows. Now
the Deputy Minister wants to search
the relatives of these people. Let him
go round the country. Now the cir-
cular further says:

“The atmosphere of distrust and
vilification created by men like
Shri Kalyan Roy and some others
even in the non-communist unions
must be sharply condemned by
the Ministry and suitabla action
taken so that no irresponsible
statements or publications cen fy
about under the protection aof
democracy. Such licences which
undermine the Industry and the
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country must be stopped and
unlesz that is done, mo minmng
man whatsoever will be able to
take any parf{ in any further
deliberations

1 have got copies of these letters.
These are true copies of the letter of
the Association and I can place them
on the Table

Sbhri L. N. Mishra: To whom s that
letter addressed?

Shri 8.M Banerjee: It 18 & letter
written by the Indian Mining Asso-
ction to the respected Shri Abid
Al Jafferbhoy, the Deputy Labour
Minister Bo, when 1 read this
report and the report of Shn Guha
Roy, a semior Judge of the Calcutta
!:yxh Court and the report brought up

Mr. Deputy-Speaker: Is it a copy
of the letter or omgnal intercepted?

Shri 8. M Banerjee: Original is
available It can be checked up

Mr. Deputy-Speaker: 1 am asiung
whether this 15 a copy or origmal

Shri 8. M. Banerjee: 1t 13 signed by
the Acting Honorary Secretary, I M.
Samanta

Mr Deputy-Spesker: 1 am enquur-
ing whether 1t 1s the origzina) letter,

Shet 8. M. Banerjee: It is a cyclo-
styled copy And for dsmussing
Shn Grewal I will give thousands nf
copies This iz authentie,

Mr, Deputy-Speaker: It should not
be said so lightly about such highly
placed persons.

Shri 8. M. Baserjee: I know what
dismissal is. 1 was dismussed. That
is why I never recommend anybody’s
diemuggal. So I know what it will
mean, But here in this case

Mr. Deputy-Speaker: He can argue
lus case, but how will this help

mm:.mrr-mmm
myselt, may promoted and
transterved.
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Mr. Deputy-Speaker: He should not
be ridiculed. He could have said that
he should be dismussed or he should
not be promoted Whatever happens,
I am not concerned with um. I omly
enquired whether 1t was the onginal
or the copy The hon Member said
it was cyclostyled copy ‘Then he says
he can produce thousands of copies of
it 1 could not foliow that What
was meant by that’

Shri 8 M. Banerjee: 1 may be ex-
cused.

In the end I would support the
demand of my respected sister, Shri-
mati Renu Chakravartty, that this en-
quiry should be acrapped. Here, my
hon friend was mentioning that there
are other ways of domng 1t The
other day | was heaning the speech of
the hon Home Minuister about the Law
Commission’s Report What did he
mention?” He used all the adjectives
about the Law Commssion’s Report
and I have yet to see that that Report
will be scrapped So, people can ex-
press their opmion about the Law
Commussion’s Report, which was pre-
sided over by the Attorney-General
because it did not suit the taste of
some people But this enquuy has
to be defended Shr1 Grewal has to
be defended. I do not know what the
reasons are, but I am pained at it So,
my demand 18 that please scrap this
report I request the hon Minister
to consider this seriously The ap-
pomntment of another enquury will
restore the confidence of the mine
workers and will create a healthy

atmosphere

Then the second thing is, why not
nationalise these British-owned munes.
India needs money today for the
Second Five Year and the Third Fyve
Year Plans. This wail give money.
The third thuing 15 that if found cor-
rect—there should be an enguiry
sgainst the conduect of Shri Grewsl—
and if necessary he may kindly be
dismissed.

Shri 8 C. Samanta (Tamluk): Sir,
fortunately or unfortunately 1 was
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{Shr1 8 C. Samanta]

associated with this Court of En-
quiry.

@hri V. P. Nayar (Quilon): The
latter, Sur

Shri 8. C. Samanta: So, it 1s my
duty to remove the doubts and mus-
apprehensions that .have arisen in the
minds of my hon 1Irnends. First of
all, I request my hon. friends to see as
to what is the duty of the Court. It
was a formal enquiry into the causes
and circumstances attending the acci-
dent This was the duty of the Court
and nothing more. The Judge in the
Report has admitted the inherent
difticulties of the enquiry. I requemt
my hon friends to read those things.
There were difficulties Can you
imagine that there was an explosion
in a mune and from the eastern site
which was ablaze not a single person
could come out> Who will give the
evidence® How the ignmition took
place®* How the explosion took place?
This was the task of the Court of
Enquiry to find out. So, all the diffi-
cuties that have been put before the
House were dealt with by the Court
of Enqury and 1t has been written in
the Report

As regards the number of deaths
end casualties, Heaven knows that
We cannot say for certain that this is
the number of persons who died
How cen we? From the records and
the circumstantial evidence that we
got, we came to the conclusion that
it cannot be less than 115 and 1t can-
not be more than 175. My hon
friends have taken so many docu-
ments As regards the number of
casualties, when they wnll go to deter-
mune it first of all they will dlscuss alt
the documents that were put before
the Court end take up those records
that were immediately put after the
watering and 1mmediately before the
watering I am referring to Appendix
II and II-A to Rosser’s report submit-
ted after de-watering, From that it
will be clear. Total number of bodies
shown in Appendix II 13 158 with 6
additional bodies without skulls
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sl:ﬂmﬂleun Chakravarity: Where
15 1t? .

Shri 8. C. Samanta: It 13 in the re-
port, I have made the report.

in Appendix II-A (9 dip area) are
detailed 21 dead bodies with skulls,
one skull, 1 without skull—all these
are shown in Appendix I-A—with
the exception of 8 bodies without
skulls 1n the lowest part of 9 FEast
Dip. 9 East Dip was the last area
to be dewatered and this work had
not been completed when Appendix IT
was prepared. My hon. friend Shri
Abid Al said that double addition
has been made, ‘These Ywo doubie
additions had been made and the
pumber hag increased Appendix
0O-A showed six additiona] bodies and
also since 1t covered the jpining
gallernies, certain other corpses which
were also included in Appendix II

A study of the two plans in ques-
tion will show that there can be no
possible doubt and the total number
of casualties iz therefore arnved at
as follows

As shown 1 Appendix II—
Dead bodies with skulls—158

Dead bodies more or less com.
plete except for the skulls—8

Additions shown n Appendix II-A—
Dead bodies with skulls—6

Those who died on the surface—
S

One body reported on 7Tth August,
1958—1

Total works to 178

As regards attendance register and
lamp register, what alternative we
had but to accept the joint register for
ouf enquiry® What could we do°
We were told that when this mine was
mechanised, they built a big room 1
which the lamps were kept. That s
called the lamp room. Théy did not
construct another attendance soom
The register that was kept wed kept In
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Form C, that is the Attendance register
in which the names were entered and
also the lamps were entered. Does
it interfere with ocur enguiry? It
may be that the Government has to
see or the department has to see whe-
ther such a house should be built for
both the purposes and a register should
be kept for both purposes. That is
the look-out of the Government. We
the Court of Enquiry went to find
out the real number of those people
who were engaged in work. And to
find out, i we did not find any other
register, we have to take that. We
took it

While we visited the mine, we also
found that there was another thing.
The lamp 1s kept on a hook When it
is returned, the worker has to note
the token number. How manv lamps
were taken, and which numbers were
taken, would all be recorded. We
eannot say that there is no attendance
register. We have to accept it as an
attendance register, in order to find
out the number of persons who went
in and the number of persons who
died.

Then, Sir, the workers’ represen-
tatives were not allowed to go down.
It is true that this was decided in the
Court. I8 was decided in the Court
that one observer from the Court
should be placed while dewatering
work will be going on. But due to
lack of unanimity, the workers’ re-
presentative could not be placed That
was the position. I wanted to know
whether the Court has jurisdiction,
and whether the Court can appoint
and it was said that the Court cammot
sppoint. It may be wrong; it may
be true; but that was the fact. I
wanted to know why the management
should not be given the highest
punishment. The mine can even be

i

Unfortunately or fortunately, stone
dusting dafects were found by the
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reported that it was rectiied In this
way there was no occasion to punish

the management for this defect as it
was localised.

My bon friends are doubtful abous
the cause of igrnution  This has been
dealt with very elaborately. I may
add that so far as our intelligence
goes, so far as our circumstantial evi-
dence goes, we took all things into
consideration and eliminated certain
things; but we could not eliminate
two of the causes. Those might be
the possible reasons or causes. And
for these we could not make anybody
responsible Government are there,
and the Mines Department are there,
and they will see the faults that have
been mentioned by the court of in-

quiry in their report, and they may
take steps for the future.

I have nothing more to add. These

were the things that arose in my
wmind.

Mr. Deputy-Speaker: Now, the hon.
Minster

Shri Tangamani: I want only five
minutes

Mr Deputy-Spesker: Would it be
possible now, after we have taken

already about an  hpur and fo;
minutes i

Shri Tangamani: I want only five
minutes.

Shri T. B. Vittal Rao (Khammam):
There are just one or two points that
T would like to mention I shall take
only five minutes.

The Minister of Labour and Em-

ployment and Planning (Shri Nlndn)'
Mr. Deputy-Speaker, Sir,...

Mr. Depaty-Speaker: After the hon.
Minuster has spoken, I shall allow
the hon. Member to ask a question or
two.

8bri T. B. Vittal Rae: No, I wanted
to speak. I did not want to pud any
Questions
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Shri : There gre certain
points only that 1 would Jike to men~
tion. I would not even refer to the

report.

Myr. Deputy-Speaker: What can I
do? Hon. Members would realise....

Shri Tangamani: This can be ex-
tended. You have got powsrs to ex-
tend it by half an hour.

Mr. Doputy-Speaker: In exercise of
that power, I have extended the time.
Now we shall be discussing this motion
for about 2} hours, because the hon.
Minister requires 40 minutes and then
at least five minutes should be given
to the hon. Mover.

Skri Nanda: I am in complete agree.
ment with the hon. Mover of this
motion that this was one of the most
disastrous occurrences in the mining
history of this country. It took a very
heavy toll of life, and, therefore, it
came to us as a challenge. We could
not, of course, restore to life all those
who had perished, but certainly we
owed it to their families and to the
working class generally that we
should try to discover whether there
was any culpable negligence involved
in it, and if there was, then those
responsible and those answerable
should be brought to book and
punished.

Secondly, we also owed it to the
working class that all possible steps
may be taken so that recurrence of
such accidents may be avoided so far
as it is humanly possible. That was
why we appointed this court of enqu-
iry and chose a judge of the High
Court of Bengal for this purpose.

And we had this report. In the
normal course, we should take action
fn pursuance of the findings and
recommendations of thig court. When
1 was asked that there should be some
discussion of this here in the House,
we might have felt, or we might have
faken the stand “that here is a court
of inquiry with assessors, a Member
of Parliament and a very eminent

on that?’. Further, the la

make any provision for a

which has been asked for. On that
ground 1 might have just disposed of
this matter saying that this iy a suffi-
cient answer. But I did not choose tha
line, I reckoned with the strong feel-
ings which were being expressed, and
the excitement which I noticed, and I
thought it was my duty to look into
the matter. If these feelings and this
resentment and this bitterness were
based on some misapprehensions, then
I should try to clear those misappre-
hensions. If, on the other hand, I
could find that there was some glaring
miscarr ege of justice, then whatever
the law says or does not say, there is
some obligation to do something about
it. That was the attitude which 1
adopted. It cast on me a very onerous
and heavy task.

1 went through this report from end
to end. You will see it marked in
places with red and blue and all that. 1
read every page of it and every word
of it from end to end. I read every
word of this book of allegations. I
redd parts of the evidence also, and
as I went into it more and more, and
as I delved into these questions more
and more, I found that I wanted to
know more. When I read those alle-
gations, I found in certain respects
there must be something wrong. That
was my reaction, as it would be of
any person who reads those allega-
tions. Then when I went into it I
tried more and more to unravel those
entangled points. Now I will not say
that all those allegationg are baseless.
Some of them, in the light of the facts
which have been revealed, will be
found to be incorrect. Some of them,
may be, are to an extent correct
What are the implications.
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very necessary for me to have done
that. It was not necessary, but I do
not regret it because I have received
some education in thizs whole matter
of the mining industry and of the
question of the safety problems with
which I am concerned, ‘and therefore
I do not regret it. I am glad. But,
what is the bearing of all this?

[ ]

Allegations are made. If it is about
the Chief Inspector, if it is about the
Inspectorate, if it ig about some letter
written by some one to Shri Abid Ali,
all these things are relevant; if they
bhave anything to do with, but the
Question at issue is. The task before
the court was to find out the cause of
this accident, whether it was due to
some misadventure, some circumstances
beyond the control of the management
or anybody, or whether there was an
amount of responsibility, some negli-
gence somewhere. This was the ques.
tion, that is whether those deaths
could have been prevented by any
human intervention, or action, or
whether we could do nothing about
it? That was the main question.

So far as I am able to judge now,
having listened to everything, not a
single point has been raised which has
a bearing on that. I can say that
because I have gone very deep into
this matter. Other things have been
raised, very important allegations
sgainst the management, about viola-
tions. The things which have been
cited here are not new. They have
been also mentioned by the court too.
They have been mentioned on page
54, and more than what the hon.
Mover has said here more than any-
body, has said, The shortcomings
pointed out are more numerous, for
instance, something about the per-
functoriness of the registers, and the
entries. Then it says something about
proper steps not always being taken
in time to dilute the gas sufficiently by
extending brattices or removing the
same wherever necessary. Then there
i this, question et the loco for
example,
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The question now before me is:
these things are there, these things
which were pointed out in this book
and in the notes which I received from
some Hon. Members. Because of the
limitation of t.me, possibly the hoa.
Mover could not say al} the things
stated here, but I have kept them all
in mind, every little thing that has
been entered here, recorded here. 1
find that the court has, without any
kind of consideration, any softness,
mentioned all that, and put it in these
pages—all that has to be said against
the management.

Then the question for us is: what is
to be done about it? The first and
most important question is: to what
extent these things have a bearing on
the accident? For example, there was
the question in regard to the register.
Has it any bearing on the casualties,
the outcome, the number of deaths? I
may deal with this immediately. So
much time has been taken on that. It
is an important matter—even a zingle
death. But what are we really driv-
ing at? The register was not main-
tamned. All right. That was a viola~
tion. If there was any violation
involved, it is our duty to look into
it, and 1 promise the House that all
these things will be looked into. They
will be exam'ned and investigated, and
it any action is due against the
management, it will be taken.

Shri Tangamani: Amongst the wit~
nesses, there wag one who was work-
ing in the pit. Subsequently he was
rescued. In his evidence, there is a
reference to one matter. It iz said:

“Jiblal came to us and told us
that there was gas detected at
zero dip. The contractor’s men
have refused to work and they
have been sent to the surface”™.

N

Shrl Nanda: I remember all that

Hon. Members may not have spent a8

much time as ] have devoted to the
subject.
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Now, I shall deal with those matters
which have apparently at least 2 bear-
ing on the outcome. And this matter
has. Take the inspection reports
which I have and which have been
mentioned here. Numerous inspection
reports point out that while there was
concentration of gas, that the regula-
tions were not being fully observed.
People were withdrawn. All that is
true. I am coming to the core of the
problem. Here the Court had to see
this, how far violations and the
breaches, were they linked up with
this.

I have learnt now, and it iz clear
to me, a3 to what is happening there
in these mines and what happened
then. The inspector goes. It is his
duty to look at everything. At any
rate, whatever else, you may say
aguinst the inspectorate, you will at
jeast acknowledge this, that they did
not spare this mine, that they pointed
out every little thing that happened.
Take violations. Numerous records
are there. Now, what is the signi-
ficance of that? The simple answer is
that the inspectors found that a certain
oconcentration of gas was being exceed-
ed. What was it that was being
exceeded? That is recorded. 1 per
cent 1.5 per cent, 2 per cent and 25
per cent. Now if you study the scien-
tific aspects of it, it will be clear to
you that the concentration of methane
gas, which is usually involved in these
explosions, has to be at least 5 per
eent before it can have any explosive
effect. So abundant precautions were
taken. Usually it may be about one
per cent. Therefore, the workers were
withdrawn. That means that some-
body may say from the management
side “You people are harassing us.” 1
do not think that we will accept that
argument. We want to continue those
precautions. Before any point of
risk or danger is reached, we act;
before that we withdraw people.’

This is the position with regard to
the methane gas. There was an out-
burst. It was found. It is not denied
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by anybody. On that there is unani-
mity. Even the gentieman, the witness,
who may have helped in preparing
this book, ultimately acknowledged,
that there had been methane gas; but
this is explosive only within a range
of between 5 and 14 per cent.

Therefore, if there are any violae
tions, let ug look into them. But the
whole question is: what had they to
do with thig particular matter before
the court? It had not. My main
answer rests on that., So far as these
violations on the part of the manage-
ment are concerned, we will look into
them independently on their merits,
and also see that these registers are
kept properly.

19 hrs.

I have had a look at the registers
also and I was not satisfled. 1 saw all
the entries; I saw all the original
records and I am not satisfed. I do
not know what the explanation is
going to be. But, a3 I said, they
should have some bearing on the ques-
tion of the number of deaths.

There is a kind of misunderstanding
here. 1 have before me the usual
number of persons on the various days
and months—in the shifts. The num-
ber goes down between first shift,
second shift and the third shift. There
18 also the C.R.O.'s part. There
is a separate number. For the first
shift, the numbers are 245, 259, 2686.
And for the second, they are 117, 129
and 115 ete.

Now, that is the basic fact. There
used to be a difference between the
first shift and the second and the
second and the third shift. In these
allegationg the words that there was
a negligible difference has been mis-
construed. From that the conclusion
is drawn that if there were 218, 248
or 260 in the first shift, and since there
was negligible difference, it should be
very nearly 2350 or 260, plus C.R.O.
another 65.
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Shrimati Benu OCbhakravarity: Three
hundred and ten was the number in
the first shift. \ .

Shri Nanda: The real fhung 1s this
The second relay stands by itself. The
person who said that there was negli-
gible difference had in mind, obvious-
ly, that in the numbers in the second
shuft, from day to day, there was
neghgible difference, and not that
there was negligible difference bet-
ween the first shift and the second
shift and the second shift and the third
shift. I have looked into it very care-
fully It may be I cannot vouch for
the number 176; and I think I am in
no position to say anything about it
yet. The court acted in certain cir-
cumstances, and under certain himita-
tions. My hon. friend Shri Samanta
bas pointed out the inherent dufficul-
ties etc.

But my point 13 that to say that it
was a mmnimum of 115 when the
skulls were 30 many more is not
understandable. Whatever the number
was—it came to nearly 175—to say
that it was a minimum of 115 must be
some kind of arithmetical accuracy so
far as the various stages of calcula-
tion are concerned.

I may inform the hon, Members that
I went there the next day and I got
the number within 43 minutes all the
registers of the mine were m the hands
of the department. (Interruption).
Everything was noted and there was
no question of any change. I was
given that number. After calculations
1t was reported to me—it may be just
one or two more or less. Therefore,
the question of later verification could
not have altered the thing very much.

Shrimati Benu Chakravartty: It was
172 and in the Statesman it was given
that it had risen to 188.

Shrt Nanda: From 178 it may be
188. What is the point? The point is
that so far as the management is
toncerned, 1 do not think this alters
the position very much whether it is
118 or 188. But it does alter the posi-
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tion for the members of the families
of these 10 people who were not found.

Therefore, our object should be to
see if anywhere the families of these
people are there; 1if there are 2, 3 or
4, they should be traced and we may
help The numbers could not be very
much larger There may be a marginal
difference.

There was another fact.

Shri Tavgamani: I would lke to
know whether at least now the Min-
istry has got the names of those 178
workers

Shri Abid Ali: We have got it.

Shri Nanda: We have got it from
the beginning There may be the
difficulties about registers. 1 say there
may be some marginal differences.
Why don’t they come for compensa-
tion? That was the question asked.
The counter-question or the explana-
tion 1s that so many of them ere
1ignorant and illiterate people. Thus is
a matter worth looking nto. I made
a research into the past enquiries and
tried to find out the number of those
who did not ask for compensation.
There also the C.R.O. and Gorekhpur
labour was involved. Incidentally, I
may say about this C.RO. and Gorakh.
pur labour that I did not Lke the
position as 1t 1s and in the industrial
committee on coal I have said that
something should be done. Something
has to be done. What could be done
has to be looked into. 1 find that there
was a margin of 2-3 persons There-
fore, 1t all comes to this Wath all the
very meticulous research m numbers
I wnll ask whether anyone can give the
absolute figure? Can one say that it
18 176 and not 177 I do not think
anybody can say. Is that of that
importance for the purpose of our dis-
cussion, because our discussion is that
there should be a re-enquirv and I am
going to take that up? There are
difficulties here and there Why is it
that there should be re-enquiry? That
18 the question One point made was
that the court did not reach any con-
clusion That is quite wrong. The
court has recerded a very definite



probability. Then there is the remote
possibility of something else happen-
ing. Then there are a third set of
conclusions where one thing may be
more likely than the other. The alter-
natives are stated and the things are
left at that. This is a scientific and
judicial approach. What does the
totality of that evidence lead to?
‘They have stated things as they saw
them and understood them. They have
expressed their conclusions in these
terms. Do we want our courts to say
this? If a murder takes place and
if they could not find necessarily
liable to be sentenced for that, should
they find, in order that the require-
wment of a definite conclusion has to
be satisfled, somebody else liable?
Here it was a baffling technical and
scientific problem. Part of the evi-
dence is obliterated by fire, etc
Taking all that was there into account,
this was the conclusion. I have also
gone into the evidence of another
witness who put up a rival case.
But he himself has said very clearly
that his own conclusions to a great
extent will have to be tentative. The
accident might have been due to me
than gas though earlier the position
was that it could not have been
methane but it was directly due to
coal dust. But later on the position
had to be accepted by the weight of
evidence that was put. Therefore,
I am saying that so far as this ques-
tion of the demand for a re-enquiry
is concerned, apart from the techni-
cal aspects of it, one reason does not
apply. All that can be done has
been done. Supposing you ask me
to evaluate all that and sit in judg-
ment by way of an appellate court,
what would I do? I am not, of
course, that. But I will say, having
very very tharoughly examined every-
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thing, I may not be necessarily abie
to agree with every little bit of
conclusion here and there. It may
be that I might heve accepted some
other alternative explanation. But,
taking the thing as a‘ whole, would
I be in a position to say that this
should be rejected in favour of some-
thing else which evidence reveals as
more probable, or say that there is
evidence which has been neglectod
and therefore possibly something else
could have been found? Sir, 1 will
state very positively, 1 am not in that
position to say. I won't be able to
say that something else was more
probable then what the court jtself
has said. On the other hand, I think,
considering all the evidence, it appear-
ed to me that the conclusions of the
court flowed from that. There may
be some aspects which are obscure to
me also. I do not know everything
about science and the technical aspects,
and it may be also that there was that
inherent obscurity in that. Therefore,
I will not be able to do that.

Then, Sir, there are some other
things which have a bearing on this
question. A doubt may be cast on the
inquiry taking ome little fact. The
question is whether better conclusion
1s possible in the circumstances. I do
not think so, m spite of the fact, as
1 said before, that I am attaching a
very great weight to numbers of things
which have been pointed out here
regarding which we will have to do
something more.

What else is there to challenge
the judgment of the court? Some
things were pointed out eg an
exploder being found somewhere else
rather than in a place which was
pointed out earlier.

Shrimat! Renn Chakeavarity: That
was 16 Dip. .
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and then exposing themselves to all
these?

Sheimail Renu Chakravarity: Al-
ready the court had wanted to know
the difference Dbetween the lamp
register figures and figure of dead
aamitted by management.

Shri Nanda: If anything could
have been consumed and destroyed in
the explosion, that was an easy ex-
planation for anything that might
have happened. 1 do not want to go
into the details because it may take
hours for me to give all the details.
With my limited knowledge of these
things I only walht to explain all that
is involved in the rival theories and
say what is more probable.

I have one or two facts to which
I give a great deal of importance. A
workers’' representative Mr. Lyndon
James, from the United Kingdom has
given some reports. He was not in-
terested. I read his reports very
carefully. He has made out very
clearly what he thinks of the chain
of causation, I place a great reliance
on him and his evidence. Here is a
disinterested person who is speaking
for the workers. That is one fact.

it at a much lower concentration
at the place where the damage is
done. At this place the people were
present and they would have with-
drawn the workers long, long ago if
they bhad the slightest suspicion of
that fact. It is a very important fact
for me, because I thought that they
would not endanger themselves. They
had the knowledge and the compe-
tence, and I would suppose they had
some love for their lives, They did
not want to die.

These are some of the things where,
after an evolution in my mind 1
thought some further probing into
certain aspects of the matter might
be required. But so far as the En-
quiry Committee's report is concermn-
ed, whatever the limitations which
are acknowledged, I do not think
the question arises at all that there
should be a re-enquiry. I have read
through the recommendations and 1
find that they have made Xome very
valuable recommendations for the
future. We are in this country going
to mine more and more coal from
year to year and we are going to
mine deeper below the ground. The
mines will become deeper the opera-
tions will be mechanised. There is
the problem of gassy mines. I think
we have to do much more research
because there are many problems re-
lating to our special conditions which
might not have been looked into else-
where. Therefore, the problem of
greater research is important, and
several other recommendations made
in the report must be looked into and
examined. We propose to do that.

There were one or two other
points about the procedure of the
court. There was a neutral observer.
For the first time such a practice was
adopted. It was done by agreement
and all the parties said there should
be a neutral observer for all. They
did not allow the workers' repre-
sentative. I do not know whether
there was disagreement on the
workers’ side. Personnlly I am not
quite happy about the position. I do
not mean to cast any refiection on the
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court, but I do not feel happy about it.
Why should not a workers’ representa-
tive be there? The court first recom-
mended or accepted that, and later on
the mine management said that their
property rights and all that. I do not
see any point about that. But if
need be this should be incorporated
in the law—that their representative
should be allowed to come inside
every time. But there it is. We
cannot do anything about it now at
this stage.

I have spoken about the future. It
is our duty to see that we do every-
thing possible to safeguard the lives
of those people. There is only one
thing about the Mining Department to
which I want to refer. The manage-
ment, the inspectorate, etc., were
referred to, and so much wrath was
poured on the heads of those people.
It is taking us away from our subject.
Even if nobody had said it here, if
they had written to me a line at least
about it that something required
examination, I would have done it,
because I want naturally to see that
the department functions properly. It
is the department which has to deli-
ver the goods. Also, half the num-
ber of places is not yet filled. I am
very sorry about it. I am beating my
head against the walls: why is it that
we have not got half the number of
the staff there on the posts? They do
not come. Maybe we should do
something about it, but there it is.
They have a difficult task. Judging
from this, I may say that they have
been performing their task well
enough. They did inspect all right
I may also inform the House that in
the same company, in the other mines
the mines were closed. down only a
little while earlier, i.e. the treatment
of this company was strict. Therefore,
no favour was shown to this company
because another mine of the same
company was treated in this very
stringent manner.

Mr., Grewal's name has been men-
tioned. I do not know whether it
was reslly proper. But if there is
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anything from any member of our
department, any irregularity of a kind
which renders him unfit to hold this
responsible position, it is our respon-
sibility to look into that. But to
demand the head of a person, etc.—
that is not the kind of spirit I appre-
ciate. 1f anyone has done something
which calls for some action, let us
leok into it. But let us not presume
it. Why do we presume that some
duty or something has not been done?
Why do we pass a sentence without
an enquiry? I am prepared to look
into any material that any Member
can provide against any member of
the staff. But let us not pass judg-
ment before any enquiry at all.

The hon. Member said that he
received a letter that the Chief
Inspector of Mines has become a
member of some kind of association.
It may be some other Grewal, Sir,
because I have enquired and I am
told that he is not a member of that

association; he was never a member.
’

Shri 8. M. Banerjee: I have the
proceeding here.

Shri Nanda: It may be wrong.
This illustrates the danger of our
allowing ourselves to be guided by
even things which look like very
genuine; what about rumours, etc?
Other things have also been stated and
heard about that poor gentleman. If
he is not innocent, certainly he
should suffer. I cannot prejudge; I
hope my mind is open.

I think I have dealt with many
points raised. My reply ultimately
is that we zhall certainly deal with
those irregularities about attendance
register and other matters which in
the ordinary course are our respon-
sibility to deal with. But so
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for a re-enquiry, which 18 the object
of the motion. Sir, I have done

Shri Aurcdindo Ghosal (Uluberia):
May 1 know whether the causes of
igmtion—diesel loco, o1l lamp, etc —
were put forward by the company or
by one of the officers?

Shri Tangamani: In the course of
the report, I found out that whenever
there is reference to the workers, 1t
is made in very disparaging terms
But whenever some reference- is
made to the management, even on
the question of non-maintenance of
registers, etc, encomiums are paid
Has the hon Minister got to say any-
thing about that? I can givé many
instances

Shri Nanda: I will have to say
something about that I do not like
such things Maybe somebody might
have talked 1n a certain way which
might have provoked the judge As
a trade unionist, certainly I would
not like such a thing at all

An Hen. Member: It 13 after all a
commussion of enquiry

Shri Nanda: The other thing was
sbout ignmition That has been a
vexed point—the source of ignition.
The Member who has asked this
question will notice 1n the report it-
self that all do not agree about the
source of ignition, there 1s a pomt of
disagreement there Even the court
itself 1s not able to make up i1t mind
even till the last moment, whether
it was the loco, some kind of inlet
trap, etc being removed or not
being there and therefore some flame
coming out of it or whether it was
due to a smouldering cloth being
pushed into the lens, etc The court
has not been able to make up ts
mund. That 1s, there was not enough
material to arnve definitely at one
conclusion or another It was at a
very late stage that this loco arose.
The sources of igmtion can be w0
many; same have been excluded, but
still some remain Some of the con-
ditlons suggested by some friends, on
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closer examination, are found to be
really presenting a probability These
things look to be probable BRut I
am not quite sure

Shrimati Rean Chakravartity:
Naturally I will not be able to deal
at length, but I have got to refer to
every pomt that has been answered
by the hon Minister 1 am surprised
that he has made a short shrift of
all the points that have been raised
and nothing hag been rephed to

Firstly, I will take up the main
pomt that has been made, namely,
whether we can at all reject the find-
ings of a court of mqury My legal
friends frighten non-legal people lke
me by saying that it 1s not possible for
us to do and the only alternative was
that during the enquiry we could
have raised something m the Supreme
Court. I will not go into that. But
I want to refer to one thing When
the Mehboobnagar Enquiry Committe
report was submitted on the termble
train accident s¢ Mehboobnagar, and
it was presided over by a Judge of
the Bombay High Court. holding, 1
think, the railway engineers respon-
sible for it, the findings have been
rejected by the Government

Shri Nanda: 1 did not take that
stand I said I will look into that

Mr. Deputy-Speaker: If he had
taken the view of the spesaker, he
could not have allowed this discus-
sion at all

Shrimati Renu Chakravartty:
There was qute a feeling created
that because this is

Mr. Deputy-Speaker: We have heard

that view We have discussed it
threadbare
Shrimati Renu Chakravartty:

The point 18 that Government can-
not reject the report That is my
point.

Mr. Deputy-Speaker: No, no It
the Government appoimnts a court of
mquiry and that court makes u re-
commendation, 1t is for the Govern-
ment to accept it, to reject it or to
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wanted to make,

The other point which shocked me
most was the entire violation, not
one violation but viclation after
violation, whether it is on stone-
dusting, whether it is on short-firing,
whether it is on explosives qr the
attendance register. In almost every-
one of them viclations have taken
place. Why is it that you conclude,
or anybody else conclude, that this
did not take place because of the
violation but because probably of the
metalling gas case or some such
thing? There is a probability. But
why is it that we have not taken
seriously the violations that have
taken place? It may be that this has
happened because of those violations
also.

Shri Nanda: She did not make

any specific points so that I could
answer them.,
Shrimati Rens Ohakravartty:

Surely, I have referred to coal dust-
ing, stome-dusting and all those
‘things.

Shri Nanda: Coal dust is not pecu-
liar to any particular mine.

. Shrimati Renu Chakrayartty:
But coal dust is one of the biggest
sources of explosion. That is the
‘point.

Then again, about the Neutral Ob-
server about whom the hon. Minis-
ter has also referred to, aimost every
report made by this poor gentleman
‘who hag been made a Neutral Scien-
gific Observer has been rejected by
the court. Therefore, everything
that this scientific man is supposed to
say is rejected and everything that
the management says is accepted by
the court.

Shri Nanda: That also is not
correct. The material points made
by him were not rejected. There
were one or two points made by the
Neutral Observer ahout the question

A,mz.m

served something from outside. It is
only on that point that his finding wes
rejected.

Shrimati Renu Chakravartly:

That is not so. What about his find-
ing on 18 Dip rise?

Shri Nandia: Anyhow, that is my
understanding.

shert firing, coal dusting and so om.
Then the Neutral Observer had stated
that some smashed caps were foumd
there. So Mr. Badami says that
because of short firing the explosion
might ‘have taken place and the par-
ticular smashed cap also confirms
that. But that is being refuted by
the court by saying “Mr. Badami
must have said by hearsay”, although
Mr. Badami has gone there and seen
everything himself. Still, that is not
being accepted. Therefore, after all,
it is not such 8 simple case. There
was not one violation or two viola-
tions but 20-30 violations.

The Howrah Colliery dismster took
place on the same day. A court of
inquiry was held. Probably much
lesser violations were noticed there.
Still, 1t is clearly and categorically
stated by the court of inquiry that
the mine management must be heid
responsible for that. No such thing
is done here. Why? Is it not possi-
ble for the court of inguiry to say
“yes, this is a very complicated case
where melting gas case, short firing
and coal dusting are involved. This
explosion has taken place because of
violation of ruleg for which the
management has to be held responsi-
ble”? But that is not done at all.

Regarding the Inspectorste, I am
afraid; the hon. Minister has tried to
whitewash it. He said if anything
has rendered anybody umnfit that can
be looked into and 20 on. 1 have not
said anything personal -ahmtui
mummeam Inspector ” of

Minds. I do not kmow Mm
at’ all. He might have made certain
personal Temarks wbout me. But
1 do not mind it «ll. But what



9483 Motion re:

I want to say is that even {from
the ordinary human pomt of view .
when it is the Chiet Jnspector of
Mines who goes and stands on the pit
top even up to the point of sealing
and he does not fake the trouble of
going down that mine when there are
other people going down that mine,
I say that that renders him unfit
and that he should certainly be
discharged on that one ground
when so0 many people have died
I cannot jimagine that if I am
at the head of an educational inst-
tution and fire takes place I stand
outside and look at other people going
and rescuing and 1, as the head of
the institution. do not take the risk
of my life 1 cannot understand
that,

I do not go mnto anything else,
whether he 18 n the owners
association or anything 1 have no
idea about thatt That can be
enquired into But certainly that one
basic fact, 1n my eyes, him
responsible for much of the mustakes
that are taking place in the Mines
Department That 1s why 1 say that
these Inspectorate officers, some of
them good and conscientious—I never
said all the Inspectorate are to blame
—even when they are sending notices
to say that these and these and these
are the rules that are being violated,
the Chief Inspector of Mines
ignores them blatantly He knows
that the Regional Inspector of Mines
has been sending these chits. But
according to the rules it is the Chiet
Inspector who huas to tak- a decision
Nothing comes back from the Chief
Inspector. Why? That is why we

be trying very hard. But if the top
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violations—and there have been so
many violations; they have gone on
from year to year--just to say that

when we pointéd it out to the
management this was put right 1s not
enough.

My hon. fmend, Shm Samanta has
tried to make out a case that as soon
as we pointed out everything is put
right. But in a gassy mine what 18
the use of having a post mortem
when one mistake can kil so many
people So, this question of putting
right or not putting right 1s another
post mortem affaxr My pomt is that
these things cannot be treated so
hghtly. Violations are very serious
things Either scrap our mine laws—
let us not have these safety regula-
tions—or let us be serious about them.
Even if we do not want to go into
research—we should go into research;
I am all for it, but what 1s the use
of research if you cannot implement
even your sumple safety laws and your
inspectors cannot implement those?
That 1s my pomnt

Lastly—obviously you are looking
at the watch very anxiously—I bad
many more things to say, but I would
lke just to say...

Mr  Deputy-Spesker: She has
judged me nghtly.

Shrimati Renu Chakravarity:
I would have hiked to answer point by
pownt but I have not the time

About the question of the three chiet
supervisory staff found together and
the idea that at that point there was
a sudden outburst of gasness—I think
that is a pomt which may sound very
strange to the hon Mnister, but to
my mind I think we cannot come to
any conclusion on that There 1s com-
plication to find out where and how
things heve happened. But we do
not come to a superfiaal conclusion.
Therefore I say that this 18 a question
of violation-~very serious violationg—
and much less violations have brought
about much stronger strictures from
other courts of enquiry. You see the
Amiabed Court of Enquiry and the
way things have been done over
there and see this Court of Enquiry.



0485 Motion re:

{Shriniati Renu Chakravartty}

About the figures my hon. friend,
Shri Abid Ali, tried to say that there
was duplication. I have been looking
into this. If you go Dip by Dip,
surely for UP and Bengal and Bengal
and Assam this duplication and this
comparison does not arise because
you will go Dip by Dip. If you cal-
culate on that basis and if he takes
the trouble, I think he will find that
it will not be 175 or 178. This is
-where I say that we are not trying to
make up the thing. We are just cal-
culating on the basis of things that
have been given to us by the court
itself and that is why we challenge
the total figure of dead given by the
court as incorrect.

Shri Abid Ali: Where are their re-
lations?

Shrimati Renu Chakravartty:
I am just telling you what is there
in the Report.

Shri S. M. Banerjee: Produce the
Teport.

Shrimati Renu Chakravartty:
You are making such a big....

Shri Abid Ali: He is asking us to
produce the Report.

Shrimati Rena Chakravartty:
“Then also the other appendix to the
Report—those are not sectional re-

Mr Deputy-Speaker: Order, order.
He need not produce it

Shrimati Renu Chakravartty:
It is all one report. Therefore on the
basis of the Report itself, the figures
are not correct, violations are clearly
stated to have tsken place and yet
the responsibility s not put upon
the management and the Department
of Mines. There seems to be a serious
‘breach of their work.

Lsstly, I am glad that the Minister
has said that he is not happy about the
way the Court of Enquiry has taken
apon itself, quite outside its purview
And terms of reference to talk of what
politiclans have done and politicians
will be, appealing to their lowest in-
stincts and all that sort of thing. On
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the other hand, he goes out of his
way to compliment the management.
He udmits that all these violations
have taken place. He himself says:
We are not legal brains; we are simple
people. Sometimes we wonder how
people, after saying that these viola-
tions have taken place, then say that
this company's officers, after having
met with them, he finds that they are
a fine band of people and he has no
doubt that they have got many more
such fine officers. He goes out of his
way to pay compliments there. On
the other hand, for others, he says,
“trade unionism harnessed to politics
tends to produce its opposite, namely,
“trade-disunionism”, *....indiscipline
amongst the workers of this mine”.
All this he says while admitting and
it does not come within “the scope of
our inquiry”.

Mr. Deputy-Speaker: All that, the
hon. Minister has said.

Shrimatt Rena Chakravartty:
I do plead that there is a good case
for re-enquiry. It should not stand as
a matter of prestige with the Govern-
ment, I do not think they have made
out a case. But, certainly I would
only appeal that if he even takes up
violation after violation and punishes
the management even on the basis of
the violations, I sav that that com-
pany will have to answer a lot of
things and the Inspectorate too, for
their negligence, especially the Chief
Inspector of Mines.

Mr. Deputy-Speaker: May I know
from Shri Vajpayee if I have to put
that amendment to the House?

Shrimatt Renu Chakravarity:
Yes. 1 will accept the amendment.

Mr. Deputy-Speaker: I have not
got an answer.

Shri Vajpayee: There is no quorum
now.

Some Hon. Mombers: Don't raise it
now.
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Mr. Deputy-Speaker: Then, he
withdraws with the permission of the
House,

The amendment was, by leave, with-
drawn,

Mr. Deputy-Speaker: Then there is

nothing that I have to put to the
House.

16 (Ai) LSD—10.
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The House stands adjourned ¢ill 11
o'clock, tomorrow.

19.39 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Friday April 8,
1959/Chastra 13, 1881 (Saks).
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